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[Translation in English of "201·6-6leJ <:ctM>§ mU>«>-LU>OI2lO<TUJl<ll)6TT) 

~.e';g" published under the authority of the Govemor.] 

ACT 9 OF 2016 

THE KERALA TOWN AND COUNTRY PLANN ING ACT, 2016 

AN 

ACT 

10 provide for the promotion of planned development and regulation of 
growth of urban and rural areas in the State with focus on 
scient(flc spatial planning and to secure to their present and 
fuwre inhabitants, sanitary conditions, amenily and convenience 
and for Qther matters connected therewith or incidental thereto. 

Preamble.- Wil t=. ll.F.AS. it is expedient to provide for the promotion of. 
planned development and regulation of growth of urban and rural areas in 
the State with focus on scientific spatial plann.ing and to secure to their 
present and future inhabitants, sanitary conditions, amenity and convenience 
and for other matters connected therewith or incidental thereto; 

. BE it enacted in the Sixty-seventh Year of the Republic of India as 
follows:- · 

CHAPTER I 

PRELIMINARY 

I. Short title and commencement.-( I) This Act may be called 
the Kerala Town and Country Planning Act, 20 16. 

(2) It shall be deemed to have come into force on the 23rd day 
of September, 2013. · 

2. Definitions.-In this Act, unless the context otherwise requires,-

(a) "accommodation reservation" means a permission to the 
owner of the land, which is required for public amenities in any plan 
prepared under this Act, to use the potential of a plot in the form of 
built-up space guided by Floor Area Ratio, in addition to the area required 
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for the amenities, in lieu of the cost of the land and the built-up space of 
such amenity, to be transferred to the Municipal Corporation, Municipal 
Council, Town Panchayat or Vi'llage Panchayat. as the case may be; 

(b) "amenities" include roads, open spaces, parks, recreational 
grounds. play grounds. water supply, supply of cooking gas, power supply, 
street lighting, sewerage, drainage, public facilities and other utilities, 
services and conveniences; 

(c) ''building'' means any structure, tor whatsoever purpose and of 
whatsoever material constructed and every part thereof whether used for 
human habitation or not and includes foundations, plinth, walls, tloors, 
roofs, chimneys, plumbing and building services, verandah, balcony, cornice 
or projections, part of building or anything affixed thereto or any wall­
enclosing or intended to enclose any land or space and si~:,rns and outdoor 
display structures; 

(d) "buildu1g operation., includes,-

open space; 

(i) erection or re-erection of a building or any pan of it; 

(ii) roofing or re-roofing of any part of a building or 

.(iii) any material alteration or enlargement of any 
building; and 

(iv) any such alteration of a building as is likely to aftect its 
security or an alteration of its drainage or sanitary arrangements; 

(e) "Chief Town Planner" means an officer with prescribed 
qualification in Town and Country Planning in the Department of Town 
and Country Planning appointed by the Government; 

(f) '·compulsory acquisition" means acquisition of land as 
earmarked for compulsory acquisition in the Plans under this Act; 

(g) ·'Detailed Town Planning Scheme'' means a comprehensive 
plan for a particular area within the local planning area, conceived within 
the framework of the Master Plan, if any, for the local planning area, 
providing detailed proposals for spatial development of such pa11icular area 
indicating the manner .in which the use of land and developnient.therein 
shall be carried out; 

3311049/2016/S-2. 
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(h) ·'development'' means carrying out of building, engineering, 

mining or other operations. in, on, over or under the land, or making of 

any material change in any building or land, or in the use of any building 
or land, and includes subdivision of any land; 

(i) ··District Planning Committee" means the Committee 
constituted by the Government for a district under Section 53 of the Kerala 
Municipality Act, 1994 (20 of 1994), to prepare a draft development plan 
for the district as a whole and to exercise such other functions assigned to 
it by the Government; 

(j) "execution plan" means a plan prepared for a period of five 
years for the district; metropolitan area or local planning area, as the case 
may be, providing the goals. policies, strat.egies, priorities and programmes 
for spatial development of the area for the period; 

(k) "tloor area ratio'' means the quotient obtained by dividing the 
total tloor area on all floors by the area of the plot; 

(I) .. Govemment" means the Government of Kerala; 

(m) "industry'' means an industry as defined in the l ndustrial 
Disputes Act, 1947 ~Central Act 14 of L 947); 

(n) •·joint planning area" means an area declared to be a Joint 
Plarming Area under Section 40 of this Ordinance; 

(o) ··Jand pooling" means assembling of small land parcels into a 
large land parcel providing it with infrastmcture in a planned manner and 

returning the re-constitu.ted land to the owners, after deducting the cost of 
the provision of infrastructure and public spaces by the sa le of some land 
or otherwise where infrastructure is provided; 

(p) "local plruming area" means the area under the jurisdiction of 
a Municipal Corporation. a Municipal Council or a Town Panchayat 
constituted under Section 4 of the Kerala Municipality Act, 1994 (20 of 
1994), or of a Village Panchayat constituted under Section 4 of the Kerala 
Panchayat Raj Act, 1994 (13 or 1994 ); 
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(q) "Local Self Government Institution" means a Panchayat 
constituted under Section 4 of the Kerala Panchayat Raj Act, 1994 (13 of 
1994) or a Municipality constituted under Section 4 of rhe Kerala 
Municipality Act, 1994 (20 of 1994); 

(r) .. master plan" means a comprehensive plan for a local 
planning area covering the whole area or pan thereof or a joinr ·planning 
area. as the cas_e may be, conceived \Vithin tlie framework of the 
perspective plan, if any, providing long-term policies. programmes and 
detailed proposals for spatial development of such area indicating 
the manner in which the use of land and development therein shall be 
carried out; 

(s) '·metropolitan area'' means an area notified by the Governor 
under c lause (c) of Article 243P of the Constitu tion of India to be a 
Metropolitan Area; 

(t) "Metropolitan Planning Committee'~ means the Committee 
constituted by t_he Government for a Metropolitan area, under Section 54 
of the Kerala Municipality Act, 1994. to prepare a dran development plan 
tor the Metropolitan area as a whole, and to exercise such other functions 
assigned to it by the Govemment; 

(u) "natural hazard prone area" means an area likely to haYe 
moderate to very high damage risk 9f earthquakes or cyclones, signit'icam 
flood flow or inundation. land slide potential or proneness. sea erosion, wild 
fire or one or n1ore of similar hazards; 

( v) "occupier" includes,-

(i) any person who, for the time being. is paying or is liable 
to pay to the owner rhe rent or any portion of the rent of the land or 
building; 

(ii) any owner in occupation of. or otherwise using his land 
or building; 

(iii) a tenant of any land or bui lding · \.Vho does not pay 
any rem; 

(iv) a licensee in occupation or any land or buildiqg: and 
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(v) any person who is liable to pay to the owner., charges for 

the use and occupation of any land or building: 

(w) .. operational construction" means any construction whether 
temporary or permanent, ~bich is necessary for the operation, 
maintenance, development or execution of any of the following services, 

namely:-

(i) railways; 

(ii) national highways: 

(iii) State highways; 

(iv) national waterways: 

(v) major p01ts; 

(vi) airports and aerodromes; 

(vii) posts, telephones, wireless, broadcasting and other like 

forms of communication; 

(viii) regional grid tor electricity; 

(ix) roads. bridges and street furniture by Central and State 

Government; and 

(x) any other service which the Government may. if it is of 
the opinion that the operation. maintenance. development or execution of 
such sen·ice is essential to the life of the community, by notitication. 
declare to be a service for the purposes of this Act, but shall not include 
the construction of a building, structure, installation or any extension 
thereof. as the case may be. used tor residential, commerciaL public and 

semi-public, industrial and warehousing purposes: 

(x) .. owner" includes a person who tor the time being is receiving 
or entitled to receive. or has received, the rent or premium for any land 
whether on his own account or on. account of, or on behalf ot: or for the 
benefit of any other person or as an agent, trustee, guardian or receiver 
f'?r any other person or for any religious or charitable institution, or who 
would so receive the rent or premium or be entitled to receive the rent or 
premium if the land was let to a tenant: 



109 

(y) ··perspective plan" means a long-term plan approximately for 
a period of twenty years providing goals, policies. strategies and general 
programmes for spatia l development of the State, District or a 
Metropolitan area, as the case may be; 

(z) "plan" means a comprehensive document providing long-tenn 
policies, programmes or detailed proposals for spatial development of a 
particular area, indicating the manner in which the use of the land and 
development therein shaU be carried out, which shall also contain maps and 
reports to support, as may be prescribed and includes a perspective plan 
for the State. a perspective plan for a District, a perspective plan for a 
Metropolitan Area, a Master Plan for a local plarming area or part thereof, 
a master plan for a joint planning area and a Detailed Town Planning 
Scheme for any particular area within the local planning area, prepared 
under this Act unless otherwise specified in this Act; 

(aa) "prescribed'' means prescribed by rules made under this Act; 

(ab) '·residence" means the use for human habitation of any 
building and appurtenant land or part thereof and includes gardens, 
groWlds. ga rages. stables and out houses. if any, appertaining to such 
building; 

(ac) "spatial planning" means a scienritic discipline adopted for 
town and country planning. with a comprehensive approach. for the 
physica l organisation of space according to an overall strategy, directed 
towards promoting sustainable and inclusive development of urban and 
rural areas providing geographical expression to developmental, economic, 
social, cultural. envirotmlental and ecological policies of society; 

(ad) "transferable development right'1 means a development right 
to transter the potential of a plot designated tor a public purpose in a plan 
under this Act. expressed in terms of total permissible built-up space 
calculated on the basis of floor area ratio allowable for that plot, for 
utilisation .by the owner himself or by way of transfer by him to someone 

.. else from the present location to a 'specified area in the plan as additional 
built-up space over and above the permissible limit in lieu of compensation 
for the surrender of the concerned plot free from all encumbrances to the 
Municipal Corporation, Municipal Council, Town Panchayat or Village 
Panchayat, as the case may be. 
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CJ 1;\PTER II 

STATE TOWN AND COUNTRY PLANNING BOARD AND 
THE PERSPECTIVE PLAN FOR THE STATE 

3. Constilllfion of lhe Stme Toll'n and Counu:r Planning Boarcl.­
(1) As soon as may be, after the commencement of this Act, the 
Government may. by notification in the Gazette, constitute and appoint the 
State Town and Country Planning Board (hereinafter referred to as the 
Board) for the purpose of carrying out the functions assigned to it under 
this Act. 

(2) The Board shall consist of a Chairperson. Vice-Chairperson 
or Vice-Chairpersons and thirty-one other members as specified in 
sub-section ( 4 ). 

(3) The Chief Minister of the State shall be the Chairperson of 
the Board and the Minister or Ministers in-charge of Town and Country 
Planning, Municipalities. Panchayats, Rural Development and Planning in 
the State shall be its Vice-Chairperson or Vice-Chairperso~s. 

(4) The other members of the Board sha ll be the following, 
namely:-

(a) the Leader of Opposition of the State Legislative 
Assembly; 

(b) the Vice-Chairperson of the State Planning Board; 

(c) the Chief Secretary to Government; 

(d) the Principal Sel:retary to Local Self Government 
Department; 

(e) the Secretaries to Government in-charge of Loca l Self 
Government Department. Revenue Department, Finance Department. -
Agriculture Department, Planning al'!d Economic Affairs Deparrment, 
Environment Depattment and Transpott Department as nominated by the 
Govemment: 

(f) the Chief Town Planner; 

(g) the Land Revenue Commissioner; 

(h) the Chief Engineer. Local Self Government Department; 
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(i) the Chief Engineer (Roads and Bridges), Public Works 
Department; 

(j) Head of the Department, Kerala Forest and Wildlife 
, Department; 

(k) the Chairperson, Kerala State Pollution Control Board; 

(i) the Chairperson, Kerala State Electricity Board Limited; 

(m) the Managing Director, Kerala Water Authority; 

(n} two Members o f Parliament, as nominated by the 
Government: 

(o) two Members of the State Legislative Assembly, as 
nominated by the Government; 

(p) two Chairpersons of the District Planning Committees 
and/or Metropolitan Planning Committees, as nominated by the 
Government; 

(q) the Chairperson of the Chamber of the Mayors of the 
Municipal Corporations; 

(r) the Chairperson of the Chamber of Municipal 
Chairpersons of the Municipal Councils; 

(s) the President of the Kerala Grama Panchayat 
Association; and 

(t) three no n-official membeTS. as nominated by the 
Government, of whom one person shall be with expertise and qualitication 
in Town and Country Planning and other two persons shall, in the opinion 
of the Government. possess special knowledge or practical expetience i,n 
matters relating to transportation, agriculture or economics; 

(5) The Principal Secretary to Government, in-charge of Local 
Self Government Department in the State shall be the ex-officio 
Member-Secretary of the Board and the Chief Town Planner shall be its 
Joint Secretary. 
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(6) The following persons may be invited to the meetings of the 
Board as Special Invitees, as and when the ir presence is required at those 
meetings, namely:-

(a) representatives of the Ministries of the Central 
Govemment, in-charge of Rai lways, Civil Aviation, Shipping, Defence, 
Transport and Communications. Environment, Urban Development, Rural 
Development. etc.; · 

(b) Secretaries to the Government Departments other than 
those mentioned in clause (d) of sub-section ( 4); 

(c) the Chairperson of the Institute of Town Planners, India, 
Kerala Regional Chapter; and 

(d) the Chairpersons of the District Planning Committee, the 
Metropolitan Plann ing Committee and the Development Authority 
concerned. 

4. Powers and functions of the Boord.- The Board shall,-

( a) advise the Government on matters relating to policy 
formulation for spatial planning, development apd use of !Ural and urban 
land in the State: 

(b) guide and advise the District Planning Committees and the 
Metropolitan Planning Committees if any, on matters relating to spatial 
planning and development of their respective areas; 

(c) co-ordinate, monitor and evaluate the spatial planning and 
development activities under various Government Departments, quasi­
Government agencies and Local Self Government Institutions, in the 
.context of the Perspective Plan for the State and other P lans under 
this Act; 

(d) prepare or get prepared the Perspective Plan for the State 
under this Act; 

(e) prepare or get prepared plans for any area within the State 
. falling in more than one district; · 
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(f) evaluate and review the operations made by various Local 
Self Government Institutions, in the context of implementation of the Plans 
prepared under this Act, based on the_ consolidated reports forwarded by 
the District Planning Committees, the Metropolitan Planning Committees 
and the Development Authorities and submit reports thereon to the 
Government; 

(g) advise the Government on,-

(i) resolving issues, if any, pertaining to inte~-district spatial 
planning and infrastructure development; 

(ii) identification of probable location of major investment 
inputs which are likely to have substantial impact on the development 
scenario of the State; and 

(h) perform such other functions as may be prescribed. 

5. Committees to be constituted by the Board.-(1) For the purpose 
of assisting the Board in exercising any of its powers or performing any 
of its functions as may be specified by it, the Board may constitute 
temporarily one or more Committees. · 

(2) Any Committee constituted under sub-section (1) shall consist 
of such members as may be specified by the ·Board anq shall also include 
the Chief Town Planner or an officer authorised by him. 

(3) The Board shall have the power to co-opt any person who· is 
not a member of the Board as a member of any Committee constituted 
under sub-section (1), as may be deemed necessary. 

6. Term of office and conditions of service of the non-official 
members of the Board.-(1) The term of office, conditions of service, 
allowances and sitting fees payable to the non-official members of the 

~ Board shall be such as may be prescribed. 

(2) A non-official member of the Board appointed under this 
Act may resign the membership of the Board by giving a notice for 

# a period of not less than fourteen days in writing to the Government and 
on such resignation being accepted by the Government, that person shall 
cease to be a member of the Board. A non-official member may be . 
removed from office by the Government following the procedure laid 
down in Section 95. 

33/1 049/2016/S-2. 
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7. Meetings of the Board.-(1) The Board shall meet at such times 
and places, not less than twice in a calendar year and shall observe such 
procedure as may be prescribed in regard to the transaction of its 
business at such meetings, including quorum of the meeting. 

(2) The Chairperson or in the abserice of the Chairperson, one of 
the Vice-Chairpersons or in their absence, any member chosen by the 
members present from among themselves, shall preside at a meeting of 

. the Board. 

8. Matters that may be dealt with in the Perspective Plan for the 
State.- The Perspective Plan for the State shall contain long term. policies 
and strategies for spatial development approximately for a period of twenty 
years and shall inter alia deal with all or any of the following matters, 
namely:-

(a) physical and natural resource potentials and their utilisation; 

(b) urbanisation, population assignffient, settlement pattern of urban 
centres and rural centres with their hierarchy and functional specialisation; 

(c) national and state level transportation network; 

(d) infrastructure development; 

(e) generalised land utilisation; 

(f) natural hazard prone areas; 

(g) protection of envirorunentally and ecologically sensitive areas; 

(h) conservation of national and state level heritage areas; 

(i) spatial dimensions of the following sectors, namely:­

(i) development of trade, commerce and industries; 

(ii) agriculture and rural development;. and 

(j) any other particulars and details ·as may be deemed necessary 
for ensuring spatial planning of the State and, as may be directed~ by the 
Government; 
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(k) development vision for the State; and 

(I) development strategies and policies. 

9. Procedure for preparation, publication and sanctioning of 

Perspective Plan for the State.- (1) The Board shall, with the advice of 

the Chief Town Planner and in consultation with the District Planning 
Committees, the Metropolitan Planning Committees, if any, the 

Govemment Departments, quasi-Government agencies concerned, and 

considering the Plans prepared under this Ordinance and inputs if any, 

from the Local Self Government Institutions prepare or get prepared and 

publish the draft Perspective Plan for the State within two years .from the 

date of constitution of the Board. 

(2) The Perspective Plan for the State shall b.e prepared taking . 

into account various regions in the State for achieving balanced and 

sustainable spatial development and shall spec ify phasing of the 

implementation of the Plan in periods of five years preferably to be 

co-terminus with the Five Year Plans. 

(3) The draft of the Perspective P lan for the State shall be 

published in the website ~f the technical secretariat of the Board and the 

notice of the publication shall be notified in the Oft1cial Gazette in the 

prescribed manner and in at least two newspapers having wide circulation 

in the State, of which one must be in the regional language, specifying the 

. place or places where a copy of the draft Perspective Plan for the State 

may be inspected, and also inviting objections and suggestions to· be filed 

within a period of one hundred and c.ighty days from the date of 

publication of the notice in the Official Gazette. The Board shall also 

, forward a copy of the draft Perspective Plan for the State to the District 

Planning Committees and the Metropolitan Planning Committees, if any, 

which in tum shall forward relevant extracts thereof to the Local Self 

Government Institutions within their jurisdiction for information. 

--------------------------- -- -



116 

(4) The Board shall consider all such objections and suggestions 
and modify, if necessary, the draft Perspective Plan for the State, within 
sixty days from the time limit prescribed for receiving objections and 
suggestions, and the draft ·Perspective Plan for the State, as approved by 
the Board, shall be forwarded to the Government for sanction. 

/ 

(5) Tile Government shall consider the draft Perspective Plan for 
the State and sanction the same with or without modifications, within sixty 
days from the date of its receipt , and the fact of sanction by the 
Government of the Perspective Plan. for the State shall be notified .in the' 
notice board of the technical secretariat of the Board, in the Official 
Gazette, and in at least one newspaper having wide circulation in the State 
stating the place or plac~s where a copy thereof shall be available for 
reference and for sale. 

(6) The Government shall have the power to extend the time limit 
prescribed in sub-sections (3), (4) and (5) above up to a period not 
exceeding six months. 

10. Officers and Staff of th e Department of Town and Country 
P/anning. - (1) There shall be a Department of Town and Country 
Planning with the Chief Town Planner as the Head of the Department to 
advise and render technical assistance to the Government on matters 
related to town and country planning. 

(2) The Government shall appoint such officers and staff in the 
Department of Town and Country Planning with such terms and conditions 
of service as may be prescribed and the office of the Chief Town 
Planner shall function as the technical secretariat of the Board. 

11. Functions of the Chief To·wn Planner.-The duties and 
functions of the Chief Town Planner shall include the following.· namely:-

( a) advise and render technical assistance to the Government 
pertaining to spatial development in urban and rural areas in the State and 
implementation of relevant State and Central Programmes pertaining to the 
same; 

(b) advise and render technical assistance to the Commission in' 
exe~cising the functions assigned to the Commission as specified in section 4; 
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(c) advise and render technical advice, guidance and support to 
the District Planning Committees, the Metropolitan Planning Committees, 
the Development Authorities, the Joint Planning Committees, the Municipal 
Corporations, the Municipal Councils, the Town Panchayats and the 
Village Panchayats in exercising the functions assigned to them under this 
Act; 

(d) advise and render technical assistance to Government in 
scrutinizing various. Plans, prepared under this Act; 

(e) prepare or get prepared Master Plans and Detailed Town 
Planning Schemes, in the event of default by a Joint Planning Committee, 
Municipal Corporation, Municipal Council, Town Panchayat or Village 
Panchayat, as the case may be, and if so directed by the Government: 

Provided that the Joint Planning Committee, Municipal Corporation, 
Municipal Council, Town Panchayat or Village Panchayat concerned shall 
publish the plan so prepared and get the same approved as per the 
procedure provided for in this Act, and the expenses in connection with 
preparation of such. plans shall be met by them; 

(f) provide or organise necessary research inputs and other 
studies for formulation of policies, strategies, norms, standards, laws, rules, 
regulations and guidelines pertaining to spatial planning and development in 
urban and rural areas in the State, either through in-house facility and/or 
through outsourcing; 

(g) provide and promote man-power rraining facilities relating to 
spatial planning; 

(h) perform functions as the Ex-officio Member Secretary of 
the Kerala Urban Art Commission as provided under Chapter XII of 
the Act; and · 

(i) perform any other function pertaining to spatial plailD,ing, as 
may appear to him to be necessary, and as may be directed by the 
Government, from time to time. 

--- - --- ----------------------------
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CHAPTER Ill 

DISTRICT PLANNING COMMITTEE AND P~ANS 
FOR THE DISTRICT 

12. District Planning Area.- For the purposes of this Act, the area 
of a District in the State, shall be deemed to be the District Planning 
Area. .. 

13. District Planning Committee and Plans for the District.-(1) The 
District Planning Committee constituted by the Government under section 53 
of the Kerala Municipality Act, 1994 shall prepare the development plan 
for the district as a whole under sub-section (10) thereof, which shall 
comprise of a long term Perspective Plan and five year Execution Plans 
and exercise such other functions assigned to it under this Act; 

(2) The district level officer of the Department of Town and 
Country Planning of the Government shall render necessary technical 
assistance to the District Planning Committee in matters relating to Spatial 
Planning, and the district office of the Department of Town and Country 
Planning shall function as the Spatial Planning Wing of the District 
Planning Committee. 

14. Powers and jill1ction!.' of District Planning Committee.­
(!) The District Planning Committee, for the purposes of this Act, shall 
fonnulate development goals, objectives, policies and priorities in matters 
relating to planning, development and use of rural and urban land in the 
district and ·9hall have due regard to the overall objectives and priorities 
set by the Government and the Gover:nment of India, all Plans prepared 
under this Act which have relevance to the district concemed, matters of 
common interest among the Local Self Government Institutions in the 
district, integrated development of infrastructure. environmenta l 
conservation and spatial development. 

(2) The District Planning Committee shall,-

(a) prepare or get prepared for the D.istrict as a whole, i.n 
consultation with the Local Self Government Institutions in the district, the 
district level officer of the Department of Town and Country Planning of 
the Government and district level officers of other Departments and 
agencies in the district,-· 



119 

(i) a Perspective Plan for the district, taking into account the 
plans, if any, prepared by various Local Self Government Institutions and 
any other plans prepared under this Act which have relevance to the 
district; 

(ii) Execution Plans, taking into account the perspective plan 
prepared under sub-clause (i) and any other plans under this Act; 

(b) consult non-governmental institutions, organizations, and 
professional bodies if deemed necessary in the preparation of Plans for 
the district; 

(c) monitor continuously and evaluate the physical achievements 
of the investments made by the various Local Self Government Institutions 
and quasi-government agencies within the district in the ·context of Plans 
prepared under this Act and submit a consolidated report to the Board; 

(d) co-qrdinate plalllling and development activities among the 
Goveinment departments, Quasi-Government institutions within the district 
~nd/or otherwise in the context of Plans under this Act; 

(e) formulate policies and identify projects for integrated 
development of district level infrastructure and facilitate their 
implementation through public, private or joint sector participation and/or 
otherwise; 

(t) Give necessary guidelines to the Local Self Government 
Institutions on identification of probable location of major investment inputs 
which are likely to have substantial in1pact on the development scenario of 
the district or State; 

(g) resolve conflicts, if any, on the following, namely:-

(i) . issues regarding development of peripheral areas of 
urban centres; 

(ii) sharing of physical and natural resources among various 
Local Self Government Institutions in the district; 

(iii) sites for disposal of sewage and solid waste; 
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(iv) overlapping functions of various agencies involved in 
planning and development; and 

(v) any other issue within the purview of the Dis.trict 
Planning Committee; 

(h) perform any other incidental, supplemental or consequential 
function as rnay be necessary and required for the purposes of carrying 
out its functions under this Act. 

(3) For the purpose of assisting the District Planning Committee in 
exercising· such of its powers, discharging such of its duties or performing 
such of its functions under this Act, the District Planning Committee may 

.. constitute one or more special committees: 

Provided 1hat the District Planning Committee may also constitute 
working groups for various sectors for giving guidance and support to the 
special committees in the preparation of perspective plan and execution 
plan. 

15. Perspective Plan for the district and matters that may be 
dealt with in the Perspective P/an.- The District Planning Committee 
constituted by.the Government under section 53 of the Kerala Municipality 
Act, 1994 shaH prepare the Perspective Plan for the district and it shaJl 
contain long term policies and strategies for spatial development, 
approximately for a plan period of twenty years and shall inter alia deal 
with all or some of the following matters, namely:-

( a) physical and natural resource potentials and their utilisation; 

(b) population assignment and settlement pattern including rural as 
well as urban centres and their hierarchy. and functional specialization; 

(c) district level transportation system; 

(d) generalized land utilisation pattern; 

(e) housing and shelter developm,ent; 

(f} conservation of environment, forests , ecologically sensitive 
areas and heritage zones; 
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(g) integrated infrastructure development covering water, energy, 
sanitation, education, health, recreation, communication and other utilities, 
facilities and services; 

(h) development of special areas, if any, such as tribal areas, 
coastal areas, economically backward areas, areas for establishment of 
new towns, etc; 

(i) natural hazard prone areas; 

U) development of various sectors, namely:-

, (i) agriculture and rural development; 

(ii) trade, commerce and industries; 

(iii) human resources; 

(iv) district tourism promotion; 

(k) mobilization of fiscal resources for Plan implementation; 

(1) any other particulars and details as may be considered necessary 
for ensuring planned development of the State and as may be directed by 
the Government. 

(m) integrated development vision of the district; and 

(n) development strategies and policies for integrated development. 

16. Execution Plan for the district and mailers that may be dealt 
within the Execution Plan. - The District Planning Committee shall 
prepare Execution Plan for the district for a period of five years taking 
into account the Perspective Plan prepared under sub-section (1) of sectio11 
15 and any other Plans under this Act, development goals, objectives and 

- priorities identified for the five year plan period, sectoral requirements and 
their spatial implications, which shall be the in1plementation plan and shall 
inter alia deal with all or some of the following matters, namely:-

(a) such matters contained in clauses (a) to (k) of section 15 as 
· may be considered, necessary; 

(b) development issues; 

(c) strategies for the integrated development; 

33/1 04912016/S-2. 
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(d) sectoral development policies, strategies and proposals of 
sectors like agricultur~. fisheries, animal husb~ndry, forest, industries, 
transportation, infrastructure, water, health, education, energy, tourism, etc.; 

(e) identification of projects and programmes; 

( t) phasing of district development plan into five a1mual plans by 
sectoral programmes, projects and schemes indicating physical targets and 
fiscal requirements; 

(g) fmancial resource planning; and 
• 

(h) any other particulars and · details as may be considered 
necessary by the District Planning Committee or as may be directed by 
the Government. 

17. Procedure for preparation, publication and sanctioning of . 
Perspective Plan for the district.-(1) As soon as may be after the 
commencement of this Act, the District Planning Committee shall take a 
decision to prepare a Perspective Plan for the district. 

(2) The District Planning Committee shall, not later than two 
years from the date of decision taken to prepare a Perspect.ive Plan as 
per sub-section ( 1 ), prepare or get prepared and shall publish, the draft 
Perspective ·Plan for the district in the website and the notice of the 
publicatiol! shall .be notified in the Official Gazette and in at least two 
newspapers having wide circulation in the district, of which one must be 
in the regional lariguage, specifying the place or places where a copy of 
the draft Perspective Plan for the district may be inspected, and also 
inviting objections and suggestions to be filed within a period of sixty days 
from the date of publication of the notice in the Official Gazette. The 
District Planning Committee shall forward a copy of the draft Perspective 
Plan for the district or relevant extracts thereof to the Local Self 
Government institutions within th~ir jurisdiction. 

(3) The District Planning Committee shall as far as poss ible 
within sixty days from the time limit prescribed for receiving objections 
and suggestions under sub-section (2) consider all the objections and 
suggestions · received and give effect to such modifications as may be 
considered necessary and the ·Perspective Plan for the district as 
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recommended by the District Planning Committee shall be submitted to the 
Government for sanction: · 

Provided that the District Planning Committee may appoint a special 
committee consisting of not more than four of its members and the 
district level officer of the Department of Town and Country Planning of 
the Government for processing the objections and suggestions and to 

.,. subm.it its report to the District Planning Committee. 

(4) The Government may, in consultation with the Board, within 
sixty days of the date of receipt of the Perspective Plan for the district 
forwarded to it under sub-section (3) , and after ensuring that the 
Perspective Plan for the district is within the framework of the 
Perspective Plan for the State, if prepared, and any ether Plans under this 
Act, priorities and objectives set by the Government and the Government 
of [ndia, sanction the same with or without modifications: 

Provided that if the Perspective Plan for the district is returned for 
incorporating modifications, if any, suggested by the Government, the 
modified Plan shall be resubmitted within sixty days and the Government 
may sanction the Plan as if the Plan is submitted for sam;tiuu afresh. 

(5) As soon as may be, after the Perspective Plan for the district 
bas been sanctioned by the Government, the DistriCt Planning Committee 
shall forward a copy thereof to each of the Local Self Governm_ent 
Institutions in the district, and also publish, the fact of sanction of the 
Perspective Plan for the district by the Government, in the Official Gazette 
and in at least one newspaper having wide circulation in the district, for 
information of the public and also specifying the place or places where a 
copy of the Plan may be available for reference or for sale. 

.. (6) The Government shall have the power to extend the time limit 
prescribed in sub-sections (2) (other than the time limit prescribed for the 
preparation of the plan), (3) and (4) above up to a period not exceeding 
six months. 

18. Procedure for preparation and sanctioning of Execution Plan 
for the district. - (!) Not later than six months from the date of sanction 
of the Perspective Plan for the district by the Government under 
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sub-section (5) of section 17, the District Planning Committee shall prepare 
Execution Plan for the district for the first five year of the twenty year 
period of the Perspective Plan and shall forward to the Government for 
sanction. 

(2) The Government may, in consultation with the Board, within 
sixty days of the date of receipt of the Execution Plan for the district 
forwarded to it under sub-section ( 1 ), and after ensuring that the • 
Execution Plan for the district is in confonnity with the Perspective Plan 
for the district and any other plans under this Act, priorities and objectives 
set by the Government and the Government of India, sanction the same 
with or without modifications: 

Provided that if the Execution Plan for the district is returned for 
incorporating modifications, if any, suggested by the Government, the 
modified Plan shall be resubmitted within sixty days and the Government 
may· sanction the Plan as if the Plan is submitted lor sanction afresh. · 

(3) As soon as may be, after the Execution Plan for the district 
has been sanctioned by the Government, the District Pla~ming Committee 
shall forward a copy thereof to each of the Local Self Government 
Institutions in the district. 

( 4) Immediately after the expiry of four years from the date of 
approval of the Execution Plan under sub-section (2), but not later than 
fot\r months thereafter, the District Planning Committee shall review such 
plan and prepare a fresh execution plan for five years commencing from 
the date of expiry of such plan in force after incorporating such 
modifications and amendments as may be considered necessary and get it 
sanctioned under this Act. 

19. District Planning Commillee to issue guidelines for • 
preparation offive year and annual plans of Local Se(f Government 
lnstitutions.- District Planning Committee may, from time to time, issue 
guidelines for the preparation of five year and annual plans of Local Self 
Government Institutions such that these plans are prepared taking into 
account the Perspective Plan and Execution Plan of the district and any 
other plans under this Act. 
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CHAPTER IV 

METROPOLITAN PLANNING COMMITTEE AND 
PLANS FOR T HE METROPOLITAN AREA 

20. Declaration c~f Metropolitan Area. - Any notification under 
clause (c) of Article 243P of the Constitution of India to specify an area 
to be a Metropolitan Area, shall define the limits of such area and such 
limits shall be as decided by the Government in consultation with the 
Board: 

Provided that rhe District Planning Committee shall not have 
jurisdiction over the Metropolitan Area in respect of the matters relating 
to powers and functions of metropolitan planning committee as specified in 
section 22. 

21. Metropolitan Planning Commiltee and Plans for Metropolitan 
Area.- The Metropolitan Planning Committee, if any, constituted by the 
Government under section 54 of the Kerala Municipality Act, 1994 (20 of 
1994), shall prepare the draft development plan for the Metropolitan Area 
under sub-section (7) thereof, which shall comprise a Perspective Plan 
for the Metropolitan Area and Execution Plans for the Me~ropolitan Area 
and exercise such other functions assigned , to it under this Act. 

22. Powers and functions of Metropolitan Planning Committee · in 
respect of spatial planning.-(!) The Metropolitan Planning Committee, 
for the purposes of this Act, shall fotmulate development goals, objectives, 
policies and priorities in matters relating to planning, development and use 
of rural and urban land in the Metropolitan Area and shall have due regard 
to the overall objectives and priorities set by the Government and the 
Government of India, all Plans prepared under this Act which have 
relevance to the Metropolitan Area concerned, matters of common interest 
among the Local Self Government Institutions in the Metropolitan Area, 
integrated development of infrastructure, environmental conservation spatial 
deveiopment. 

(2) The Metropolitan Planning Committee shall,-

(a) prepare or get prepared, in consultation with the Local Self 
Government Institutions in the metropolitan area, the district level officer of 
the. Department of Town and Countly Plannjng of the Government, and 
other Government Departments and agencies in the 'Metropolitan Area,-
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(i) a Perspective Plan for the Metropolitan Area, taking into 
account the Plans, if any, prepared by various Local Self Government 
Institutions in the Metropolitan Area and any other plan prepared under 
this Act which have relevance to the Metropolitan Area; 

(ii) ~xecution plans, taking into account the perspective. plan 
prepared under sub-clause (i) and any other plans under 'this Act which 
have relevance to the Metropolitan Area; 

(b) consult non-governmental institutions, organizations and 
• professional bodies if deemed necessary, in the preparation of Perspective 

Plan and Execution Plan for the Metropolitan Area; 

(c) continuously monitor and evaluate continuously the physical 
achievements of the investments made by the various Local Self 
Government Institutions ·and quasi Government agencies within the 
metropolitan area in the context of plans prepared under this Act and 
submit a consolidated report to the Board; 

(d) co-ordinate planning and development activities among the 
Government .departments, Quasi Government Institutions within the 
Metropolitan Area or otherwise in the context of plans under this Act; 

(e) resolve conflicts, if any, on the following, namely:-

(i) issues regarding development of peripheral areas of urban 
centres; 

(ii) sites for disposal of sewage and solid waste; 

(iii) overlapping functions of various agencies involved in 
planning and development; and 

(iv) any other issue within the purview of the Metropolitan 
Planning Committee; 

(t) advise Government and Local Self Government Institutions in 
the Metropolitan Area on identification of probable location of major 
investment inputs which are likely to have substantial impact on the 
development scenario of the Metropolitan Area/State; 
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(g) formulate policies and identify projects for integrated 
development of metropolitan area level infrastructure#and facilitate their 
implementation through public, private or joint sector participation and/or 
otherwise; · 

(h) sort out matters relating to sharing of physical and natural 
resources within the Metropolitan Area; . 

(i) perform any other incidental, supple~ental or consequential 
function as may be necessary and required for the purposes of carrying 
out its functions under this Act. · 

(3) For the purpose of assisting the Metropolitan: Planning 
Committee in exercising such of its powers, discharging such of its duties 
or performing such of its functions under this Act, the Metropolitan 
Planning Committee m~y constitute one or more special committees: 

Provided that the Metropolitan Planning Committee may also 
constitute working groups for various sectors for giving guidance and 
support to the special committees in the preparation of perspective plan 
and execution plan. 

23. Metropolitan Planning Committees, Perspective Pian for the 
lyletropo/itan Area qnd mqtters that may be dealt with in the 
Perspective Plan.- The Metropolitan Planning Committee, constituted by 
Government under Section 54 of the Kerala Municipality Act, 1994, shall 
prepare the Pe.rspective Plan for the Metropolitan Area containing long 
term strategies and policies for spatial development, approximately for a 
plan period of twenty years and shall deal, inter alia with all or so1;11e of 
the following matters, namely:-

(a) physical and natural resource potentials and their utilisation; 

(b) population assignment and settlement pattern including rural as 
well as urban centres and their hierarchy and functional specialization; 

(c) transportation system including mass transport; 

(d) generalized land utilisation pattern; 

(e) housing and shelter development; 



128 

(t) protection of. environmentally and ecologically sensitive areas 
and conservation of heritage; 

(g) integrated infrastructure development covering water, energy, 
sanitation, education, health, recreation, communication and other utilities, 
facilities and services; 

(h) development of special areas, if any, such as industrial 
townships, coastal areas, pilgrim-centres etc.; 

(i) natural hazard prone areas; 

(j) development of various sectors, namely:­

(i) agriculture and rural development; 

(ii) trade, commerce and industries; 

(iii) tourism promotion of Metropolitan Area; 

(k) fiscal resource requirements and its mobilization including 
the extent and nature of investments likely to be made in the area; 

(I) any other part iculars and details as may be considered 
necessary for ensuring planned development and as may be directed by 
the Government; 

(m) integrated development vision of the Metropolitan Area; 

(n) development strategies and policies for integrated development. 

24. Execution Plan for the Metropolitan Area and matters that 
may be dealt with in the Execution Plan.- The Metropolitan Planning 
Committee shall prepare Execution Plan for the Metropolitan Area for a 
plan period of five years taking into account the perspective plan prepared 
under Section 23, any other Plans under this Act, development goars, 
objectives and· priorities identified for the five year plan period, sectoral 
requirements and their spatial implications, which shall be the 
implementation plan and shall inter alia deal with all or some of the 
following matters, namely:-

(a) such matters contained in sub-clauses (a) to ( j ) of Section 23 
as may be considered necessary; 
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(b) development issues: 

(c) strategies and development policies for the integrated 
development; 

(d) sectoral development policies. strategies and proposals of 
sectors like agriculture, fisheries, animal husbandry, forest, trade and 
commerce, industries. transportation, water, health, education, energy, 
tourism, etc.; 

(e) identification of projects and programmes; 

(t) phasing of metropolitan area perspective plan into five year 
plans by sectoral programmes, projects and schemes indicating physical 
targets and fiscal requirements: 

(g) financial resource planning; and 

(h) any other particulars and details as may be considered 
necessary by the Metropolitan Planning Committee or as may be directed 
by the Government. . 

25. Procedure for preparation, publication and sanctioningro,{ 
Perspective Plan for the Metropolitan Area. - (1) As soon as may be, 
after its constitution, the Metropolitan Planning Committee, shall take a 
deGision to prepare a Perspective Plan for the Metropolitan Area. 

(2) The Metropolitan Planning Committee shall, not later than 
two years from the date of decision taken to prepare a Perspective Plan 
in the Official Gazette as per sub-section ( 1 ), prepare or get prepared and 
publish 'draft Perspective Plan for the Metropolitan Area in the website 
and the notice of publication shall be notified in the Official Gazette and in 

• at least two newspapers having wide circulation in the metropolitan area, 
of which one must be in the regional language, specifYing the place or 
places where a copy of the draft Perspective Plan for the Metropolitan 
Area may be inspected, and also inviting objections and suggestions to be 

• filed within a period of sixty days from the date of publication of notice in 
the Official Gazette. The Metropolitan Planning Committee shall forward a 
copy of the draft Perspective Plan for · the Metropolitan Area or relevant 
extracts thereof to the Local Self Government Institutions within their 

33/104912016/S-2. 
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jurisdiction. The Metropolitan Planning Committee shall forward a copy of 
the draft Prespective Plan for the Metropolitan Area to the District 
Planning Committee concerned and the District Planning Committee, as 
far as possible, within a period of sixty days from the date of receipt of 
the said plan shall submit their suggestions, if any, to the Govemment. 

(3) The Metropolitan Planning Committee shall as far as possible 
within sixty days from the time limit prescribed for receiving objections 
and suggestions under sub-section (2) shall consider all the objections and 
suggestions received and give effect to such modifications as may be 
considered necessary and the Perspective Plan for the Meiropolitan Area 
as recommended by the Metropolitan Planning Committee shall be 
submitted to the Government tor sanction: · 

Provided that the Metropolitan Planning Committee may appoint 
temporarily a special committee consisting of not more than five of its 
members and the district level officer of the Department of Town and 
Country Planning of the Govenunent for processing the objections and 
suggestions and to submit its report to the Metropolitan Planning 
Committee. 

(4) The Government may, in consultation with the Board, within 
sixty days from the date of receipt of the Perspective Plan for the 
Metropolitan Area forwarded to it under sub-section (3) and ·after ensuring _ 
that the Perspective Plan for the Metropolitan Area is within the 
framework of the Perspective Plan for the State and any other Plans 
under this Act, priorities and objectives set by the Government and ·the 

·Government of lndia, sanction the same with or without modifications: 

Provided that if the Perspecrive Plan for the .Metropolitan Area is 
returned for incorporating modifications, if any, suggested by the 
Government, the modified plan shall be resubmitted within sixty days and 
the Government ·may sanction the plan as if the Plan is submitted for 
sanction afresh. 

(5) As soon as may be, after the Perspective Plan for the 
Metropolitan Area has been sanctioned by the Government, the 
Metropolitan Planning Committee shall forward a copy thereof each to 

~ 
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the District Planning Committee concerned and the Local Self 
Government Institutions in the Metropolitan area. and also publish the fact 
of sanction of the Perspective Plan for the Metropolitan Area by the 
Government, in the Official Gaz~tte and in at least one newspaper having · 
wide circulation in the Metropolitan area, for infonnation of the public and 
also specifying the place. or places where a copy of the Plan may be 
available for reference or for sale. 

(6) The Government shall have the power to extend the time limit 
prescribed in sub-sections (2) (other than the time limit prescribed for 
preparation of the Plan). (3) and (4) above up to a period not exceeding 
six months. 

26. Procedure for preparation and sanctioning of Execution 
Plan for the Metropolitan Area.-( I) Not later than six months from the 
date of sanction of the Perspective Plan for the Metropolitan Area by the 
Government under sub-section (4) of Section 25, the Metropolitan Planning 
Committee shall· prepare ,Execution Plan for the first five year of the 
twenty year period of the Perspective Plan for the Metropolitan Area as 
a whole and shall forward the same to the Government for sanction. 

(2) The Government may, in consultation with the Board, within 
sixty days of the date of receipt of the Execution Plan for the 
Metropolitan Area forwarded to it under sub-section ( 1 ), and after 
ensuring that the Execution Plan tor the Metropolitan Area is in confonnity 
with the Perspective Plan tor the Metropolitan Area and any other Plans 
under this Act, priorities and objectives set by the Government and the 
Government of India, sanction the same with or without modifications: 

Provided that if the Execution Plan for the Metropolitan Area is 
returned for incorporating modifications, if ariy, suggested by the 
Govei1U11ent, the modified Plan shall be resubmitted within sixty days and 
the Government may sanction the Plan as if the Plan is submitted for 
sanction afresh. 

(3) As soon as may be. after the Execution Plan for the 
Metropolitan Area has been sanctioned by the Government, the 
Metropolitan Planning .Committee shall forward a copy thereof to the 
District Planning Committee concerned an<t_ to each of the Local Self 
Govenunent Institutions in the Metropolitan Area. 
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( 4) Immediately after the expiry of four years from the date of 
approval of the Execution Plan under sub-section (2), but not later than 
four months thereafter, the Metropolitan Planning Committee shall review 
such plan and prepare a fresh execution plan for five years commencing 
from the date of expiry of such plan in force after incorporating such 
modifications and amendments as may be considered necessary and get it 
sanctioned under this Act. 

27. Metropoliwn Planning Committee to issue guidelines for 
preparation ofjive year and annual plans of Local Se({ Government 
lnstiwtions.-Metropolitan Planning Committee may. from time to time, 
issue guidelines for the preparation of five year and annual plans of Local 
Self Government Inst itutions, such that these plans are prepared in 
conformi ty with the Perspective Plan and Execut ion Plan of the 
Metropolitan Area and any other plans under this Act. 

CHAPTER V 

PLANS FOR LOCAL PLANNING AREAS 

28. Local Planning Area.-From the date of commencement of this 
Act, the area under the jurisdiction of a Municipal Corporation, Municipal 
Council, Town Panchayat or Village Panchayat shall be deemed to be a 
Local Planning Area, for the purposes of this Act. 

29. Variarion:; in the Local P_Janning Area.-( I) In case the 
Government vary the area of jurisdiction of a Municipal Corporation, 
Municipal Council or Town Panchayat as provided under Section 4 of the 
Kerala Municipality Act, 1994 or of a Village Panchayat as provided 
under Section 4 of the Kerala Panchayat Raj Act. 1994. as the case may 
be, the Local Planning Area shall stand modified accordingly. 

(2) The Government may, by notification in the Official Gazette, 
direct that all or any of the rules, regu lations, bye-laws, orders and 
directions made or issued and powers conferred and in force in a Local 
Planning Area at the time, with such except ions, adaptations and 
modifications as may be considered necessary by the Government, sha ll 
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apply to the area modified under sub-section (l) and such rules. bye-laws. 

orders, directions and powers shall forthwith apply to such Local Plamung 
Area without further publication. 

30. Powers and jimcrions of the Municipal Corporations. 
Municipal Councils etc. in relation 1o spatial planning.-Notwith­
standing anything contained in the Kerala Municipality Act, 1994 or the 

Kerala Panchayat Raj Act, 1994, Municipal Corporation, Municipal Council, 

Town Panchayat or Village Panchayat shall have the following additional 

functions for the purpose of this Act, namely:-

( a) prepare or get prepared for the Local Planning Area or part 

thereof,-

(i) a master plan, taking into account the Plans, if any, prepared 

under this Act which have relevance to the Local Planning Area; 

(ii) execution plans, taking into account the master plan and 

other Plans, if any, prepared under this Act which have relevance to the 

Local Planning Area: 

(b) implement all or any of the provisions contained in the Plans 

undc;:r this Act by formulating and executing projects, Land Pooling 

Schemes, Detailed Town Planning Schemes or otherwise: 

(c) formulate, promote, regulate and contro l land use and 

developmental activities in the Local Planning Area as per the Plans under 

this Act; 

(d) set up speci~l func tion aget1cies, if necessary, for specific 

functions such as plan preparation, implementation of projects and guide, 

direct and assist such agencies on matters pertaining to their respective 

functions; and 

(e) perfom1 such other functions as are supplemental, incidental or 
consequential to any of its functions and or as may be · directed by the 

Govermnent from time to time. 
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31. Delegation of powers to the Standing Committees. - The 
M unicipal Corporation, Municipal Council, Town Panchayat or Village 
Panchayat, as the case may be, if so decided by a resolution, may 
delegate, any of its powers and functions regarding spatial planning under 
this Ac.t, except its power under sub-section ( 4) of Section 36, to the 
Standing Committee responsible for spatial platming or town planning in a 
Municipal Corporation, Municipal Council, Town Panchayat or Village 
Panchayat, as the case may be. 

32. Appointment of Special Committees and Working Groups.-{ 1) 
For the purpose of assisting the Municipal Corporation. the Municipal 
Council, the Town Panchayat or the Village Panchayat concerned in 
exercising such of its powers, discharging such of its duties or performing 
such of its functions under this Act, the Municipal Corporation. the 
Municipal Council, the Town Panchayat" or the Village Panchayat 
concerned may constitute one or more special committees. Such special 
committees shall consist of the following persons, namely:-

(i) the Chairperson of the Municipal Corporation or the 
Municipal Council or the President of the Town Panchayat or the Village 
Panchayat, as the case may be, who shall be the Chairperson of the 
special committee; 

(ii) members of the Municipal Corporation, the Municipa l 
Council, the Town Panchayat or the Village Panchayat concerned, as 
nominated by the respective council/committee; 

(iii) the Dist rict Officer of the Department of Town and 
Countty Planning or his representative; 

(iv) the Secretary o( the Local Self Government Institution 
concerned, who shall be the Convenor. 

(2) The Municipal Corporation. the Municipal Council, the Town 
Panchayat or the Village Panchayat shall have the power to co-opt as a . 
member of the special committee constituted under sub-section ( 1 ), any 
person having special expe11ise and qualitication in Town and Country 
Planning, who is not a member of that Municipal Corporation, Municipal 
Council, Town Panchayat or Village Panchayat, as may be deemed 
necessary. 
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(3) The Municipal Corporation, the Municipal Council, the Town 
Panchayat or the Village Panchayat may constitute working groups as per 
the guidelines tor the prevailing Five Year Plan or in such manner as may 
be prescribed, for various sectors for giving guidance and support to the 
special committees in the preparation of master plan and execution plan. 

33. The Department of TOl1lfl and Country Planning and the 
Plans under this Act.- The Department of Town and Country Planning 
~f the Government shall, guide and advise the Municipal Corporation, the 
Municipal Council , the Town Panchayat or the Village Panchayat 
co~cerned, its Standing Committee or any other special. committees 
constituted under sub-section (I) of Section 32 or the working groups 
constituted. under sub-section (3) of Section 32 in the perfonnance of their 
functions under this Act. 

34. Mailers that mav be dealt with in the Master Plan.- (!) The 
Master Plan shall be prepared through a participatory process and shall 
generally indica ·e the manner in which developmt:nt of the Local Plarming 
Area or part t 11~reof shall be carried out and ~!so the manner in which 
the use of land shall be regulated. 

(2) The Master Plan may include the foHow~1g, namely:-

(a) A development concept and strategy with a long tenn vision, 
approximately for a period of twenty years, having regard to the policies 
and strategies for the Local Planning Area or part thereof concerned, as 
laid down in the Perspective Plan for the State, the plans tor the district 
and the Metropolitan Area, if any, under this Act. "It may also incorporate 
goals, objectives, strategies and policies pertaining to all or some of the 
sectors of spatial development that are pertinent to the local planning area 
or part thereof, as the case may be; 

(b) Master Plan documents with land use proposals, development 
control regulations and Plans for infrastructure development; 

(c) statement of community involvement in the preparation, 
implementation and monitoring of the Master Plan; 

- - - ---- - ---- ---- - ----'-
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(d) situational analysis including history of development, present 
status and trend of development, regional context, physiographic ·and 
demographic characteristics, influence area and its characteristics including 
settlement pattern, rural-urban relationship and fringe area developments 
etc.; and 

(e) existing land use. 

(3) In particular. the Master Plan shall provide for current issues, 
prospects and proposals regarding all or any of the following, namely:-

(i) economic base and employment in sectors like agriculture, 
trade, commerce and industries in both formal and informal sectors; 

(ii) hierarchy of commercial areas, dispersal of commercial 
activities and related issues; 

(iii) dispersal of industries and restriction on specific type of 
industries in both fonual and informal sectors; 

(iv) population assignment, space requirement for various 
acti~ities and designating the use of land for such purposes; 

(v) housing, including affordable housing, informal sector 
housing, resettlement strategy and slUI'n upgradation; 

(vi) educational facilities, including specialised education and 
research centres, health facilities, including specialized hospitals, cultural 
and religious facilities, public and semi-public institutions; 

(vii) system of open space, play fields and recreation areas, 
conservation areas, ecologically and environmentally sensitive areas, 
natural hazard prone areas and public gathering grounds; 

(viii) ttansportation covering roads, railways. waterways, 
pedestrian-pathways and related activity centres, parking and terminal 
facilities, mass transportation system and its integration with activity nodes, 
integration of land use with activity nodes and land use pattent. airport and 
seaport etc.; 

(ix) utilities and services such as water supply, drainage, 
sewerage, .solid waste management, energy, communication, fire protection, 
cremation and burial grounds, slaughter houses etc.; 
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(x) tourism, environmental conservation, heritage, coastal area 
development and the like; and 

...... 

(xi) proposals for Transferable Development Rights, 
Accommodation Reservation, Land Pooling Schemes or any other similar 
technique tor promoting planned development; 

(xii) development contro l regulations for promoting and 
regulating the use and development of land including regulations for 
natural hazard prone areas, imposition of conditions and restrictions in 
regard to the building line, open space to be maintained about buildings. 
Floor Area Ratio, coverage, height, number of storeys and character of 
buildings and density of built-up area allowed in specified area. the use and 
purpose for which buildings or specified areas of land may or may not be 
appropriated, the subdivision of plots, the discontinuance of obj<:ctionable 
uses of land in any area in reasonable periods. parking spaces, and the 
size of projections and advertisement signs- and the like; and 

(xiii) such other proposals for public purpose as may, from time 
to time. be approved by the Municipal Corporation, the Municipal Council, 
the Town Panchayat or the Village Panchayat concerned, or as may be 
directed by. the Govenunent or the District Planning Committee or the 
Metropolitan Planning Committee, as the case may be, in this behalf. 

35. Matters that may be dealt with in the Execution Plan.-The 
Execution Plan may include the following, namely:-

(a) development issues and consolidation of suggestions of 
grama sabha/ward sabha/ward committee, as the case may be; 

(b) development strategies for integrated development; 

(c) sectoral development policies, strategies and proposals of 
sectors like agriculture, fisheries, animal husbandry, forest, industries, 
transportation, infrastructure, water, drainage, sewerage, solid waste 
management, health, education. energy, tourism, suggested phasing of the 
proposal etc.; 

(d) implementation mechanism which may include iden£ification of 
sector-wise schemes and projects to be implemented by Central or State 
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Government departments, Public Sector undert.akings, the Local Se lf 
Government Institutions concerned, corporate bodies, co-operatives. private 
and joint sectors and/or otherwise; 

(e) fiscal requirements and resource mobilisation proposals; 

(f) a ny other ma tte rs as may be considered necessary for 
carrying out the objects of this Act; and 

(g) monitoring and review mechanism. 

36. Procedure for preparation. publication and sanctioning of 
Master P/cm. - (1) A Municipal Corporation, Municipal Council, Towq 
Panchayat or Village Panchayat may, at any time, by resolution, decide to 
prepare o.r adopt a Master Plan for the Local Planning Area or part 
thereof. 

(2) The Municipal Corporation, Municipal Council, Town Panchayat 
or Village Panchayat shall, in consultation with the Department of Town 
and Country P lanning of the Government and other Government 
Departments and agencies, within two years from the date of the decision 
taken· by a resolution to prepare the Plan under sub-section (I), prepare 
or get prepared ~ draft Master Plan for the Local Planning Area or part 
thereof after reviewing such Plans, if any, prepared earlier and forward 
the Plan with Council resolution to the Government in such form as may 
be prescribed. 

(3) The Government, on receipt of the draft Master Plan as per 
sub-section (2) may, in consultation with the Board and/or the Chief Town 
Planner, accord approval, within a period of sixty days from the date · of 
receipt of such Plan , for publication, by the Municipal Corporation , 
Municipal Council, Town Panchayat or Village Panchayat concerned. 

(4) The Municipal Corporation. Municipal Council, Town Panchayat 
or Village Panchayat concerned shall, within sixty days from the date of 
receipt of approval for publication under sub-section (3), publish the draft 
Master Plan in the website; and a notice of publication, in the Official 
Gazette and in at least two newspapers having wide circulation in the 
Local Planning Area of which one must be in the regional language, 

( -
~ 
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inviting objections and suggestions to be submitted within sixty days from 
the date of publication of the notice in the Gazette, specifying the plac:e or . 
places where a copy thereof ·shall be available for inspection by the public: 

Provided that the Municipal Corporation, Municipal Council, Town 
Panchayat or Village Panchayat concerned shall publish such a notice, 
even if the draft Plan is prepared or got prepared by the Chief Town 
Planner under clause (e) of section ll . 

(5) Immediately after a draft Master Plan is published under this 
Act, the Municipal Corporation, Municipal Council, Town Panchayat or 
Village Panchayat coocerned shall forward a copy of the published Master 
Plan to the District Planning Committee and Metropolitan Planning 
Committee, if any and the District Planning Committee or the Metropolitan 
Planning Committee may, as far as possible, within sixty days from the 
date of the receipt of such Plan furnish their remarks. if any, on the Plan, 
to Government. 

( 6) Simultaneously with the publication of the notice under sub-section 
(4), the Municipal Corporation. Municipal Council , Town Panchayat or 
Village Panchayat concerned shall, appoint a special committee under 
section 32 of this Act, which shall process the objections and suggestions 
and hear all such persons who have made a request in writing for being 
so heard and submit its report in the prescribed fonnat to the Municipal 
Corporation, Municipal Council, Town Panchayat or Village Panchayat, as 
far as possible within sixty days from the time limit prescribed for 
receiving objections and sugges~ions. 

(7) The Municipal Corporation, Municipal Council , Town 
Pancbayat or Village Panchayat concerned shall, as far as possible within 
sixty days from the date of receipt of the report of the special committee 
under sub-section (6), shall co11sider such objections or suggestions and 
the report of the special committee on such objections or suggestions and 
may mo.dity the Plan as may l;le considered necessary and submit the 
Master Plan as passed or adopted by the Municipal Corporation, 
Municipal Council, Town Panchayat or Village Panchayat, together with the 
objections and suggestions in original, the report of the special committee 
and the recommen.dations thereon under this sub-section to the 
Government for sanction. · 
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(8) The Government may. as far as possible within a period of 
sixty d<}ys from the date of receipt of the Master Plan as per sub­
section (7), after considering the objections and suggestions, if any, the 
recommendations of the Municipal Corporation, Municipal Council, Town 
Panchayat or Village Panchayat concerned thereon, the remarks, if any, 
received from the District Planning Committee and the Metropolitan 
Planning Committee on the draft plan and after ensuring compliance with 
the provisions of the Perspective Plans and any other Plans prepared 
under this Act, accord sanction to the Plan with or without modifications 
and publish a notice in the Official Gazette intimating the fact of sanction 
of the Master Plan: · 

Provided that the Government may obtain technical remarks of the 
Chief Town Planner to ensure compliance with the Plans under this Act 
and priorities and objectives set by the Government and Government of 
India and also on any other aspects pertaining to the Master Plan: 

Provided further that if the Master Plan is returned for incorporating 
modifications. if any, suggested by the Government; the modified Plan 
shall be resubmitted within ninety days to the Government for sanction as 
if the Plan is submitted afresh under this Act: 

Provided also that if the Municipal Corporation. Municipal Council, 
Town Panchayat or Village Panchayat concerned fa ils to resubmit the 
Plan withi n the time lim it specified in the foregoing proviso, the 
Government may, in relation to the Plan, pass such orders as they may 
deem fit. 

(9) When a Plan returned for modifications is modified by the 
Municipal Corporation, Municip.al Council, Town Panchayat or Village 
Panchayat concerned, the Plan so modified shall, before resubmission to 
the Government for sanction, be published and passed by the Municipal 
Corporation, Municipal Council, Town Panchayat or Village Panchayat in 
the same manner as a draft Plan in cases in which the modification 
involves. the inclusion or exclusion from the local planning area or part 
thereof any land or the acquisition of any land not originally proposed to 
be acquired. 



~ 

141 

( 1 0) As soon as may be, after the Master Plan has been 
sanctioned by the Government, the Municipal Corporation, Municipal 
Council, Town Panchayat or Village Panchayat concerned shall forward a 
copy thereof to the District Planning Committee and Metropolitan Planning 
Committee, if any and shall publish a notice regarding the sanction of the 
Master Plan by the Government in at least one local newspaper, also 
stating the place or places where a copy thereof shall be available for 
reference or for sale. The Master Plan as sanctioned by the Government 
or its extracts shall also be published in the website of the Municipal 
Corporation, Municipal Council, Town Panchayat or Village Panchayat 
concerned. 

( 11) The Government shall have power to extend the time limit 
prescribed in sub-sections (3) to (8) above up to a period not exceeding 
six months based on the recommendation of the Chief Town Planner. 

(12) The provisions specified under section 63 shall continue to be 
in operation until the Master Plan. is sanctioned, even if the time limit 
prescribed under sub-sections (2) to (8) are not complied with: 

Provided that in cases where a sanctioned Master Plan already exists, 
its provisions shall only apply until the published Master Plan is sanctioned 
in accordance with this Act. 

37. Procedure for preparation and sanctioning of Ex~cution 
Plan.- (1) A Municipal Corporation, Municipal Council, Town Panchayat 
or Village Panchayat shall, taking into account the Master Plan for the 
local planning area or part thereof shall prepare Execution Plan for the 
first five years along with the preparation of the M~ster Plan but not later 
than four months thereafter from the date of sanction of the Master Plan 
for the local planning area or part thereof by the Government under sub-
section (8) of section 36 and shall forward to the District Planning 
Committee or the Metropolitan Planning Committee, as the case may be, 
for sanction: 

Provided that the Municipal Corporation, Municipal Council, Town 
Panchayat or Village Panchayat concerned shall prep~re the Execution 
Pian, even if the draft Master Plan is prepared or got prepared by the 
Chief Town Planner under clause (e) of section 11. 
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{2) The District Planning Committee or the Metropolitan 
Planning Committee, may, in consultation with the Department of. Town 
and Country Planning of the Government; within thirty days of the date of 
receipt of the Execution Plan forwarded to it under sub-section (I), and 
after ensuring that the Execution Plan is in confom1ity with the Master 
Plan and any other Plans under this Act, priorities and objectives set by 
the Government and the Government of India, sanction the same with or 
without modifications: 

Provided that if the Execution Plan is returned for incorporating 
modifications, if any, suggested by the District Planning Committee or the 
Metropolitan Planning Committee, the modified plan shall be resubmitted 
within thirty days and the District Planning Committee or the Metropolitan 
Planning Committee may sanction the Plan as if the Plan is submitted for 
sanction afresh. 

(3) As soon as may be, after the Execution Plan for the local 
planning area or part thereof has been sanctioned by the District Planning 
Committee or the Metropolitan Planning Committee, the Municipal 
Corporation, Municipal CounciL Town Panchayat or Village Panchayat 
shall publish the same in the website of the Municipal Corporation, 
Municipal Council, Town Panchayat or Village Panchayat concerned. 

( 4) Immediately after the expiry of four · years from the date of 
approval of the Execution Plan under sub-section (2), but not later than . 
four months, thereafter, the Municipal Corporation. Municipal Council, 
Town Panchayat or Village Panchayat shall review such Plan and prepare 
a fresh Execut'ion Plan for five years commencing from the date of 
expiry of such ~Ian in force after incorporating such modifications and 
amendments as may be considered necessary. and get it sanctioned under 
this Act. 

-· 

(5) The District Planning Committee or the Metropolitan Planning , 
Committee, as the case may be, shall have power to extend the time limit 
prescribed in sub-sections (2) and (4) above up to a period not exceeding 
four months, only once, based on the recommendation of the District 
Town Planner. 
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38. Master Plans ·that are published but not sanctioned within 
the time limit prescribed- Notwithstanding anything contained in this Act, 
in respect of any area for which a planned development is necessary and 
the published Plan is not sanctioned within the time limit prescribed, the 
Government may, after making such enquiry if it may deem necessary, in 
consultation with the Chief Town Planner and the Municipal Corporation. 
Municipal Council, To'wn Panchayat or Village Panchayat concerned 
require the Master Plan to be processed and sanctioned as provided for in 
this Act. 

39. Municipal Corporation, Municipal Council. Town Panchayat 
or Village Panchay at to 1iece-ssarily make Master Plans in cerwin 
cases.-:- Notwithstanding anything contained in this Act, in respect of 
any area for which a planned development is necessary but not initiated by 
the Municipal Corporation, Municipal Council, Town Panchayat or Village 
Panchayat, as the case may be, Government may, after making such 
enquiry as may be deemed necessary, by a notification in the Official 
Gazette, require the Municipal Corporation, Municipal Council, Town 
Panchayat or Village Pancbayat to prepare, publish and submit for 
sanction the Master Plan as provided under this Act and the notification 
so issued shall be deemed to be a decision taken by a resolution to 
prepare the plan under sub-section ( l) of section 36 and the Municipal 
Corporation, Municipal Council, Town Panchayat or Village Panchayat 
shall proceed in accordance with this Act. 

Cllt\PTER VI 

JOINT PLANNING COMMITIEE AND PLANS FOR 
· JOINT PLANNING AREA 

40. Joint Planning Area.- The Goverhment may, in consultation 
- with the Boatd or the Chief Town Planner. by notification in the Official 

Gazette, declare an area to be a Joint Planning Area consisting of the 
area of more than one Municipal Corporation, Municipal Council, Town 

:. Panchayat or Village Panchayat, either in full or in part, for the purpose 
of eftective planning of the area in which they are jointly interested or for 
which they are jointly responsible. 
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AI. Joint Planning Committee and Master Plan for the Joint 
Planning Area.-( I) Subject to such rules as may be prescribed the 
Government may make in this behalf, the Municipal Corporation, 
·Municipal Council, Town Panchayat or Village Panchayat declared to be 
part of a Joint Planning Area under section 40, shall constitute a Joint 
Planning Committee with the district officer of the Department of Town 
and Country Planning having jurisdiction over the area as Member 
Secretary: 

Provided that two third of the members of the Joint Planning 
Committee shall be elected members of the Municipalities and the Village 
Panchayats in the Joint Planning Area. 

(2) Government may, by notification in the Gazette, constitute a 
Joint Planning Co~1mittee for any Joint Platming Area declared so under 
section 40. 

(3) The procedure to be followed in the meetings of the committee 
including the quorum for such meeting shall be governed by such rules, 
regulations or order:s, as may be prescribed. 

42. Powei·s and functions of Joint Planning Commirtee. - The 
functions of a Joint Planning Committee shall be the following:-

(i) prepare or get prepared a Master Plan for the Joint 
Planning Area, in tune with the contents of Plans, if any, under this Act. 
The Joint Planning Committee shall, for the purposes of Plan preparation, 
publication and sanction, follow the procedure which a Municipal 
Corporation, Municipal Council, Town Panchayat or Village Panchayat has to 
follow in ·respect of a Local Planning Area under Chapter V of this Act; 

(ii) set up special function agencies, if required, and guide, direct 
and assist them on matters pertaining to their respective functions; and 

(iii) perform such other functions as are supplemental, incidental 
or consequential to items (i) and (ii) above or as may be directed by the 
Government, the District Planning Committee or the Metropolitan Planning 
Committee, as the case may be, from time to time. 
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43. Funcrions of !he constituent units of the Joiut Planning 
Commiitee.- The Municipal Corporation, Municipal Council, Town 
Pa nchayat or Vill age Panchayat concerned of the Joint Planning 
Conunittee shall,- • 

(a) prepare Execution Plan for their respective local planning 
areas taking into account the Master Plan for the Joint Planning Area; 

(b) implement proposals contained in the Master Plan for the 
Joint Planning Area ur~der this Act; 

(c) promote, regulate and control the developmental activities in 
z. their respective local planning areas in accordance with the Master Plan 

for the Joint Planning Area; 

(d) perform any other functions as directed by the Government, 
the District Planning Committee, or the Metropolitan Planning Committee, 
as the case may be. from time to time. 

CJ tAI'l ER VII 

DETAILED TOWN PLANNING SCHEMES 

44. Power of the Municipal Corporations. Municipal Councils, 
ere. to take up Detailed Town Planning Schemes. - Subject to the 
provisions of thi s Act,. and the .rules made thereunder, a Munici pal 
Corpo ration, Municipal Council, Town Panchayat or Village Panchayat 
may undertake development of an area, including regulation of activities in 
that area. under its j urisdiction, by framing and implementing Detai led 
Town Planning Schemes, within the frame work of Master Plan, if any, 
under this Act. 

45. Matters that may be dealt \·rithin a Detailed Town Planning 
Scheme.- (1) A Detailed Town Planning Scheme may contain detailed 
proposals, including but not limited to the following matters, namely:-

(a) establishment of new development centres; 

(b) establishment of commercial centres, including specialised 
markets, wholesale and retail trade centres; 

3311 04912016/S-2. 
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(c) establishment of tourist centres and tourism related 
infrastructure: 

(d) establishment of industries, .industria l estates, factories, 
service industries etc.; 

(e) ·development and landscaping of open spaces, recreational 
grounds, parks. zoological and ·botanical gardens and social forestry: 

(f) conservation of ecologically sensitive areas; 

(g) protection of environmentally sensitive areas; 

(h) conservat ion of heritage sites and buildings, objects of 
historical importance or natural beauty and of buildings actually used for 
religious purposes; 

(i) proposals for natural hazard prone areas; 

(j) conu·ol of air and water pollution; 

(k) housing schemes for different income groups including 
housing for economically weaker sections of the society, infirmaries, 
destitutes, women and children in distress, disabled, physically challenged, 
senior citizens etc.; 

facilities; 

(1) redevelopment and renewal of blighted areas; 

(m) resettlement, rehabilitation and upgradation of slum areas; 

(n) provision of health care, religious, cultural and educational 

(o) provision of water supply and electricity:. 

{p) provision of sanitary arrangements including construction of 
drains and public conveniences etc., disposal of sewage, solid waste; 

(q) construction, reconstruction. alteration, improvement and 
maintenance of public roads and streets, bridges, pedestrian facilities, safe 
path tor the cycle-riding, parking facilities, transport terminals including bus 
depots, bus bays, bus stops, street lighting and avenue plantation, 
improvement of road junctions; 

(r) provisiot?- of public transportation including mass 
transportation; 



houses; 

147 

(s) provision of communication facilities; 

(t) infonnal sectors; 

(u) provision of burial and cremation grounds. and slaughter 

(v) demolition of buildings or portions of building causing 
obstructs development and developmental activities, closure or demolition 
of dwellings and portions of dwellings unfit for human habitation; 

.!. (w) acquisition of land by purchase, lease or otherwise and 
erection thereon of such buildings or carrying out such operations as may 
be necessary for the purposes of its functions; and 

(x) such other matters not inconsistent with the objects of this 
Act, as may be considered necessa·ry. · 

(2) Every Detailed Town Planning Scheme shall contain details, 
as far as may be applicable, in respect of.-

(a) land assembly over which the Detailed Town Planning 
Scheme is to be implemented; 

(b) layout plan and other relevant drawings and details including, 
if necessary, the imposition of conditions and restrictions in regard to the 
open space to be maintained about buildings, the number, and character of 
buildings allowed in specified areas, the purposes for which buildings or 
specitied areas may or may not be appropriated, the subdivision of plots, 
the discontinuance of objectionable uses of land in any area in reasonable 
periods, tloor area ratio, coverage, height, parking space, the size of 

v projections and advet1isement signs and ~oardings; 

(c) total estimated cost, source of funding, cost recovery 
statement. if any: 

(d) manner of disposal of assets, if any; 

(e) management and maintenance mechanism; and 

(f) any other matters as may be considered n~cessary for 
ensuring planned development. 
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46. Procedure for preparation, publication and sanctioning of 
Detailed Town Planning Scheme.-( I) A Municipal Corporation, 
Municipal CounciL Town Panchayat o r Village Panchayat may, at any 
time, by resolution, decide to prepare or adopt a Detailed Town Planning 
Scheme and shall notity the intention of the same, in the Official Gazette 
and in at least ·one newspaper having wide circulation in the prescribed 
manner and such notification shall state the boundaries of t~e planning 
area and the purpose for which such Plan is intended to be prepared. 

(2) Every Municipal Corporation. Munici pal Council, Town 
Panchayat or Village Panchayat shall, in consultation with the Department 
of Town and Country Planning of the Government having jurisdiction over 
the area and other Government Departments and agencies, prepare or get 
prepared a draft Detailed Town Planning Scheme for the planning area 
within two years from the date of notification in the Ofticial Gazette of 
the intention to prepare the Plan under sub-section (I), after reviewing Plans, 
if any, prepared earlier, duly approve such plan through resolution of the 
Council, and publish the draft Detai led Town Planning Scheme in the 
website and the notice of publication in the Official Gazette· and in at least 
two newspapers having wide c irculation in the local planning area, of 
which one mu~t be in the regional language, specifying the place or places 
where a copy of the same is avai lable for inspection and also inviting 
objections and suggestions to be submitted within sixty days from the date 
of publication of the notice in the Ot1icial Gazette. 

(3) Immediately after a Deta iled Town Planning Scheme is 
published under this Act. the Municipal Corpora~ion, Municipal Council. 
Town Panchayat or Village Panchayat concerned shall torward a copy of 
the published Detailed Town Planning Scheme to the District Planning 
Committee and Metropolitan Planning Committee. if any, and the Disttict 
Pla,ming Committee or the Metropolitan Planning Committee may, as far 
as possible, within sixty days from the date of the receipt of such 
Detailed Town Planning Scheme furnish their remarks. if any, on such 
Detailed Town Planning Scheme to Government. 

( 4) After the expiry of the period allowed under sub-section (2) 
tor filing objections and suggestions, the Municipal Corporation, Municipal 
Council, Town Panchayat or Village Pancbayat concerned shall consider all 
the objections and suggestions received and shalJ after allowing a 
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reasonable opportunity of being heard. to any person who has made a 
request tor being so heard, make such modifications ' in the Detailed Town 
Planning Scheme as it considers proper. as far as possible, within a period 
of sixty days from the time limit prescribed for receiving objections and 
suggestions under sub-section (2) and shall submit the Detailed Town 
Planning Scheme with or without modifications, together with all objections 
and suggestions in original. for sanction of the Govemment. 

(5) The Govenunent may, as far as possible, within sixty days fi·om 
the date of the receipt of such Detailed Town Planning Scheme after 

.!; considering remarks, if any, received ti·om the District Planning Committee 
and the Metropolitan Planning Committee and in consultation with the 
Chief Town Planner. either accord sanction with or without modifications 
or refuse such sanction specifying reasons thereof: 

... 

Provided that if the Derailed Town Planning Scheme is retumed for 
incorporating modifications, .if any, suggested by the Government, the 
moditied Detailed Town Planning Scheme shall be resubmitted within 
ninety days tor sanction as if the same is submitted atresh under this Act. 

(6) Immediately after a Detailed Town Planning Scheme is 
sanctioned by the Government under this Act. the Municipal Corporation, 
Municipal Cow1cil, Town Panchayat or Village Panchayat concerned shall 
notify the fact of ,sanctioning of the Detailed Town Planning Scheme in 
the Gazette and publish a notice in at least one local newspaper having 
wide circulation mentioning the place or places where a copy of the same 
shall be available to the public for reference or for sale. The sanctioned 
Detailed Town Planning Scheme shall also be published in the website of 
the Municipal Corporation. Municipal Council. Town Panchayat or Village 
Panchayat concerned. The Municipal Corpor-ation, Municipal Council, 
Town Panchayat or Village Panchayat concerned shall also forward a 
copy of the sanctioned Detailed Town Planning Scheme to the District 
Planning Committee and Metropolitan Planning Conuuittee. 

(7) The provisions specified under section 63 shall continue to be 
in operation until san.ction has been accorded tor the Detailed Town 
Planning Scheme, even if the time limit specified under sub-sections (2) to 
(5) are not complied with: 
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Provided that in cases w.here a sanctioned Master Plan or Detailed 
Town Planning Scheme already exists in the area, its provisions shall only 
apply until the published Detailed Town Planning Scheme is sanctioned in 
accordance with this Act. 

47. Power 10 engage c.:onsultants and to set-up special .function 
agencies.-A Municipal Corporation, Municipal Council, Town Panchayat 
or Village Panchayat, with the prior approval of the Government, may 
set-up special function agencies for the performance of such specific 
functions. in accordance with and not inconsistent with the objects of this 
Act, in such cases where it considers appropriate that it would be in 
public interest and would effect economy and efficiency in the 
performance of the futictions assigned to it. 

48. Detailed Town Planning Schemes rhat are published but not 
sanctioned within the time limit pres<.:ribed.-Notwithstanding anything 
contained in this Act. in respect of any area for which planned 
development is necessary and the published Detailed Town Planning 
Scheme is not sanctioned within the time limit prescribed, the Government, 
may, atler making such enquiry as they may deem necessary, require the 
Municipal Corporatioi1, Municipal CounciL Town Panchayat, Village 
Panchayat or Planning and Development Authority concerned to process 
and sanction the Detailed Town Planning Scheme as laid down in this Act. 

49. Municipal Corporation. Municipal Council. Town Panclwyat 
or Village Panchayat to necessarily make Dewilecl Town Planning 
Scheme in cerwin c:ases.- Notwithstanding anything contained in this 
Act, in respect of any area for which planned development is necessary 
but not initiated by the Municipal Corporation. Municipal Council, Town 
Panchayat or Village Panchayat concerned. the Government, may, after 
making such enquiry as may be deemed necessary, by a notification in 
the Otlicial Gazette, require the Municipal Corporation, Municipal Council,· 
Town Panchayat or Village Panchayat to prepare or get prepared, publish 
and submit for sanction a Detailed Town Planning Scheme as provided 
under this Act and the notification so issued shall be deemed to be 
the notification of the intention to prepare the plan under sub-section (I) of 
section 46. 

.. 

.. 
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CHAPTER VliJ 
. . 

REV IEW, REVISION. VARIATION AND REVOCATION OF 
PERSPECTIVE PLAN. MASTER PLAN AND DETAILED 

TOWN PLANNING SCHEME 

50. RevieH: revision, variation and revocati~n o.f Plans prepared 
under the Act.- ( I) Immediately after the expiry of ten years fi·om the 

date of sanction of a Perspective Plan, Master Plan or Detailed Town 
Planning Scheme under this Act or at an earlier date with the 

concurrence of the Government, the State Town and Country Planning 
Commission, the District Planning Committee, Metropolitan Planning 
Committee, Municipal Corporation, Municipal Council, Town Panchayat or 
Village Panchayat. as the case may be, shall review, revise or get revised 

such Plan incorporating such modifications as may be considered necessary 
and get it sanctioned in accordance with the provisions of this Act: 

Provided that a Master Pian or a Detailed Town Planni~g Scheme 
shall be revcked by a subsequent Master Plan or Detailed Town Planning 

Scheme, as the case may be; 

(2) The authority concerned may, after such review, vary a Plan in 

part and get such varied Plan sanctioned in accordance with the provisions 

of this Act. 

(3) Notwithstanding anything contained in this Act, Government 

may, if if deems necessary, at any time, by notification in the Gazette, 

vary a Plan sanctioned under this Act: 

Provided that before issuing such notification, Government shall publish 

a draft of such notification in the prescribed manner and shall circulate 
copy thereof to the authority concerned and shall consider any objection 
or suggestion which may be received on such draft from such authority or 
any person interested in the Plan and may make such modification as the 

Government consider proper. 
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CIIAPTER IX 

DEVELOPMENT AUTHORITIES 

51. Constitution c~( Development Autlwri~v.-( I) The Government 
may, in the interests of planned development in any area. inconsulation 
with the Commission and the Chief Town Planner, by notification in the 
Gazette, constitute with effect from such date and for such areas as may 
be specified in the notification, a Development Authority to exercise the 
powers and to perform the functions under section 56 of this Acr. 

(2) The Development Authority .shall be a body corporate having 
perpetual succession and a common seal with power to acquire, hold and 
dispose of propetty, both movable and immovable and shall by the said 
name sue and be sued. 

52. Chairman of Development rluthority.-The Govet:nment shall 
appoint the Chaim1an of the Development Authority .on such terms and 
condttions of service as may be prescribed. who shall hold office during 
the pleasure of the Government. provided that the term of office of the 
Chairman shall not in any case exceed five years. 

53. Compo~ition of Development Authority. - The Development 
Authority shall consist ot:-

(a) the General Council: and 

(b) the Executive Committee. 

54. The General Council. - ( I) The General Council shall be 
constituted by the Government and shall consist of the following members, 
namely:-

(a) the Chairman of the Development authority, ex-officio, who 
shall be the Chainnan of the General Council; 

(b) not less than two persons nominated by the Government 
from among the members of the Local Self Government Institutions 
having jurisdiction in the area tor which the Development Authority has 
been constituted: 
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(c) · the members of the State Legislative Assembly representing 
any area within the jurisdiction of the Development Authority: 

Provided that if any member of the State Legislative Assembly 
representing any area within the jurisdiction of the Development Authority 
becomes a Minister, he may nominate a person from h1s constituency to 
represent him in the General Council. 

(d) The Secretary of the Municipal Corporation, if any, the 
Town Planner ·of the Town and Country Planning Department of the 
district concerned, the Executive Engineer (Roads and Bridges) of the 
Kerala State Public Works Department of the area concerned; 

(e) not more than eight other persons nominated by the 
Government in such manner as may be prescribed; 

(t) the Member Secretary of the Development Authority, 
nominated by the Government who shall be an officer not below the rank 
of a Senior Town Planner of the Department of Town and Country 
Planning. 

(2) The Government shall prescribe the strength of the General 
Council which shall not be Jess than fifteen or more than thiny (excluding 
the Chainnan). 

(3) The members nominated under sub-section ( 1) shall hold office 
during the pleasure of the~Govemment. and their tenns and conditions of 
service shall be such as may be prescribed: 

Provided that the term of office of a non-official member so 
nominated shall not in any case exceed three years: 

Provided further that a member nominated under clause (b) of 
sub-section (I) shall cease to be a member on his ceasing to be a 
member of the Local Self Govemment Institution in the area: 

Provided also that a member under clause .(c) of sub-section (I) shall 
cease to be a member of the General Council on his ceasing to be a 
member of the State Legislative Assembly representing any area within 
the jurisdiction of the Development Authority. 

3311 049/2016/S-2. 
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(4) The General Council shall b.e the policy making body for 
determining the lines on which the improvement and development of the 
area within the jurisdiction of the Development Authority shall proceed and 
shall have the power to review the actions of the Executive Conunittee in 
implementing the policies dete1mined by the General Council. 

55. The Executive Committee. - (!) The Executive Committee shall 
be constituted by the Government and shall consist of the following 
members, namely:-

(a) the Chairman of the Development Authority, ex-officio, who 
shall be the Chairman of the Executive Committee; 

(b) not more than two persons, depending upon the strength of 
the General Council, nominated by the Government from among the 
members of the General Council nominated ·under clause (b) of 
sub-section (I) of section 54; 

(c) not more than four persons, depending upon the strength of 
the General Council, nominated by the Government from among the 
members of the General Council under clause (c) of sub-section (1) of 
section 54; 

(d) The Secretary of the Municipal Corporation, if any, the 
Town Planner of the Town and CoL~;ntry Planning Department of the 
district concerned, the Executive Engineer (Roads and Bridges) of the 
Kerala State Public Works Department of the area concerned; 

(e) not more than two persons, depending upon the strength of 
the General Council , nominated by the Government from among the 
members of the General Council under clause (e) of sub-section (I) of 
section 54: 

(f) the Member Secretary of the Development Authority, 
ex-officio. 

(2) The Government shall fix the strength of the Executive • 
Committee which shall not be less than five and more than ten, excluding 
the Chairman. 
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(3) A member nominated to the Executive Committee shall hold 
office duri ng the p leasure of the Government and their terms and 
conditions of se(vice shall be such as may be prescribed: 

Provided that the tenn of oftice of a non-official member of the 
• Executive Committee shall not in any case exceed three years: 

Provided further that a member of the Executive Committee shall 
cease to be such member on his ceasing to be a member of the General 
Council. 

( 4) The executive powers of the Development Authority shall vest 
in the Executive Committee and the Committee shall be responsible for 
carrying out the powers and functions under section 56 and for giving 
effect to the policies laid down by the General Council for the 
improvement and development of the area within the jurisdiction of the 
Developnieut Authority. 

56. P01rers and fimctions (~l Development .rlutlwri(y.- Subject to 
the provisions of the Kerala Municipality Act, 1994 (20 of 1994) and the 
Kerala Panchayat Raj Act. 1994 ( 13 of 1994), the powers and functions 
of a Development Authority shall include the following:-

(i) preparation and implementation of land re-adjustment or land 
pooling or land banking schemes for the purpose of implementation of 
projects in the Development Authority area, in tune with the provisions of 
this Act; 

(ii) promoting planned development" as envisaged in the Plans for 
the development authority area, through tools like Transfer of Development 
Rights, accommodation reservation etc.; 

(iii) set-up special function agencies, if required. and guide, direct 
and assist them on matters pettaining to their respective functions; 

(iv) co-ordination of implementation of Plans under this Act in the 
Development Authority area; 
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(v) perfonn such other functions as are supplemental, incidental or 
consequentia l to items (i) to (iii) above or as may be directed by the 
Government, the District Planning Committee or the Metropolitan Planning 
Committee, as the case may be, from time to time. 

57. Functions (~( Memher Sec:rewry.-( 1) Subject to the genera l 
powers of the Development Authority and without prejudice to the powers 
of the Chainnan under this Act, the Member Secretary who shall be the 
Chief Executive of the Development Authority shall have the fo llowing 
functions, namely:-

(i) all budgetary, planning, enforcement and supervisory functions 
of the Development Authority; 

(ii) making ava ilable to the Development Authority all the 
infonnation relating to the administration and accounts of the Authority as 
well as other matters whenever called upon by the Authority to do so; 

(iii) preparation and submission of the annual reports and audited 
accounts of the Development Authority for its approva l within three 
months of the close of every financial year and thereafter submit copies of 
the same to the Development Authority: 

(iv) appointment of the staff of the Development Authority. 

(2) If, in the opinion of the Member Secretary, any resolution 
passed by the Development Authority contravenes any provision of this 
Act or any other law or any rule, notification, regulation or bye law made 
or issued under this Act or any other law or any order passed by the 
State Government or it is prejud icial or detrimental to the interests of the 
Development Authority, he shall within fifteen days of passing such 
resolution, refer the matte r to the Government and info rm the 
Development Authority at its next meeting of the action taken by him and 
until the orders of the Government on such reference are received, the 
Member Secretary of the Development Authority sh~ll not be bound to 
giv~ effect to the resolution. 



:. 

\ 

157 

58. Sta.ff of Development Authority. - The Development Authority 
shall appoint such officers and staff in the Development Authority with 
such tenus and conditions of service and salary, as may be prescribed. 

59. Transfer of staj}: assets and liabilities of the Development 
Authority.- In case, the Development Authority constituted under this Act 
ceases to function, the staff, the assets and liabilities of such Authority 
shall be transferred to the Municipal Corporation, Municipal Council, Town 
Panchayat or Village Panchayat concerned in the Development Authority 
area or as decided by the Government. 

60. Power of Government to make rules ro prescribe .fimctions 
and powers of General Council, Executive Committee etc.-The 
Government may, by notification in the Official Gazette, make rules 
prescribing powers and functions of the General Council, Executive 
Committee and the Member Secretary and on any other matters relating 
to the functioning of the Development Authority. The tem1 of office and 
conditions of the service of the non-official members of the Development 
Authority shall be such as may be prescribed. · 

C~JAJYJ'f:R X 

CONTROL OF USE AND DEVELOPMENT OF LAND 

61. Use and developmelll of land to be in COI!lormity with Master 
Plans and Dewiled Town Planning Schemes under this Act.- After the 
coming into operation of a Master Plan or Detailed Town Planning 
Scheme under this Act, no person shall use or cause to use any land or 
carry out development in any land, or change the use of land otherwise 
than in conformity with or with prejudicial to the Master Plans and 
Detailed Town Planning Schemes under this Act. 

Note:-Provisions of Detailed Town Planning Schemes shall prevail 
over the provisions of the Master Plans where both Plans are in force in 
an area. 

62. The date r~l coming into ~percttion of {he Plan.-The date of 
coming into operation of the Plan for the purpose of section 6.1 shall be 
the date of publication of the notice in the Oflicial Gazette intimating the 
fa.ct of sanction of the Plan by the Government. 
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63. Interim Development Orders and the restrictions qfier 
notifYing the intention to prepare Plans.-( l) Notwithstanding anything 
contained in this Act, with the general object. of controlling interim 
development of land included in any planning area in respect of which a 
decision has been taken by a resolution to prepare a plan or notified for 
preparing Detailed Town Planning Scheme under this Act. the Municipal 
Corporation, Municipal Council, Town Panchayat, Village Panchayat or 
Joint Planning Committee, as the case may be. may prepare Interim 
Development Orders and forward the same to the Goveri1ment for 
sanction. 

Note:- For the purpose of this section, the expression 'interim 
development' means development during the period between the date of 
decision taken to prepare a Plan under this Act and the date of coming 
into operation of the Plan in the case of Master Plan and in the case of 
Detai led Town P la nning Scheme the period between the date of 
notification of intention to prepare the Plan under this Act and the date of 
coming into operation of the Plan. 

(2) Government may, in consultation wi th the Chief Town 
Planner, approve the Interim Development Orders forwarded to it under 
sub-section (I) with or without modifications. 

(3) The main intention of the Plan shall be stated clearly in the , 
lnterim Development Orders and it may also provide for all or any of the 
following, namely:-

(a) circulation network and building lines; 

(b) space standards; 

(c) prohibiting the erection or re-erection of any building or 
c.onstruction . of any road or making of any excavation or permitting 
development of land either unconditionally or subject to any condition 
specitied in the order; · 

(d) limiting the number of buildings, regulating the size, height, 
design and external appearance of buildings; 

(e) restricting the manner in which buildings may be used; and 

(t) prohibiting building operations or regulating such operations in 
respect of such matters as may be prescribed. 
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(4) The restrictions imposed by the Interim Development Orders 
shall cease to operate with the coming into operation of the Plan: 

Provided that the Interim Development Orders shall cease to operate 
in the event of failure to publish the Plan within the time limit prescribed 
for publication of the Plan under this Act: 

Provided further that the Interim Development Orders shall cease to 
operate in the event of fai lure to sanction the published Pian within the 
time limit prescribed for the purpose under this Act and thereafter the use 
and development of land in the area ,shall be governed by the provisions of 
the published draft Plan: 

Provided also that where no such interim development orders are 
·issued, use and development of land in the area shall be governed by the 
provisions of the published draft Plan from the date of publication of the 
notice in the Official Gazette inviting objections and suggestions, if any, 
thereon under the provisions of this Act: 

Provided also that in the. case of a Master Plan or a Detailed Town 
Planning Scheme deemed to have been published under this Act provided 
in section 113, Government may, in consultation with the Chief Town 
Planner .and the Local Self Government Institution concerned, by order, 
issue Interim Development Orders for the purpose of COJ.ltrolling use and 
development of land in the area. 

64. Land Development Permit.- No development or change of use 
of any land shall be undertaken or carried out,-

( a) without obtaining pennission in writing from the Secretary of 
the Municipal Corporation, Municipal Council~ Town Panchayat or Village·· 
Panchayat concerned in such manner as may be prescribed; and 

(b) without obtaining a certificate from the Secretary of the 
Municipal Corporation, Municipal Council, Town Panchayat or Village 
Panchayat concerned to the effect that the development charges payable 
under this Act have ~een paid: 

Provided that no such permission or certificate shall be necessary for 
the operational constructions of the departments of Central or State 
Government, Quasi-governme.nt Institutions or Local Self Government 
Institutions, as may be notified by the Government from ~ime to tune. 
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65. Application for Land Development Permit.- ( I) Any person or 
body intending to carry out any developmem on any land shall m(!ke an 
application in writing to the Secretary of the Municipal Corporation , 
Municipal Council, Town Panchayat or Village Panchayat concerned for 
permission in such fonn and containing such particulars and accompanied 
by such documents, fee and Plans as may be prescribed. 

(2) On such application having been duly made. and on payment 
of ·the development charges as may be assessed under this Act,-

( a) the Municipa l Corporation, Municipal Council, Town 
Panchayat or Village Panchayat may, within a period of thirty days, pa~s 
an order,-

(i) granting pennission unconditionally; or 

(ii) granting permission subject to such conditions as it may 
consider fit to make it in confom1ity with the Plans and the laws in force; 

(iii) refusing permission stating the reasons thereof; 

(b) Without prejudice to the generality of the foregoing provision 
and the Municipal Corporation, Municipal Council, Town Panchayat or 
Village Panchayat concerned may,-

(i) to the effect that the condition granted is only for a limited 
period and that after the expiry of that period, the land shall be restored 
to its previous condition or the use of the land permitted shall be 
discontinued; and 

(ii) for regulating the development or use of any other land 
under the control of the applicant or for carrying out of the works on any 
such land as may appear to the Municipal Corporation, Municipal Council. 
Town Panchayat or Village Panchayat concerned expedient, for the 
purpose of the pennitted development. 

(3) The Secretary of the Municipal Corporation, Municipal 
Council, Town Panchayat or Village Panchayat concerned in dealing with 
the applications for pern1ission shall have regard to the provisions of the 
Master Plans and Detailed Town Planning Schemes in force or the 
Interim Development Orders as provided under this Act. 
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(4) When petmission is granted subject to conditions, or is refused, 
the grounds of imposing such conditions or such refusal shall be recorded 
in the order. 

(5) Any such order shall be communicated to the applicant in the 
manner prescribed. 

(6) In the case of the departments of Central or State 
• Government or Quasi-government Institutions intending to carry out any 

development other than operational constructions on any land, the 
concerned department or institution, as the case may be, shall intimate in 
writing to the Secretaty of the Municipal Corporation, Municipal Council, 

~ 

- Town Panchayat or Village Panchayat concerned, of its intention to do so, 
giving full particulars thereof and accompanied by such documents as may 
be prescribed by the Government from time to time, at least, thirty days 
prior to the undertaking of such development. 

(7) Where the Municipal Corporation, Municipal Council, Town 
Panchayat or Village Panchayat concerned has raised any objection 
pertaining to the proposals received in respect of conformity of the 
proposed development, either to any matter in sub-section (3) OI: to any of 
the building rules in force at the time, the departments of Central or State 
Govermnent or the Quasi-government agencies, as the case may be, shall 
make necessary modifications in the proposals for development to clear 
the objections raised by the Municipal Corporation, Mu11icipal Council. 
Town Panchayat or Village Panchayat concerned: 

Provided that the Secretary of the Municipal Corporation, Municipai 
Council. Town Panchayat or Village Panchayat concerned shall intimate the 
objections, if any, within thirty days of receipt of the proposal. 

66. Power of revocation or modijic(l{ion o.f Development Permit.­
If it appears to the Secretary of the Mun~cipal Corporation, Municipal 
Council, Town Panchayat or Village Panchayat concerned, that it is 
expedient that any pennission granted to develop land should be either 

, · revoked or modified, having regard to a Master Plan or Detailed Town 
Planning Scheme prepared or under preparation under this Act or on being 
satisfied that the permission was issued by mistake or that a patent en·or 
has crept in it or that the permission was happened to be issued on 

33/104912016/S-2. 
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misrepresentation of fact or law or that the development if carried on will 
be a threat to life or property, the Secretary of the Municipal Corporation, 
Municipal Council, Town Panchayat or Village Panchayat concerned may, 
after giving the person concerned an opportunity of bei.ng heard against 
such revocation or modification, either revoke the pem1ission or modifY the 
pennission to such extent as it appears to be necessary. 

67. Ohligation 10 acquire land in certain c:ases.- (1) Where any 
land is designated tor. compulsoty acquisition in a Master Plan or Detailed 
Town Planning Scheme sanctioned under this Act and no acquisition 
proceedings are initiated for such land under the Land Acquisition Act in 
force in the State within a period of two years from the date of coming 
into operation of the Plan, the owner or person affected may serve on 
the Municipal Corporation, Municipal Council, Town Panchayai or Village 
Panchayat concerned, within such time and in such ma1mer, as may be 
prescribed , a not ice (hereinafter referred to as "the purchase notice") 
requiring the Municipal Corporation, Municipal Council. Town Panchayat or 
Village Panchayat concerned to purchase the interest in the land in 
accordance with the provisions of this Act; 

(2) On receipt of any purchase notice under sub-section ( 1 ), as 
soon as possible, but not later than sixty days from the date of receipt of 
the purchase notice, the Municipal Corporation, Municipal Council, Town 
Panchayat or Village Panchayat, as the case may be, through a resolution 
decide to acquire the land, where the land is designated for compulsory 
acquisition for the purpose of the Municipa l Corporation. Municipa l 
Council, Town Panchayat or Village Panchayat. 

(3) Where the land is designated for compulsory acquisition for 
the purpose of any Government Department or Quasi-government Agency, 
d1c Municipal Corporation, Municipal Council, Town Panchayat or Village 
Panchayat shall forward such notice to the Govenunent. 

(4) In case the Municipal Corporat ion , Municipal Counci l, 
Town Panchayat or Village Panchayat concerned decides not to acquire 
the land, it shall initiate variation of the plan suitably ·in accordance with 
this Act. 

~ 
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(5) In case the land acquisition could not be effected within a 
period of two years from tbe date of resolution to acquire the land, the 
Municipa l Corporation, Municipal Council, Town Panchayat or Village 
Panchayat concerned shall initiate variation of the J:>.lan suitably in 
accordance with this Act. 

(6) On receipt of a purchase notice under sub-section (3), the 
Government shall in consultation .with the Government Department or 
Quasi-government Agency concerned, not later than six months from the 
date of receipt of the purchase notice, confirm the purchase notice. In 

• any other case, Government may require the Municipal Corporation, 
Municipal Council, Town Panchayat or Village Panchayat concerned to 
vary the plan suitably in accordance with this Act: 

Provided that in case the land acquisition could not be effected within 
a period of two years from the date of\contirmation of the purchase 
notice, the Municipal Corporation, Municipal Cotmcil, Town Panchayat or 
Village Panchayat concerned shall initiate variation of th~ plan suitably in 
accordance with this Act under intimation to the Govenunent. 

(7 ) If no order has been passed by the Government within a 
period of six months from the date of receipt of the purchase notice. the 
Municipal Corporation, Municipal Council, Town Panchayat or Village 
Panchayat concerned shall. suo moto initiate variation of the plan suitably 
in accordance with this Act: · 

Provided that where variation proceedings of the Pl~n are initiated 
under this section, the Secretary of the Municipal Corporation, Municipal 
Council, Town Panchayat or Village Panchayat concerned sha ll, in 
consultation with the Chief Town Planner, take suitable decision on any 
application tor land development permit received under section 64. 

68. Power to require stoppage or removal of unauthorised 
development, imposition of penalty etc.-( 1) Where any development or 

• change of use of any land or building has been or is being can·ied out,-

( a) in contravention of any Master Plan or Detailed Town 
Planning Scheme under this Act: or 

(b) without penuission as required under this Act; or 

- - - - - - --- - --- - -- - - -
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(c) without obtaining a certificate regarding payment of 
devel?pment charges under this Act; or 

(d) in contravention of any permission or condition subject to . 
which such permission has been granted; or 

(e) after the pennission for development has been revoked under 
this Act; or 

(f) in contravention of the pennission which has been modified 
under this Act, the Municipal Corporation, Municipal Council. Town 
Panchayat or Village Panchayat concerned, shall serve on the owner a 
notice requiring to stop the development or change of use of land with 
immediate effect, and also requiring within such period not exceeding 
one month, after the service of the notice. to take such steps as may be 
specified in the notice,-

(i) to restore the land to its condition before the said 
development took place, in cases specified in clauses (a), (b) or (e); 

(ii) to secure compliance with the permission or conditions or 
with the permission as moditied, in cases specified in clause (d) or (f); or 

(iii) to pay the development charges and such penalty, if any. 
as may be prescribed, in cases specitied in clause (c). 

(2) In particular, any such notice may, for the purpose of 
sub-section (I), require.-

( a) the demolition or alteration of any building or works; 

(b) the canying out on land, of any building or other operations; 
or 

(c) the discontinuance of any use of land: 

Provided that in case the notice required the discontinuance of any 
use of the land, the Municipal Corporation, Municipal Council, Town 
Pa11chayat or Village Panchayat concerned shall serve a notice on the 
occupier also. 
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(3) Any person aggrieved by any such notice may. within the 
period specified in the notice, apply for permission, as provided under 
section 65 with such modifications as may be required, for the retention 
on the land of any building or work, or for the continuance of any use of 
land. to which the notice is related: 

Provided that no development or change of use of land shall be 
continued until final detennination of such application and further procedure 
as per the notice shall not be effected till then. 

(4) The provisions of section 65 shall apply to such application 
.! with such modifications as may be required. 

(5) If permission is granted on such appl ication, the notice shall 
not take etfect, or if such pennission is granted for the retention only of 
some buildings or works or for the continuance of use of only a pa1t of 
the land, the notice shall not take effect regarding such buildings or works 
or such pan of the land. but the notice shall have full effect regarding 
other buildings or works or other pa11s of the land. 

(6) If within the period specified in the notice or within such period 
after the disposal of the application for permission, the notice or so much 
of it that continues to have effect, is not complied with, the Municipal 
Corporation, Municipal Council. Town Panchayat or Village Panchayat 
concerned may,-

(a) take steps to prosecute the owner. for not complying with 
the notice and in case where the notice required the discontinuance of 
any use of land .. prosecute the owner. occupier or any other person who 
uses the land or causes or pennits the land to be used in contntventiou of 
the notice; 

(b) cause the restoration of the land to its condition before the 
development took place and secure compliance with the conditions of the 
permission, in the case of a notice requiring the demolition or alteration of 
any building or works or carrying out of any building or other operations, 
by taking such steps as the Municipal Corporation. Municipal Council, 
Town Panchayat or Village Panchayat concerned may consider necessa1y, 
including demolition or alteration of any building 01 .. works or canying out 
of any building or other operations; or 
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(c) require any police officer to remove such person and all his 
workmen from the land at any time after the service of such notice and 
such police officer shall comply with the same; or 

(d) cause to ensure that the development or change of use of 
land is not continued and to seal the unauth01ised development, if deemed 
necessary; or 

(e) recover the cost of any expense incutTed by it in this regard 
from the owner as arrears of land revenue. 

(7) Any person prosecuted under clause (a) of sub-section (6) 
shall on conviction be punishable with simple imprisonment for a tem1 
which may extend up to three years or with a fme which may extend up 
to ten thou sand rupees, or with both and in the case o.f a continuing 
offence, with a fut1her fine which may extend up to five hundred rupees 
per day during which such offence continues after tirst conviction. 

69. Removal or discollfinuance of unaillhorisecl deve'lopmenl of 
tempor(IJ:v nuwre.- ( I) Notwithstanding anything herein before contained 
in this Chapter, where any person has carried out any development 
unauthorisedly as indicated in sub-section (I) of section 68, but of a 
temporary nature, the Municipal Corporation, Municipal· Council, Town 
Panchayat or Village Panchayat concerned may, by an order in writing 
direct that person to remove any such structure erected or work done, or 
discontinue the use of land within tifteen days from the receipt of the 
order or as specified· therein and if thereafter th~ person does not comply 
with the order within the said period, the Municipal Corporation, Municipal 
Council. Town Panchayat or Village Panchayat concemed may authorise 
any of its oflicers or employees. to luiVe such work summarily removed 
or such use summarily discontinued without any notice. as directed in the 
order and any further unauthorised development, shall be removed or 
discontinued summarily without making any order as aforesaid. 

(2) The Municipal Corporation. Municipal Council, Town 
Panchayat or Village Panchayat concerned may recover the cost of any 
expenses incurred by it in this regard from the owner as arrears of land 
revenue. 
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(3) Government may, if deemed necessary appoint such additional 
officers and staff, as may be prescribed .. to ensure that the powers 
specified in sections 68 and 69 are exercised. 

70. Applicability of the provisions to a Jo int Planning 
Committee.- For the purposes of rhis Chapter, a Municipal Corporation, 
Municipal Council, Town Panchayat or Village Panchayat may also include 
a Joint Planning Committee constituted· under section 41 of the Act. 

71. P ower o.f the Municipal Corporations, Municipal Councils 
etc. to prepare Land Pooling Schemes.- Subject to the provisions of this 
Act or any other law in force, a Municipal Corporation, Municipal Council, 
Town Panchayat. Village Panchayat may, for the purpose of implementing 
the proposals contained in the Plans under this Act, prepare one or more 
Land Pooling Schemes for any part of the area within its jurisdiction and 
get them sanctioned by the Government in the prescribed manner: 

Provided that the Municipal Corporation, Municipal Council, Town 
Panchayat or Village Panchayat may entrust the preparation of the Land 
Pooling Scheme to a Development Authority having jurisdiction ov<::r the 
area constituted under this Act: 

P~ovided further that the Municipal Corporation, Municipal Council, 
Town Panchayat or Village Panchayat shall permit any development in 
such area only with the concurrence of the Development Authority: 

Provided also that the GovernJ?lent may entrust a Land Pooling 
Scheme to a Development Authority if it deems fit. 

72. Contents of Land Pooling Scheme.-The Land Pooling Scheme 
shall, inter alia, contain the following particulars, namely:-

(a) the boundary, extent. ownership, tenure and existing use of all 
original plots covered by the Land Pooling Scheme; 

(b) reservation, acquisition or allotment of land in the Scheme area. 
with genera l indication of the uses as contained in the Master Plan or 
Detailed Town Planning Scheme, if any, in force in the area and the ·terms 
and cooditions, if any, subject to which, such land is to be put to that use; 
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(c) the laying out or relaying out of the land either vacant or 
already built upon; 

(d) the extent to which it is proposed to alter the boundaries of 
the original plots in accordance with the proposed Land Pooling Scheme 
as the reconstituted tina! plots; 

(e) an estimate of the total cost of the Land Pooling Scheme, the 
net cost to be borne by the Municipal Corporation, Municipal Council. 
Town Panchayat or Village Panchayat concerned and the period within 
which the scheme is proposed to be implemented; 

(f) proposals for natural hazard prone areas, the imposition of 
conditions and restrictions in regard to the open space to be maintained 
about bui ldings, the percentage of building area for a plot, the number, 
height and ~haracter of buildings allowed in specified areas, the purposes 
for which buildings or specified areas may or may not be used, the 
sub-division of plots, the discontinuance of objectionable uses of land in 
any area in reasonable periods, parking space, and the size of projections 
and advertisement signs. 

73. Reconstitutio11 of original plotJ i1110 .final plots.-( I) In a Land 
Pooling Scheme, for reconstituting the plots, the size and shape of every 
reconstituted plot shall be determined, so far as may be, to render it 
sui table for building purposes, and, where a plot is already built upon, to 

ensure that the buildings, as far as possible, comply with the provisions of 
the Land Pooling Scheme. 

(2) For the purpose of sub-section (1 ), the Land Pooling Scheme 
may also contain proposals,-

(a) to fonn a final plot by reconstitution of an original plot, by 
alteration of the boundaries of the original plot, if necessary; 

(b) to form a reconstituted final plot from an original plot, by 
transfer wholly or partly from the adjoining lands; 

(c) to· allot a reconstituted final plot to any owner dispossessed 
of land, in furtherance of the objectives of the Land Pooling Scheme; 

(d) to transfer the ownership of an original plot from one person 
to another; 
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(e) to provide, with the consent of the owners, that two ·or 
more original plots. each of which is 'held in ownership severally or: jointly. 
shall after reconstitution, with or without alteration of boundaries, be held 
.in ownership in common .as a reconstituted plot; 

(f) for assigning roles and responsibilities of the owners of the 
land and building, and also of vari~us agencies involved in providing 
infrastructure; and 

(g) the procedure to be adopted, in cases where a minority of 
the land owners object to the implementation of the scheme. 

Note:-For the purpose of this section, the term "original plot" shall 
mean the plot originalJy used tor reconstitution in a Land Pooling Scheme 
and the tenn "final plot" shall mean the plot which is allotted to the owner 
in lieu of original plots. 

74. Preparation. p ublication and sanction of Land Pooling 
Scheme.-(1) The Municipal Corporation, Municipal Council, Town 
Panchayat or Village Panchayat may, through a resolution, d~cide to 
prepare a Land Pooling Scheme in respect of any part of the area within 
its jurisdiction. 

(2) The proc~dure to be followed for the preparation, publication 
and sanction of the Land Pooling Scheme shall be as may be prescribed. 

CHAPTER XI 

IMPLEMENTATION OF PLANS 

75. Local Se(f Governm ent institutions to implement projects 
c through Annual Plans and Five Year Plans.-Every Local Self 

Govemment Institution, while framing the proposals for inclusion in the 
Annual Plans and the Five Year Plans under decentralised planning, as 

,. provided under section 175 of the Kerala Panchayat Raj Act, 1994 (13 of 
1994) or section 51 of..the Kerala Municipality Act, 1994 (20 of 1994), as 
the case may be, shall give due regard ro the. proposals envisaged in the 
Plans prepared under this Act. 

33/1049/2016/S-2. 
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76. Government Departments and other authorities to take into 
account Plans prepared under this Act while drawing up prvjects. ­
The Plans prepared under this Act shall be duly considered by the 
Government Departments, the State Planning Board .. the District Planning 
Committee, Local Self Government Institutions and the Development 
Agencies while drawing up projects for implementation. 

77. Poll'er to acquire land. under the Land Acquisition Act, in 
force. - Any land required, reserved or designated in a Plan under this 
Act, shall be deemed to be a land needed for a public purpose within the 
meaning of the Land Acquisition Act in force, and may be acquired by the 
Government on req uest by the District Planning Committee, th e 
Metropolitan Planning Committee, the Municipal Corporation, the Municipal 
Council, the Town Panchayat or the Village Panchayat, as the case may 
be, or by any Development Authorities constituted under this Act or 
Government Depa11ments or Q uasi-Government Agencies. 

78. Acquisition of property for implementation (~/' Plc111s.-A 
Mw1icipal Corporation. Municipal Council, Town Panchayat or Village 
Panchayat or Development A uthority may acquire any movable or 
immovable property by purchase, exchange, gift, lease , mortgage. 
negotiated purchase o r by any other method permissible under any law, 
for the purpose of tlie implementation of a Plan under this Act. 

79. Transfer of Govemment land to the Local Se(f' Govemment 
Institutions. - The Government may, by order ahd on such terms and 
conditions as may be agreed upon berween the Government and a Local 
Self Government Inst itution, place at the disposal of that Local Self 
Government Institution. any developed or undeveloped Government land 
situated within their jurisdiction for the purpose of development in 
accordance with the Plan under this Act. 

80. Acquisition of land by II'CIY of according Tran5ferable 
Develupment Right.-A Development Authority, Municipa·l Corporation , 
Municipal Council, Town Panchayat or Village Panchayat may, with the 
consent of the owner, acquire. land for p'ublic purposes by way of 
according Transferable Development Right through issue of Development 
Right Certificate, to be registered. in lieu of payment towards the cost of 
land in such manner as may be prescribed: 
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Provided that the Transferable Development Right expressed in rem1s 
of area of total pennissible built-up space calculated on the basis of Floor 
Area Ratio permissible for the concemed land, is utili sed as additional 
built-up space over and above tbe permissible built-up space by the owner 
who may use it by himself or transfer it to any other person in full or in 
part from the present location for use in areas eannarked for the purpose 
in the Master Plan or the Detailed Town Planning Scheme. 

81. Acquisitio11 of lewd and buill-up space by 1ray of 
accommodalioll Reservatio11.-A Development Authority, Municipal 
Corporation. Municipal Council. Town Panchayat or Village Panchayat 
may, with the consent of the owner, and in the manner prescribed, 
acquire land and bui!t-up space for public purposes, indicated in a 
sanctioned Master Plan or Detailed Town Planning Scheme, by way of 
accommodation reservat ion, by pe rmitting in th e form of 
built-up space guided by pem1itted Floor Area Ratio in addition to built-up 
space required for the amenity, in lieu of the cost of land and the built-up 
space for the amenity transfen·ed to the Development Authority, Municipal 
Corporation, Municipal Council, Town Panchayat or Village Panchayat 
concerned, as may be prescribed. 

82. Dewdopmenl 1rorks by promu1ers.- Subject to the provisions of 
this Act and the ru les made thereunder. a Development Authority, 
Municipal Corporation, Municipal Counc il. Town Panchayat or Village 
Panchayat, for the purpose of implementing the proposals contained in a 
sanc tioned Plan, may pe rmit a private or joint sector promoter. to 
undertake or carry out a developm em work witbin the a rea of its 
jurisdiction as per the guidelines, if any. issued by the Governmen1. 

83. Levy of development charges. - ( I ) Subject to the provisions of 
this Act and the nJies made thereunder, and with the previous sanction of 
the Government, a Deve lopment Authority. Munic ipa l Corporation. 
Municipa l Council. Town Panchayar or Village Panchayat may, by a 
notification published in the official Gazette. levy Development Charges,-

(a) on rhe carrying out of any development of land or on any 
change of use of land or building for which pennission is required under 
Chapter X; 



172 

(b) on any development necessitating provision or augmentation 
of inti·astructure or other public amenity, and 

(c) on the vacant land (the development charges being termed 
as ·Developed Vacant Land Cess'): 

Provided that no development charges shall be leviable on any land 
vested in or under the control or possession of the Central Government, 
the State Government, Development Authority or any Local Self 
Govemment Institution. 

(2) T he rates of development charges to be levied under sub­
section (1) and the manner of assessment and recovery shall be such as 
may be prescribed. 

(3) The Govenm1em t_nay, by rules, provide tor exemption from the 
levy of development charges on any land, if it i~ to be exempted. 

84. Appeals CJ/1 th t: /c.:1 'Y c~(_devdopmenr c harges. - Any appeal 
relating to the levy, assessment or recovery of a development charge 
under this Act, sha ll lie to the Tribunal for Local Self Government 
Institutions constituted under Section 271 S of the Kerala Panchayat Raj 
Act, 1994 (13 of 1994 ) . 

. 85. Lel~\' vf user fee.- ( I) In order to recover fully or partly the 
capital expenditure and the cost of maintenance of utilities. amenities. 
services or facilities provid~d by a Development Authority, Municipal 
Corporation, Municipal Council. Town Panchayat or Village Panchayat, it 
may levy and collect a charge from the users thereof. to be called the 
user fee. 

(1) The amount of user fee to be levied and the manner of 
assessment and collection shall be such as may be prescribed. 

(3) The Development Authority. Municipal Corporation. Municipal 
Council , Town Panchayar or Village Panchayat concerned may assign, on 
such tenns and conditions, as may be agreed, the task of providing and 
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maintaining utility, amenity, service or fac ility, within the area of its 
jurisdiction, to any person or agency including an association or body of 
individuals, whether corporate or not, and pennit them to collect such user 
fee from such beneficiaries and subject to such terms and conditions as 
may be prescribed. 

CIIAPTC:R Xll 

THE KERALA URBAN ART COMMISSION 

86. Constitution of the Kerala Urban Art" Commiss ion. -:-The 
Government may, by notification in the Official Gazette, constitute an 
Urban Art Commission for the State to be caUed the Kerala Urban Art 
Commission with a view to preserving, developing and maintaining the 
aesthetic quality of urban and environmental d.esign within the State. 

87. Members (~lthe Kent! a Urban An Commission.-(1) The 
Commission shall consist of a Cha irperson and such number of official 
and non-official members, as may be prescribed and as the Government 
may, by notification in the Ofticial Gazette, appoint and may include 
persons who, in the opinion of the Government , possess specia l 
knowledge or practical experience in urban and environmental desil:,TJ1 or 
architecture and related subjects. 

(2) The Secretary to Government, Local Self Government 
Department, dealing with matters relating to town and country planning, 
shall be the ex-otlicio Chairperson of the Kerala Urban Art Commission 
and the Chief Town Planner shall be its ex-officio Member-Secreta·ry. 

(3) The term of office. conditions of service and allowances 
payable to the non-official members shall be such as may be prescribed. 

88. Special invitees to be co-opted.-The Kera la Urban Art 
Commiss ion may co-opt persons who have special knowledge in the 
subjects mentioned in sub-section (I) of section 87 as pennanent or special 
invitees to the Commission. for specific purposes. 

89. App ointment of sub-c:ommillees by the Kent/a Urban Art 
Commission. - For the purpose of assisting the Kera la Urban Art 
Commission in exercising such of its powers, discharging such of its duties . 
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or performing such of its functions as may be specified by it, the Kerala 
Urban Art Commission may constitute one or more sub-committees with 
any member or special invitee of the Kerala Urban Art Commission and 
Secretary of the Municipal Corporation, Municipal Council, Town 
Panchayat or Vi llage Pancbayat concerned, and/or officials of other 
Depanments or quasi-Govenunent agencies concemed, as may be deemed 
necessary. 

90. Technical Secrewriat of the Kent/a Urban An Commission.­
The Office of the Chief Town Planner shall function as the Technical 
Secretariat of the Kerala Urban At1 Commission and in order to enable to 
perform .the functions of the Kerala Urban Art Commission under this 
Act, the Govemment may provide such additional officers and staft~ as it 
may consider necessary. 

91. Functions of the Kerala Urban An Commission.-( I) It shall 
be the general duty of the Kerala Urban Art Commission to advise the 
Govemment in matters related to preserving, developing and maintaining 
the aesthetic quality of urban and environmental design within the State 
and to provide advice and guidance to any Municipal Corpo·ration, 
Municipal Council, Town Panchayat or Village Panchayat in respect of any 
project of building operations or engineering operations or any developmeut 
proposal which affects or is likely to affect the sky-line or the aesthetic 
quality of surroundings or any public amenity provided therein. 

(2) Subject to the provisions of sub-section ( l ). the Kerala Urban 
Art Commission may scrutinise. appro~e or modil)r proposals in respect of 
projects referred to it by the Government. Municipal Corporation. 
Municipal Council, Town Panchayat, Village Panchayat or any Govemment 
Department or quasi-Government agency. 

(3) Subject to the provisions of the Ancient Monuments and 
Archaeological Sites and Remains Act. 1958 (Central Act 24 of 1958) 
and the Kerala Ancient Monuments and Archaeological Sites and 
Remains Act, 1968 (26 of 1969) the Kerala Urban A~t Commission 
may.-

(i) identify buildings and precincts which require conservation 
and prepare or get prepared list of such buildings and precincts and grade 
them: 
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(ii) inspect sites, buildings and strucrures thereon and conduct 
studies. surveys and documentation for listing and status monitoring of 
buildings, precincts from time to time, through any person or agency 
authorised by the Kerala Urban Alt Commission; 

(iii) conduct or get conducted detailed studies, surveys and 
documentation tor formulation of model Plans and development controls in 
respect of any such building or precinct listed by the Kerala Urban Art 
Commission, zones which require urban design control identified in any 
Plan under this Act; 

(iv) prescribe any architectural style or character or feature to 
any such building or precinct or zone identified in any Plan under this Act; 

(v) submit Annual reports to the Government on matters 
pertaining to perfom1ance and activities carried out by the Kerala Urban 
Art Commission and matters related thereto; 

(vi) take measures for creating public awareness on the 
importance of urban and environmental design and matters related thereto; 

(vii) advise the Government or the Local Self Government 
Institutions concerned on any subject mentioned above and referred to it; 

(viii) attend to any such other matter, as may be prescribed. 

92. Services o{the Government Departments etc .. to the Kerala 
Urban Art Commission.- The Kerala Urban Art Commission may, tor 
carrying out any of its functions, obtain the services of Government 
Departments, qlJasi-Government agencies, Local Self Government 
institutions. consultants or experts. 

93. Meetings of the Kerula Urban Art Commission.- The Kerala 
Urban Art Commission shall meet at such times and places and shall 
observe such procedure, as may be prescribed. 

94. Fund for the Kerala Urban Art Commissioi1.- A separate fund 
shall be created for carrying out the objectives of the Kerala Urban Art 
Commission, which shall be kept at the disposal of the Kerala Urban Art 
Commission. 
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the Development Authority or the Joint Planning Committee or the Local 
Self Government Institution has entered into a contract. in the performance 
or ext{cution by such person of his duty or of anything which he is 
empowered or required to do under this Act: or 

(b) removes any mark set up for the purpose of indicating any 
level or direction necessary for the execution of works authorised under "' 
this Act, shall on conviction be punishable with imprisonment for a term 
which may extend to two months or with fine which may extend to five 
thousand rupees or with both. ' 

104. Compounding of uj!'ences.- ( I) Any person authorised in this · 
behalf by general or special order by the commission or the District 
Planning Committee, or the Metropolitan .Planning Committee or the 
Municipal Corporation. the Municipal Council. the .Town Panc~ayat or the 
Village Panchayat concerned. may either before or after the institution of 
the proceedings. compound any offence made punishable by or under this 
Act. 

(2) When an offence has been compounded. the offender, if in 
custody, shall be discharged and no further proceedings· shall be taken 
against him in respect of the offence compounded. 

105. Trial of Of{ellces.- No court inferior to that of a Magistrate 
of the First Class shall try an offence punishable under this Act 

106. Fi1ie realised to he paid to the fund of the authority 
com:erned.- All fines realised in connection with prosecution under this 
Act shall be paid to the fun.d of the Board, the District Planning 
Committee, the Metropolitan Planning Committee, the Development ... 
Authority, the Municipal Corporation. the Municipal Council, the Town 
Pancbayat or the Village Panchayat, as the case may be, in the manner 
prescribed. 

107. Jurisdiction c~{ Civil Courts barred.- Save as otherwise 
expressly provided in this Act, ev.ery order passed or direction or notice 
issued by the Government or the Board, the Chief Town Planner, the 
District Planning Committee, the Metropolitan Planning Cornmittee, 
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101. rlnnua/ Reports.- ( I ) The Board shal l prepare for each 
tinancial year a report of* activ ities, in the previous financial year and 
submit the report to the Government in such form and on or before such 
date as may be prescribed. 

(2) Every Local Self Government Institution and Development 
Authority shall prepare every year a report on its activities relating to the 
implementation of the Plans under this Act for each financial year, clearly 
spec ifying sector wise physica l targets achieved a long with re levant 
financial statements and submit the report to the District Planning 
Committee and Metropolitan Planning Comminee, if any, which shall 
consolidate such repom and submit a consolidated report to the Board, in 
such form and on or before such date as may be presc1ibed. 

CJJ:\PTER XIV 

SUPPLEMENTAL AND MISCELLANEOUS PROVISIONS 

102. Pvwer (?( entry.-For the purpose of making or execution of 
any Plan, persons appointed or authorised by the Board. the District 
Planning Committees, the Metropolitan Planning Committees, the Chief 
Town Planner, the Development Authori ties, the Jo int . Pla nning 
Conm1ittees, the Municipal Corporations, the Municipal Councils, the Town 
Panchayats or the Village Panchayats or persons appointed or authorised 
by them or by the Government shall have the same power to enter upon, 
survey and set up marks on property and to do all acts necessary for 
.such purposes, subject to the same conditions and restrictions, as the 
Secretary of a Municipality and the ofticers authorised by him have in 
respect of the powers under the enactment relating to the Municipalities. 

.. for the time being in force. 

103.Penalry for obstructing implemenrarion.- Whoever,-

(a) obstructs ai1y person engaged or employed by the Board or 
the Disttict Planning Committee or the Metropolitan Plarming Committee or 
the Development Authority or the Joint Planning Committee or the Local 
Self Government Institution or any person with whom the Board or the 
District Planning Committee or the Metropolitan Planning Committee or 
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fund to which shall be credited all the money received by them under this 

Act and shall be applied towards meeting the expenses for discharging 

their functions under this Act. 

99 . . Co ntributions hy th e Municipal Corporations. Municipal 
Councils. etc. tv the Plwwing and Development Fund and other 

ji111ds.-( I) Every Municipal Corporation, Municipal Council, Town 

Panchayat or Village Panchayat concerned at the beginning 'of each 

financial year shall contribute a sum equivalent. to half per cent or the total 

sum of money credited during the preceding year to its Planning and ~ 

Development Fund constituted under sub-section (I) of section 97. 

(2) The Municipal C orporati on, Municipal Council. Town 

Panchayat or Village Panchayat m ay also contribute to the fund 

maintained by the Board, a District Planning Committee or a Metropolitan 

Plam1ing Committee. as the case may be. and a Development Authority if 

any, any sum as may be fixed by the Government. 

l 00. Accounts and Audit.- ( I) The Board, the District Planning 

Committees, the Metropolitan Planning Committees, rhe Developthent . 

Authorities, the Municipal Corporations, the Municipal Councils, the Town 

Panchayats and the Village Panchayats shall maintain proper accounts and 

other relevant records in respect of the funds maintained by them under 

this Act and prepare an annual statement of accounts in such form as 

may be prescribed. 

(2) The accounts maimaincd under sub-se~tion (I) shall be subject 

to audit anr;ually, by the auditor under the Kerala Local Fund Audit 

Act, 1994 ( 14 of 1994). 

(3) All the accounts anu other records of the Board sha ll be 

made available tO the auditor lor the purpose or the audit. 

( 4) The Government shall cause the audit report to be laid. ns 

soon as may be, after they are received, before the Legislative Assembly. 
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(b) all development charges or other charges or fees received 
under this Act or rules made thereunder; 

(c) contributions from the fund of the Municipal Corporation, 
Municipal Council. Town Panchayat or Village Panchayat concemed; 

(d) any sum of money borrowed under Section 1 I 0 from the 
~ market, with the approval of Government by way of debentures, bonds 

and other means in the manner prescribed; 

(e) any sum of money earned from remunerative projects by 
• way of rent or otherwise and disposal of its assets; and 

... 

(f) any other sum of money received by the Municipal 
Corporation. Municipal Council. Town Panchayat or Village Panchayar 
concerned from any other source for performing its functions under 
this Act. 

(2) The Planning and Development Fund shall be applied towards 
meeting the following expenses, nan .ely:-

(a) the expenditure incurred in lhe administration of this Act; 

(b) the cost of acquisition of land in the local planning area for 
purposes of planned development under this Act; 

(c) the expenditure for infrastructure development and 
development of land in the local planning area as envisaged in the Plans 
under this Act; 

(d) any expenses incurred by the Municipal Corporation, 
Municipal Council, Town Panchayat or Village Panchayat concerned in 
connection with preparation of Plans under this Act: and · · 

(e) the expenditure for such other purposes not inconsistent with 
the provisions of this Act. 

98. Fund<~/' the Board. the District Planning Cummillee and the 
Metropoliwn Planning Committee.-The Board, the District Planning 
Committees, the Metropolitan Planning Committees and ~he Development 
Authorities may, if so pem1itted by tbe Government. maintain a separate 

33/104gf20161S-2. 
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·the Municipal Corporation, the Municipal Council. the Town Panchayat or 
the Village Panchayar, as the case may be. under this Act shall be final. 

No Civil Court shall have jurisd~ction to entertain any suit, legal 
proceedings challenging the leg~lity or propriety of any order made or 
action taken under this Act. 

108. Validation qf acts and proceedings.-No act done or 

proceeding taken under this Act shall be questioned on the ground merely 
of the existence of any vacancy of a member in the Board. the District . 

- Planning Committee, the Metropolitan Planning Committee, the 
Development Authority, the Joint Planning Committee, the Municipal 
Corporation, the Municipal Council, the Town Panchayat, the Village 
Panchayat concerned or the Kerala Urban Art Commission. 

109 . . Power to delegate.- ( I) The Board or the D istrict 
Plalll1ing Committee or the Metropolitan Planning Committee may, by a 
resolution, direct that any power exercisable by it under this Act or rules 
made thereunder may also be exercised by any Local Self Government 
Institution or by any officer of the Board. the District Planning Coovnittee. 
the Metropolitan Planning Committee. the Govemment or the Development 
Authority or the Local Self Government Institution, as mentioned therein, 
in such cases and subject to such conditions, if any, as may be specified 
therein. 

(2) A Development Authority, Municipal Corporation. Municipal 
Council, Town Panchayat or Village Panchayat may by a resolution direct 
that any power exercisable by it under this Act, or rules made thereunder, 
except the power to prepare a master plan, Detailed Town Planning 
Scheme or land pooling scheme or to make regulations, may also be 
exercised by any of its officers or officers of the Government, in such 
cases and subject to such conditions, if any, as may be specified therein. 

(3) The delegation of any power to an officer of the 
Government under sub-section (1) or sub-section (2) shall not be made 
without prior sanction of the Government. 
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ItO. Pvlrer (~( the Local Se~( Gvvemmen1 lmuitutivns and 

Develupmelll Autlwrin• IV horru11· money.- A Local Self Government 

Institution or a Development Authority may, from time to time, bon·ow at 

such rate of interest and for such period and upon such terms, as the 

G?vernment may approve, any sum of money required for efficient 

performance of the funct ions· assigned to it under this Act and the rules 

made thereunder, subject to th~ provisions in the Kerala Local Authorities 

Loans Act, 1963 (30 of 1963) and the rules made thereunder. 

Ill . Control by the Govemmeur (///(! the Board. - (1) The Board, 

the Chief Town Planner, the District Officers of the Department of Town 

and Coun.try Planning of the Government, the District Planning 

C.ommittees, the Metropolitan Planning Committees, the Development 

Authorities, the Joint Planning Committees, the Local Self Government 

Institutions and the Secretaries of the Local Self Government Institutions 

shall carry out such directions. as may be issued to them. from time to 

time, by the Government for the efficient administration of this Act. 

(2) In case of any dispute in connection with the exercise of its 

powers and discharge of its functions by the Board . or any District 

Planning Committee, Metropolitan Planning Committee, Development 

Authority, Joint Planning Committee or Local Self Govenunent Institution 

under this Act. the decision of the Government on such disputes shall be 

final. 

(3) The Govenuuent shall extend aS6istance to the District Planning 
Committees, the Metropolitan Planning Committees, the Joint Planning 

Committees and the ~ocal Self Government Institutions in the preparation 
of Plans by them, by sharing data , rendering service of officers and 

the like. 

11 2. Power to make ru/es.- (1) The Government may, by 

notification in the Official Gazette. make rules to carry out the provisions 

of this Act. 
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(2) Any rule or regulation made under this Act, may provide 
that a breach thereof shall be punishable, with fine not exceeding ten 
thousand mpees. and in case of continuing brea<.:h, with 1ine which may 
extend to five hundred rupees for evel'y day during which the breach 
continues after first conviction. 

(3) In pa1ticuJar, and without prejudice to the general ity of the 
foregoing power, such rules may provide for all or any of the following 
matters. namely:-

(a) the manner in which the use of the land and development 
therein shall be carried out in a plan, supported by maps and repo1ts and 
the notitications to be issued and the procedure to be followed tn the 
preparation and sanction as well as subsequent review, revision and 
revocation of a Plan under this Act; 

(b) the functions other than those provided for in section 4 to 
be perfom1ed by the Board: 

(c) the tenn of ollice. conditions of service and the allowances 
payable to the non-official members of the Board and Development 
Authority; 

(d) the manner in which the notice of the publication of a draft 
perspective plan under sub-section (3) of section 9. and a draft detailed 
Town Planning Scheme under sub-section (I) of section 46 are to be 
notified; 

(e) the terms and conditions of servi<.:e of the officers and staff 
of the department of Town and Country Planning and the Development 

.. Authority; 
~ 

(f) the procedure to be fo llowed 111 the meetings of the Jo int 
Planning Conuuirtee: 

(g) the terms and conditions of sen·ice of the staff of the 
Development Authority: 

(h) the manner in which working groups are to be constituted; 
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(i) matters in respect of which building operat ions may be 
prohibited or regulated through interim development order under section 63; 

(j) the ma nner in which the permission for development or 
change of use of land is to be given by the Secretary of the Municipal 
Corporation. Municipal Council, Town Panchayat or Village Panchayat; 

(k) the fonn of application for pem1ission for land development 
and the particulars to be contained therein, the documents, f~es and plans 
to accompany such forms; 

(l) the manner in which the order of granting pem1ission subject 
to .conditions and refusal of permission for land development. is to be 
communicated 'to the applicant: 

(m) documents and plans to accompany the intimation to carry 
out land development in the case of Central or State Government or 
Quasi- government Institutions. to be given to the Secretary of the 
Municipal Corporation, Municipal Council, Town Panchayat or Village 
Panchayat: 

(n) the time and manner in which a notice is to be served by 
the owner of a land which is designated for compulsory acquisition in a 
plan sanctioned, but could not be acquired. requiring the Government or 
Quasi-government Agency, the Municipal Corporation, Municipal Council, 
Town Panchayat or Village Panchayat concerned to purchase the interest 
in the land; 

(o) additional officers and staff to be appointed by the 
GO\;emment to ensure that the powers specified in sections 68 and 69 are 
exercised; 

(p) the procedun: to be followed for the preparation, publication 
and sanction of the Land Pooling Scheme; 

(q) the manner in which land is to be acquired for public 
purposes by way of according transferable development right; 

(r) the manner in which lsll1d is to be acquired by way of 
accommodation reservation: 
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(s) the manner of assessment and recovery of rates of 
development charges; 

(t) land to be exempted from the levy of development charges; 

(u) the amount of user fee to be levied, the manner of 
assessment and collection; 

(v) terms and conditions subject to which user fee shall be 
collected from beneficiaries; 

(w) th~ form in which and the date on which the annual report 
of the Board, shall be prepared; 

(x) the form in which and the date on which the annual report 
of a Local Self Government Institution is to be prepared and submitted to 
the District Planning Committee or the Metropolitan Planning Committee 
as the case may be: 

(y) the tem1 of office, cond ,. iom; of service and the allowances 
payable to the non-official members 01" the Kerala Ur.ban Art Commission; 

(z) the time and place of meeting of the Kerala Urban Art 
Commission and the procedure with regard to transaction of its business; 

(aa) the manner in which a separate fund shall be created for the 
Kerala Urban Art Commission; 

(ab) the manner in which money may be bonowed by Local Self . 
Govemment Institutions and Development Authorities under section II 0; 

(ac) the form in which annual statement of accounts i.s to be 
prepared by the Board, District Planning Committee, Metropolitan Planning . 
Committee, Development Authority· and Local Self Government 
I~stitutions; 

(ad) the fom1 of preparation of annual statement of accounts; 

(ae) the fonn in which and the date within which annual reports 
are to be prepared by the Board and Local Self Government Institutions; 

3l'1 04912016/S-2. 
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(at) the manner in ·which the fine realized in connection with 
prosecution is to be paid to the fund of the authority concerned. 

(ag) any other matter which is to be or may be prescribed. 

(4) Every rule or regulation made under this Act shall be laid, as 
soon as may be after it is made, betore the Legislative Assembly, while it 
is in session for a total period of fourteen days which may be comprised 
in one session or in two successive sessions, and if, before the expiry of 
the ~ession in which it is so laid or the session immediately following, the 
Legislative Assembly makes any moditication in the mle or regulation or 
decides that the rule or regulation should not be made, the rule or 
regulation shall, thereafter, have effect only in such modified fom1 or be of 
no effect, as the case may be: so however that any such modification or 
annulment shall be without prejudice to the validity of anything previously 
done under that rule or regulation. 

113. Repeal and saving,. - (1) With effect on and from th e 
commencement of tl1is Act, the Town Planning Act, 1108 ME (Act IV of 
11 08 ME), the Travancore Town and Country Planning Act, 1120 (Act 
XXI of 1 J 20 ME). the Madras Town Planning Act, 1920 (Madras Act VII 
of 1920) and the Kerala Town and Country Planning Ordinance, 2016 
~4 of 2016) shall stand repealed. · 

(2) Notwithstanding such repeal.-

(i) any draft General Town Planning Scheme for an area 
including Master Pl_an or Development Plan or a draft Detail ed Town 
Palanning Scheme published under the repealed Acts shall-be· deemed to 
be a draft Master Plan or a draft Detailed Town Planning Scheme, as 
the case may be, published under this Act: 

(ii) any General Town Planning Scheme for an area including 
Master Plan or Development Plan or a Detailed Town Planning Scheme 
sanctione0 under the repealed Acts sha ll be deemed to be a Master Plan 
.or a Detailed Town Planning Scheme. as the case may be, sanctioned 
under this Act; 
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(iii) any appoit?hnent, rules, bye-laws, regulations or forms made, 
notifications, notice, order, scheme or direction issued, tax, fee, fine or 
other penalty imposed. license. pem1ission or exemption granted or plans 
prepared under the repealed enactments and in force at such 
commencement, shall in so far as they are not inconsistent with the 
provisions of this Act, continue to be in force as if made, issued, imposed 
or granted, as the case may be, under the provisions of this Act, until 
superseded, amended or modified by any appointment. rules, by-laws or 
regulations, notifications. notice, order. scheme, directjon, tax, fee, fine or 
other penalty, license, permission or exemption made, issued, imposed, or 
granted or plans prepared, as the case may be. under this Act; 

(iv) the Committees in office at the commencement of this Act 
appointed by the Government to exercise the powers and perform the 
functions under the repealed Acts shall continue as if it were Committees 
constituted under the said Acts, till corresponding Comm·iuees are 
constituted under this Act or they are dissolved by the Government, 
whichever occurs earlier; 

· (v) any tax, cess. fee, fine, surcharge or other amount due to the 
Government, the Development Authorities or the· Local Self Government 
Institutions at such commencement shall, without prejudice to any action 
already taken under the repealed enactments, be recoverable under this 
Act in accordance with the provisions therein as if they were due under 
the provisions of this Act; 

~ (vi) all contracts entered into and all instruments executed under 
the repealed Acts shall be deemed to have been entered into or executed 

under this Act; 

(vii) in all suits and legal proceedings pending at such 
commencement in which the officers of the Town and co·untry ·Planning 
Department are parties the corresponding officers under this Act shall be 
deemed to have been substituted; 
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(viii) the officers and employees in the service of the department 
of Town and Country Planning in office at such commencement shall be 
deemed to have been transferred to the services of the corresponding 
department constituted under this Act; 

(ix) any Development Authority constituted under tbe repealed 
enactments and in office at such commencement shall be deemed to be a 
Development Authority constituted under this Act. Such Development 
Authorities shall continue in office till such time a</ the Government may, 
by notification in the Official Gazette, constitute Development Authorities 
under this Act. 

(3) Notwithstanding the repeal of the Kerala Town and Country 
Planning Ordinance, 2016 (4 of 2016) anything done or deemed to have 
been done or any action taken or deemed to have been taken under the 
said Ordinance shall be deemed to have been done or taken under this Act. 

(4) Notwithstanding anything contained in this Act, no person alleged 
to have committed an offence, during the period from the 21st day of 
July, 2015 to the 17th day of September, 2015 is liable to be convicted 
under this Act. 
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 വി. ഹരി നായര്‍, 
 നിയമ ടസപ്േട്ടറി 

2021 നവംബര്‍ 14 
തിരുവനന്തപുരം,         1197  തുോം 29 
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2021-ലെ 33-ാാം ആേ്റ് 
2021-ലെ കേരള നഗര-ഗ്ഗാമാസൂഗ്രണ (കേദഗരി) ആേ്റ് 

2016-ടേ കേരള നഗര-പ്ഗാമാസൂപ്തണ ആേറ്് കഭദഗതി ടെയ്യുന്നതിനുള്ള 

ഒരു 

ആേ്റ ്

പീഠിേ.—2016-ടേ കേരള നഗര-പ്ഗാമാസൂപ്തണ ആേ്റ് (2016-ടേ 9) താടെപ്പറയുന്ന 

ആവശ്യങ്ങള്‍ക്ക്കായി  കഭദഗതി ടെയ്യുന്നത് യുക്തമായിരിക്കുേയാല്‍; 

ഭാരത റിപ്പബ്ലിക്കിടെ എെുപത്തിരണ്ാം സംവല്‍സരത്തില്‍ താടെപ്പറയും പ്പോരം 

നിയമമുണ്ാക്കുന്നു:— 

1. െുരുക്കകപ്പരും പ്പാരംഭവും.—(1) ഈ ആേ്റിന്  2021-ടേ കേരള നഗര- 

പ്ഗാമാസൂപ്തണ (കഭദഗതി) ആേ്റ് എന്ന് കപര് പറയാം. 

(2) ഇത് 2021 ടെപ്ബുവരി 25-ാം തീയതി പ്പാബേയത്തില്‍ വന്നതായി 

േരുതടപ്പകെണ്താണ്. 

2. െിേ പദപ്പകയാഗങ്ങള്‍ക്ക്കു പേരം മറ് െിേ പദപ്പകയാഗങ്ങള്‍ക് കെര്‍ക്കല്‍.—2016-ടേ 

കേരള നഗര-പ്ഗാമാസൂപ്തണ ആേ്റില്‍ (2016-ടേ 9) (ഇതിനുകശ്ഷം പ്പധാന ആേ്റ ്

എന്നാണ് പരാമര്‍ശ്ിക്കടപ്പെുേ),— 

(i) “നഗര-പ്ഗാമാസൂപ്തണ വേുപ്പ്” എന്ന വാക്കുേള്‍ക് എവിടെടയല്ലാം 

വരുന്നുകവാ അതിനു പേരം “തകേശ് സവയംഭരണ വേുപ്പ് (പ്ലാനിംഗ്)” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ;് 

(ii) “ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ” എന്ന വാക്കുേള്‍ക് എവിടെടയല്ലാം വരുന്നുകവാ  

അതിനു പേരം “സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(iii) യഥാപ്േമം “കബാര്‍ഡ്” അടല്ലങ്കില്‍ “സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ 

കബാര്‍ഡ്" എന്ന വാക്കുേള്‍ക് എവിടെടയല്ലാം വരുന്നുകവാ അതിന് പേരം “സംസ്ഥാന 

നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറി” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 

3. 2-ാം വേുപ്പിനുള്ള കഭദഗതി.—പ്പധാന ആേ്റിടേ  2-ാം വേുപ്പില്‍,— 
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(i) (ബി) ഖണ്ഡത്തിനുകശ്ഷം, താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(ബിഎ) “വാര്‍ഷിേപദ്ധതി” എന്നാല്‍ സംസ്ഥാനകമാ അടല്ലങ്കില്‍  

തകേശ്സവയംഭരണ സ്ഥാപനങ്ങകളാ, സംസ്ഥാനത്തിടെ വിേസന മുന്‍പഗണനേള്‍ക്ക്ക ്

അനുസൃതമായി, ഒരു നിശ്ചിത സാമ്പത്തിേ വര്‍ഷത്തിനുള്ളില്‍ കപ്പാജക്ടുേളും 

സ്േീമുേളും നെപ്പിോക്കുന്നതിനായി തയ്യാറാക്കിയിട്ടുള്ള സാമൂഹിേ-സാമ്പത്തിേ 

പദ്ധതി എന്നര്‍ഥമാേുന്നു;”; 

(ii) (എച്ച)് ഖണ്ഡത്തിനുപേരം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(എച്ച്) “വിേസനം” എന്നാല്‍ വിശ്ാേമായ ോെ്െപ്പാെില്‍, ഒരു 

പ്പകദശ്ത്തിടെ ടമാത്തത്തിേുള്ള   സാമൂഹിേ, സാമ്പത്തിേ, സുസ്ഥിര വിേസനം 

എന്നര്‍ഥമാേുന്നതും, ഈ ആേ്റിടെ ആവശ്യങ്ങള്‍ക്ക്കായി ഭൂമി അടല്ലങ്കില്‍ 

സ്ഥേവുമായി ബന്ധടപ്പട്ട വിേസനത്തിടെ വിവിധ വശ്ങ്ങള്‍ക്, പ്പകതയേിച്ച്  ഏടതങ്കിേും 

ഭൂമിയുടെ പുനര്‍വിഭജനകമാ, ഭൂമിയികോ അതിന്‍പകമകോ അതിനു മുേളികോ അതിനു 

താടെകയാ നെത്തുന്ന നിര്‍മ്മാണകമാ, എഞ്ചിനീയറിംഗ്, ഖനനം അടല്ലങ്കില്‍ മറ ്

പ്പവര്‍ത്തനങ്ങകളാ അടല്ലങ്കില്‍ ഏടതങ്കിേും ടേട്ടിെത്തികോ ഭൂമിയികോ  വരുത്തുന്ന 

ഭൗതിേ മാറങ്ങകളാ, ഏടതങ്കിേും ഭൂമിയുടെകയാ ടേട്ടിെത്തിടെകയാ ഉപകയാഗത്തില്‍ 

വരുത്തുന്ന മാറങ്ങകളാ ഉള്‍ക്ടപ്പെുന്നതുമാേുന്നു;”; 

(iii) (എച്ച്) ഖണ്ഡത്തിനുകശ്ഷം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(എച്ച്എ) “ദുരന്തം” എന്നാല്‍ 2005-ടേ  ദുരന്ത നിവാരണ ആേറ്ില്‍   

(2005-ടേ 53-ാം കേപ്ര ആേ്റ)് നിര്‍വെിച്ച പ്പോരമുള്ള ഒരു ദുരന്തം എന്നര്‍ഥമാേുന്നു;”; 

(iv) (ടജ) ഖണ്ഡത്തിനുപേരം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(ടജ) “പഞ്ചവത്സര പദ്ധതി” എന്നാല്‍ അഞ്ച ്വര്‍ഷ ോേയളവികേകക്കാ 

അടല്ലങ്കില്‍, ോോോേങ്ങളില്‍, സര്‍ക്കാര്‍ തീരുമാനിക്കുന്ന പ്പോരമുള്ള ഒരു 

ോേയളവികേകക്കാ വളര്‍ച്ച, വിേസനം, ടതാെില്‍, സവാപ്ശ്യതവം, സാമൂഹിേ നീതി 
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മുതോയ േക്ഷ്യങ്ങളും ഉകേശ്യങ്ങളും നിറകവറുന്നതിനായി സംസ്ഥാനകമാ തകേശ് 

സര്‍ക്കാരുേകളാ തയ്യാറാക്കുന്ന ഒരു സാമ്പത്തിേ പദ്ധതി എന്നര്‍ഥമാേുന്നു;”; 

(v) (എന്‍പ) ഖണ്ഡത്തിനുകശ്ഷം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(എന്‍പഎ) “ഭൂമി” എന്നതില്‍ ഭൂമിയില്‍ നിന്നും ഉണ്ാേുന്ന കനട്ടങ്ങളും 

ഭൂമികയാെ് കെര്‍ന്നിരിക്കുന്നകതാ അടല്ലങ്കില്‍ ഭൂമികയാെ് കെര്‍ന്നിരിക്കുന്ന ഏതിടേങ്കിേും 

സ്ഥിരമായി ബന്ധിപ്പിച്ചിട്ടുള്ളകതാ ആയ വസ്തുക്കളും  ഉള്‍ക്ടപ്പെുന്നതും, എന്നാല്‍ 

അവയില്‍ പരിമിതടപ്പെുത്താടത, അതില്‍ ജോശ്യങ്ങള്‍ക്, വനങ്ങള്‍ക്, േണ്ല്‍ോെുേള്‍ക്, 

െതുപ്പ് പ്പകദശ്ങ്ങള്‍ക് എന്നിവ ഉള്‍ക്ടപ്പെുന്നതുമാേുന്നു;”; 

(vi) (ആര്‍) ഖണ്ഡത്തില്‍ “എന്നര്‍ഥമാേുന്നു” എന്ന വാക്കുേള്‍ക്ക്ക് പേരം 

“എന്നര്‍ഥമാേുന്നതും പ്പസ്തുത പ്ലാനിന് പതിനഞ്ച് വര്‍ഷക്കാേകത്തക്ക ്

പ്പാബേയമുണ്ായിരിക്കുന്നതുമാണ്” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(vii) (റി) ഖണ്ഡത്തിനുകശ്ഷം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(റിഎ) “േഘൂേരണം” എന്നാല്‍ സംസ്ഥാനത്തു പ്പാബേയത്തിേുള്ള, 2005-

ടേ ദുരന്തനിവാരണ ആേ്റില്‍ (2005-ടേ 53-ാം കേപ്ര ആേ്റ്) നിര്‍വെിച്ച പ്പോരമുള്ള 

േഘൂേരണം എന്നര്‍ഥമാേുന്നു;”; 

(viii) (എേ്സ്) ഖണ്ഡത്തിനുകശ്ഷം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(എേ്സ്എ) “ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ” എന്നാല്‍ ഈ ആേറ്ിടെ 

ആവശ്യങ്ങള്‍ക്ക്കായി, അതതു സംഗതികപാടേ, സംസ്ഥാനത്തിടെകയാ ജില്ലയുകെകയാ 

ഒരു ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിടെകയാ സാമ്പത്തിേവും സ്ഥേപരവുമായ 

വിേസനത്തിനു കവണ്ിയുള്ള േക്ഷ്യങ്ങള്‍ക്, നയങ്ങള്‍ക്, തപ്ന്തങ്ങള്‍ക് എന്നിവ വയവസ്ഥ 

ടെയ്യുന്ന ഏേകദശ്ം ഇരുപത് വര്‍ഷ ോേയളവികേക്കുള്ള ഒരു ദീര്‍ഘോേ പ്ലാന്‍പ 

എന്നര്‍ഥമാേുന്നു;”; 

(ix) (ഇസഡ്) ഖണ്ഡത്തില്‍,— 
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(എ) “ഒരു പ്പകതയേ പ്പകദശ്ത്തിടെ സ്ഥേപരവിേസന ത്തിനുകവണ്ി” എന്ന 

വാക്കുേള്‍ക്ക്ക ്പേരം, “ഒരു നിശ്ചിത പ്പകദശ്ത്തിടെ സ്ഥേപരവിേസനത്തിനു കവണ്ി” 

എന്ന വാക്കുേളും “ഏടതങ്കിേും പ്പകതയേ പ്പകദശ്ത്തിന് കവണ്ിയുള്ള” എന്ന 

വാക്കുേള്‍ക്ക്ക ് പേരം “ഏടതങ്കിേും നിശ്ചിത പ്പകദശ്ത്തിന് കവണ്ിയുള്ള” എന്ന 

വാക്കുേളും കെര്‍കക്കണ്താണ്; 

(ബി) “ഒരു കജായിെ് ആസൂപ്തണപ്പകദശ്ത്തിനു കവണ്ിയുള്ള ഒരു മാസ്റ്റര്‍ 

പ്ലാനും,” എന്ന വാക്കുേള്‍ക്ക്കും െിഹ്നത്തിനും കശ്ഷം “പ്പകതയേ പ്പകദശ്ത്തിനു 

കവണ്ിയുള്ള സ്ഥേപരപ്ലാനും” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(x) (എഎ) ഖണ്ഡത്തിനുകശ്ഷം താടെപ്പറയുന്ന ഖണ്ഡങ്ങള്‍ക് കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(എഎഎ) “മുന്‍പഗണനാ പ്പവര്‍ത്തന പ്ലാന്‍പ” എന്നാല്‍ അതതു 

സംഗതികപാടേ, ഒരു ജില്ലയ്കക്കാ, ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തികനാ, തകേശ്ാസൂപ്തണ 

പ്പകദശ്ത്തികനാ അടല്ലങ്കില്‍ ഒരു പ്പകതയേ പ്പകദശ്ത്തികനാ കവണ്ി, ഈ 

ആേ്റിനനുസൃതമായി തയ്യാറാക്കുന്ന പ്ലാനിടെ െട്ടക്കൂെിനുള്ളില്‍ നിന്നുടോണ് ്

തയ്യാറാക്കുന്നതും പ്പസ്തുത പ്പകദശ്ത്തിടെ സ്ഥേപര വിേസനത്തിനായുള്ള 

മുന്‍പഗണനേളും പരിപാെിേളും സൂെിപ്പിക്കുന്നതുമായ ഒരു പ്പവര്‍ത്തന പ്ലാന്‍പ 

എന്നര്‍ഥമാേുന്നതും അത് ബന്ധടപ്പട്ട പ്ലാനിടെ ഭാഗമായിരിക്കുന്നതുമാണ്; 

(എഎബി) “പ്പസിദ്ധീേരിച്ച പ്ലാന്‍പ” എന്നാല്‍ ഈ ആേറ്ിടേയും 

അതിന്‍പേീെില്‍ ഉണ്ാക്കടപ്പട്ട െട്ടങ്ങളിടേയും വയവസ്ഥേള്‍ക്ക്ക ് അനുസൃതമായി, 

നിര്‍ണയിക്കടപ്പട്ട സമയപരിധിക്കുള്ളില്‍ ആകക്ഷ്പങ്ങളും അഭിപ്പായങ്ങളും 

സമര്‍പ്പിക്കുവാന്‍പ ക്ഷ്ണിച്ചുടോണ്് പ്പസിദ്ധീേരിച്ച പ്ലാന്‍പ എന്നര്‍ഥമാേുന്നു;”; 

(xi) (എബി) ഖണ്ഡത്തിനുകശ്ഷം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(എബിഎ) “അനുമതി േഭിച്ച പ്ലാന്‍പ” എന്നാല്‍ ഈ ആേ്റിടേയും 

അതിന്‍പേീെില്‍  ഉണ്ാക്കടപ്പട്ട െട്ടങ്ങളിടേയും വയവസ്ഥേള്‍ക്ക്ക് അനുസൃതമായി 

പ്പസിദ്ധീേരിച്ചതും ആകക്ഷ്പങ്ങളും അഭിപ്പായങ്ങളും ഏടതങ്കിേുമുടണ്ങ്കില്‍ അത ്

പരിഗണിച്ചതിനുകശ്ഷം, അനുകയാജയമായ പരിഷ്ക്കരണങ്ങള്‍ക് ഉള്‍ക്ടപ്പെുത്തിയതിനു                                                                                                                                                                                                                           

കശ്ഷം, അനുമതി േഭിച്ചതുമായ പ്ലാന്‍പ എന്നര്‍ഥമാേുന്നു;”; 
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(xii) (എസി) ഖണ്ഡത്തിനുകശ്ഷം താടെപ്പറയുന്ന ഖണ്ഡങ്ങള്‍ക് കെര്‍കക്കണ്താണ്, 

അതായത്:— 

“(എസിഎ) “പ്പകതയേ പ്പകദശ്ം” എന്നാല്‍ സംസ്ഥാനകമാ 1994-ടേ കേരള 

മുനിസിപ്പാേിറി ആേറ്ിടേ (1994-ടേ 20) 4-ാം വേുപ്പ് പ്പോരം രൂപീേരിച്ചിട്ടുള്ള 

മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ, മുനിസിപ്പല്‍ േൗണ്‍സികോ അടല്ലങ്കില്‍ ൌണ്‍ 

പഞ്ചായകത്താ അടല്ലങ്കില്‍ 1994-ടേ കേരള പഞ്ചായത്ത ് രാജ് ആേറ്ിടേ  

(1994-ടേ 13) 4-ാം വേുപ്പ് പ്പോരം രൂപീേരിച്ചിട്ടുള്ള ഒരു പ്ഗാമപഞ്ചായകത്താ, 

േടണ്ത്തിയിട്ടുള്ളതും, ദുരന്തം, പാരിസ്ഥിതിേ ദുര്‍ബേത, പപതൃേ സംരക്ഷ്ണം, 

സര്‍ക്കാര്‍ നിര്‍കേശ്ിച്ച പ്പോരമുള്ള അെിസ്ഥാന സൗേരയങ്ങളുടെ അെിയന്തിര വിേസനം 

എന്നിവയുടെ പശ്ചാത്തേത്തില്‍ അെിയന്തിര ആസൂപ്തണം ആവശ്യമായിട്ടുള്ളതുമായ 

ഒരു പ്പകദശ്ം എന്നര്‍ഥമാേുന്നതും, അപ്പോരമുള്ള പ്പകതയേ പ്പകദശ്ം ഒകന്നാ 

അതിേധിേകമാ തകേശ്സവയംഭരണ സ്ഥാപനങ്ങളുടെ അധിോരപരിധിയില്‍ വരുന്ന ഒരു 

പ്പകദശ്മാോവുന്നതുമാണ്; 

(എസിബി) “പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ” എന്നാല്‍ 

ഒരു പ്പകതയേ പ്പകദശ്ത്തിന് കവണ്ി തയ്യാറാക്കിയിട്ടുള്ളതും അങ്ങടനയുള്ള 

പ്പകദശ്ത്തിടെ സ്ഥേപര വിേസനത്തിനു കവണ്ിയുള്ള നയങ്ങളും, പരിപാെിേളും, 

വിശ്ദമായ നിര്‍കേശ്ങ്ങളും വയവസ്ഥ ടെയ്യുന്നതും പ്പസ്തുത പ്പകദശ്ത്തിടേ ഭൂമിയുടെ 

ഉപകയാഗവും അതിടെ വിേസനവും ഏതു രീതിയില്‍ നെപ്പിോക്കണടമന്ന ്

സൂെിപ്പിക്കുന്നതുമായ ഒരു പ്ലാന്‍പ എന്നര്‍ഥമാേുന്നു; 

(എസിസി) “സംസ്ഥാന വിേസന േൗണ്‍സില്‍” എന്നാല്‍ 1994-ടേ കേരള 

മുനിസിപ്പാേിറി ആേ്റിടേ (1994-ടേ 20) 55-ാം വേുപ്പു പ്പോരം രൂപീേരിച്ച സംസ്ഥാന 

വിേസന േൗണ്‍സില്‍ എന്നര്‍ഥമാേുന്നു; 

(എസിഡി) “സംസ്ഥാന ആസൂപ്തണ കബാര്‍ഡ്” എന്നാല്‍ സംസ്ഥാനടത്ത 

വിഭവങ്ങളുടെ ശ്ാസ്പ്തീയ വിേയിരുത്തേും വളര്‍ച്ചാ മുന്‍പഗണനേളും അെിസ്ഥാനമാക്കി 

വിേസന പദ്ധതിേള്‍ക് ആവിഷ്ക്കരിക്കാന്‍പ സര്‍ക്കാരിടന പ്പാപ്തരാക്കുന്നതിനും 

സംസ്ഥാനത്ത്, അതത് സംഗതി കപാടേ, വിേസന സ്േീമുേകളാ അടല്ലങ്കില്‍ 

പദ്ധതിേകളാ ആസൂപ്തണം ടെയ്യുവാനും നെപ്പിോക്കുവാനും സഹായിക്കുന്നതിനും 

സര്‍ക്കാരിനു േീെില്‍ രൂപീേരിച്ച ഉപകദശ്േ കബാര്‍ഡ് എന്നര്‍ഥമാേുന്നു;”. 
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4.  അദ്ധയായം II-ടേ ശ്ീര്‍ഷേത്തിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ അദ്ധയായം  

II-ടേ ശ്ീര്‍ഷേത്തില്‍ “സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ  കബാര്‍ഡും സംസ്ഥാനത്തിനു 

കവണ്ിയുള്ള ടപര്‍സ്ടപേ്റീവ് പ്ലാനും” എന്ന ശ്ീര്‍ഷേത്തിനുപേരം  “സംസ്ഥാന നഗര-

പ്ഗാമാസൂപ്തണ േമ്മിറിയും സംസ്ഥാനത്തിനു കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ ്

പ്ലാനും” എന്ന    ശ്ീര്‍ഷേം കെര്‍കക്കണ്താണ്. 

5. 3-ാം വേുപ്പിന് പേരം പുതിയ വേുപ്പു കെര്‍ക്കല്‍.—പ്പധാന ആേ്റിടേ 3-ാം 

വേുപ്പിനുപേരം താടെപ്പറയുന്ന വേുപ്പ് കെര്‍കക്കണ്താണ്, അതായത്:— 

“3. സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറിയുടെ രൂപീേരണം.—(1) ഈ 

ആേ്റ് പ്പാബേയത്തില്‍ വന്നതിനുകശ്ഷം, േെിയുന്നപ്ത കവഗം, സര്‍ക്കാരിന്, ഗസറ ്

വിജ്ഞാപനം വെി, സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറി എന്ന കപരില്‍ ഒരു േമ്മിറി 

ഈ ആേ്റിന്‍പ േീെില്‍ അതിനു നല്‍േിയിട്ടുള്ള െുമതേേള്‍ക് നിര്‍വഹിക്കുന്നതിടെ 

ആവശ്യത്തികേക്കായി, രൂപീേരിക്കുേയും നിയമിക്കുേയും ടെയ്യാവുന്നതാണ്. 

(2) സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ  േമ്മിറി,  ഒരു  ടെയര്‍കപെ്സണ്‍,  ഒരു  

പവസ് ടെയര്‍കപെ്സണ്‍, (4)-ാം ഉപവേുപ്പില്‍ പ്പകതയേം പറഞ്ഞിട്ടുള്ള പ്പോരം മറ ്

പതിടനട്ട് അംഗങ്ങള്‍ക് എന്നിവര്‍ ഉള്‍ക്ടപ്പെുന്നതായിരികക്കണ്താണ്. 

(3) സംസ്ഥാനടത്ത തകേശ്സവയംഭരണ വേുപ്പു മപ്ന്തി, സംസ്ഥാന നഗര-

പ്ഗാമാസൂപ്തണ േമ്മിറിയുടെ ടെയര്‍കപെ്സണ്‍ ആയിരികക്കണ്തും സംസ്ഥാന 

ആസൂപ്തണ കബാര്‍ഡിടെ പവസ ് ടെയര്‍കപെ്സണ്‍, പ്പസ്തുത േമ്മിറിയുടെ പവസ ്

ടെയര്‍കപെ്സണ്‍ ആയിരികക്കണ്തുമാണ്. 

(4) സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറിയിടേ മറ് അംഗങ്ങള്‍ക് താടെ 

പറയുന്നവര്‍ ആയിരികക്കണ്താണ്, അതായത്:— 

(എ) ഗവണ്‍ടമെ് പ്പിന്‍പസിപ്പല്‍ ടസപ്േട്ടറി, തകേശ്സവയംഭരണ വേുപ്പ്; 

(ബി) റവനയു, ധനോരയം, േൃഷി, ആസൂപ്തണ-സാമ്പത്തിേ ോരയം, 

പരിസ്ഥിതി, ടപാതുമരാമത്ത്, ഗതാഗതം, വനം വനയജീവി, ഊര്‍ജം, ജേവിഭവം എന്നീ 

വേുപ്പുേളുടെ ഗവണ്‍ടമെ് ടസപ്േട്ടറിമാര്‍; 

(സി) വികേപ്രീേരണ ആസൂപ്തണത്തിടെ െുമതേയുള്ള സംസ്ഥാന 

ആസൂപ്തണ കബാര്‍ഡിടേ അംഗം; 
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(ഡി) െീെ് ൌണ്‍ പ്ലാനര്‍; 

(ഇ) ോെ് റവനയു േമ്മീഷണര്‍; 

(എെ്) ടെയര്‍കപെ്സണ്‍, കേരള സംസ്ഥാന മേിനീേരണ നിയപ്ന്തണ 

കബാര്‍ഡ്; േൂൊടത 

(ജി) സര്‍ക്കാര്‍ നാമനിര്‍കേശ്ം ടെയ്യുന്ന മൂന്ന് അനൗകദയാഗിേ 

അംഗങ്ങള്‍ക്, അവരില്‍ ഒരാള്‍ക് നഗര-പ്ഗാമാസൂപ്തണത്തില്‍ പവദഗ് ദ്ധയവും കയാഗയതയും 

ഉള്ളയാളും, മറ് രണ് ് കപര്‍, സര്‍ക്കാരിടെ അഭിപ്പായത്തില്‍, ഗതാഗതം, േൃഷി, 

സാമ്പത്തിേശ്ാസ്പ്തം അടല്ലങ്കില്‍ പരിസ്ഥിതി സംബന്ധിച്ച ോരയങ്ങളില്‍ പ്പകതയേ 

പരിജ്ഞാനകമാ പ്പാകയാഗിേ പരിെയകമാ ഉള്ളവരും ആയിരികക്കണ്താണ്. 

(5) സംസ്ഥാനത്തിടെ തകേശ്സവയംഭരണ വേുപ്പിടെ െുമതേയുള്ള 

ഗവണ്‍ടമെ് പ്പിന്‍പസിപ്പല്‍ ടസപ്േട്ടറി സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറിയുടെ 

എേ്സ-്ഒെീകഷയാ ടമമ്പര്‍ ടസപ്േട്ടറിയും, െീെ് ൌണ്‍ പ്ലാനര്‍ കജായിെ് ടസപ്േട്ടറിയും 

ആയിരികക്കണ്താണ.് 

(6) സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറിയുടെ കയാഗങ്ങളില്‍ 

താടെപ്പറയുന്ന ആളുേടള, പ്പകതയേ ക്ഷ്ണിതാക്കളായി, ആ കയാഗങ്ങളില്‍ അവരുടെ 

സാന്നിദ്ധയം ആവശ്യമുള്ളകപ്പാടൊടക്ക ക്ഷ്ണിക്കാവുന്നതാണ്, അതായത്:— 

(എ) ടറയില്‍കവ, സിവില്‍ ഏവികയഷന്‍പ, ഷിപ്പിംഗ്, പ്പതികരാധം, 

ഗതാഗതവും   വാര്‍ത്താവിനിമയവും, പരിസ്ഥിതിയും വനവും, നഗര വിേസനം, പ്ഗാമ 

വിേസനം മുതോയവയുടെ െുമതേയുള്ള കേപ്ര സര്‍ക്കാര്‍ മപ്ന്താേയങ്ങളുടെ 

പ്പതിനിധിേള്‍ക്; 

(ബി) (4)-ാം ഉപവേുപ്പിടെ (ബി) ഖണ്ഡത്തില്‍ പരാമര്‍ശ്ിച്ചവ 

ഒെിടേയുള്ള സര്‍ക്കാര്‍ വേുപ്പുേളുടെ ടസപ്േട്ടറിമാര്‍; 

(സി) ഇന്‍പസ്റ്റിറയൂട്ട ് ഓെ് ൌണ്‍ പ്ലാകനെ്സ്, ഇന്തയ, കേരള റീജിയണല്‍ 

ൊപ്ററിടെ ടെയര്‍കപെ്സണ്‍; 
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(ഡി) ബന്ധടപ്പട്ട ജില്ലാ ആസൂപ്തണ േമ്മിറിയുടെയും ടമകപ്ൊകപാളിറന്‍പ 

ആസൂപ്തണ േമ്മിറിയുടെയും തകേശ്സവയംഭരണ സ്ഥാപനത്തിടെയും വിേസന 

അകതാറിറിയുടെയും   ടെയര്‍കപെ്സണ്‍മാര്‍; 

(ഇ) സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറി, േൂെിയാകോെിക്കുവാന്‍പ 

ആപ്ഗഹിക്കുന്ന മകറടതങ്കിേും വിദഗ് ദ്ധര്‍, ഉകദയാഗസ്ഥര്‍, സംഘെനേളുടെ പ്പതിനിധിേള്‍ക് 

എന്നിവരും അതുകപാേുള്ളവരും.”. 

6. 4-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 4-ാം വേുപ്പില്‍, (എെ്)  

ഖണ്ഡത്തില്‍, “പ്പവര്‍ത്തനങ്ങള്‍ക്” എന്ന വാക്കിനുപേരം “വിേസന പ്പവര്‍ത്തനങ്ങള്‍ക്” 

എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 

7. 5-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ 5-ാം വേുപ്പില്‍ “േമ്മിറിേള്‍ക്” 

എന്ന വാക്ക് എവിടെടയല്ലാം വരുന്നുകവാ, അവയ്ക്കു പേരം “സബേ്മ്മിറിേള്‍ക്” എന്ന 

വാക്കും “േമ്മിറി” എന്ന വാക്ക് എവിടെടയല്ലാം വരുന്നുകവാ, അവയക്്കു പേരം 

“സബ്േമ്മിറി” എന്ന വാക്കും കെര്‍കക്കണ്താണ്. 

8. 6-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ 6-ാം വേുപ്പ് (2)-ാം ഉപവേുപ്പില്‍, 

“പതിനാേ് ദിവസത്തില്‍ േുറയാടതയുള്ള ോോവധിയുള്ള” എന്ന വാക്കുേള്‍ക് 

വിട്ടുേളകയണ്താണ്. 

9. 7-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 7-ാം വേുപ്പ് (2)-ാം ഉപവേുപ്പില്‍, 

“പവസ-്ടെയര്‍കപെ്സണ്‍മാരില്‍ ഒരാകളാ” എന്ന വാക്കുേള്‍ക്ക്കുപേരം “പവസ് ടെയര്‍ 

കപെ്സകണാ” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 

10. 8-ാം വേുപ്പിനുപേരം പുതിയ വേുപ്പ് കെര്‍ക്കല്‍.—പ്പധാന ആേ്റിടേ 8-ാം 

വേുപ്പിനുപേരം താടെപ്പറയുന്ന വേുപ്പ് കെര്‍കക്കണ്താണ്, അതായത്:— 

“8. സംസ്ഥാനത്തിന് കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാനില്‍ 

പേോരയം ടെയ്യാവുന്ന ോരയങ്ങള്‍ക്.—(1) സംസ്ഥാനത്തിനുകവണ്ിയുള്ള സ്ഥേപര 

ടപര്‍സ്ടപേ്റീവ് പ്ലാനില്‍,— 

(എ) സംസ്ഥാനത്തിടെ സ്ഥേപര വിേസനത്തിനു കവണ്ിയുള്ള 

സംകയാജിത വീക്ഷ്ണവും; 
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(ബി) ഏേകദശ്ം ഇരുപത് വര്‍ഷ ോേയളവികേക്കുള്ള സ്ഥേപര 

വിേസത്തിനുകവണ്ിയുള്ള തപ്ന്തങ്ങളും നയങ്ങളും,  

അെങ്ങിയിരികക്കണ്താണ്. 

(2) സംസ്ഥാനത്തിനു കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ ് പ്ലാന്‍പ, 

മറുള്ളവയ്ടക്കാപ്പം, താടെപ്പറയുന്ന എല്ലാകമാ അടല്ലങ്കില്‍ ഏടതങ്കിേുകമാ ോരയങ്ങള്‍ക് 

പേോരയം ടെകയ്യണ്താണ്, അതായത്:— 

(എ) ഭൗതിേവും പ്പേൃതിദത്തവുമായ വിഭവത്തിടെ ഉപകയാഗ 

സാദ്ധയതേളും അവയുടെ വിനികയാഗവും; 

(ബി) നഗരവത്േരണം, ജനസംഖയാ അപപ്ഗഥനം, നഗരപ്പകദശ്ങ്ങളിടേയും 

പ്ഗാമപ്പകദശ്ങ്ങളിടേയും അധിവാസ കേപ്രങ്ങളുടെ, അവയുടെ പ്േമനിഷ്ഠകയാെും 

പ്പവര്‍ത്തന സവഭാവകത്താെുംേൂെിയ ഘെന; 

(സി) കദശ്ീയ-സംസ്ഥാന തേത്തിേുള്ള ഗതാഗത ശ്ൃംഖേ; 

(ഡി) അെിസ്ഥാന സൗേരയ വിേസനം; 

(ഇ) സാമാനയ ഭൂവിനികയാഗം; 

(എെ്) പ്പേൃതി ദുരന്ത സാധയതാ പ്പകദശ്ങ്ങള്‍ക്; 

(ജി) പാരിസ്ഥിതിേമായും ആവാസവയവസ്ഥാപരമായും ദുര്‍ബേമായ 

പ്പകദശ്ങ്ങളുടെ സംരക്ഷ്ണം; 

(എച്ച്) കദശ്ീയ-സംസ്ഥാന തേത്തിേുള്ള പപതൃേ സമ്പത്ത ്

പ്പകദശ്ങ്ങളുടെ സംരക്ഷ്ണം; 

(ഐ) താടെ പറയുന്ന കമഖേേളുടെ സ്ഥേപരമാനങ്ങള്‍ക്, അതായത്:— 

(i) വയാപാര, വാണിജയ, വയവസായ വിേസനം; 

(ii) േൃഷിയും പ്ഗാമവിേസനവും; 

(ടജ) സംസ്ഥാനത്തിടെ സ്ഥേപര ആസൂപ്തണം ഉറപ്പാക്കുന്നതിന് 

ആവശ്യടമന്ന് േരുതാവുന്നതും സര്‍ക്കാര്‍ നിര്‍കേശ്ിക്കാവുന്ന പ്പോരമുള്ളതുമായ 

മകറടതങ്കിേും വിവരങ്ങളും വിശ്ദാംശ്ങ്ങളും.”. 
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11. 9-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 9-ാം വേുപ്പില്‍,— 

(1) (3)-ാം ഉപവേുപ്പില്‍, “നൂറിഎണ്‍പത്” എന്ന വാക്കിന് പേരം “ടതാണൂറ്” 

എന്ന വാക്ക് കെര്‍കക്കണ്താണ്; 

(2) (4)-ാം ഉപവേുപ്പില്‍, “സര്‍ക്കാരിന് അനുമതിക്കായി അയച്ചു 

ടോെുകക്കണ്തുമാണ”് എന്ന വാക്കുേള്‍ക്ക്ക് പേരം “സംസ്ഥാന വിേസന േൗണ്‍സിേിന് 

അയച്ചുടോെുകക്കണ്തും, പ്പസ്തുത വിവരം സര്‍ക്കാരിടന അറിയികക്കണ്തുമാണ്” 

എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(3) (4)-ാം ഉപവേുപ്പിന് കശ്ഷം താടെ പറയുന്ന ഉപവേുപ്പ് കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(4എ) സംസ്ഥാനത്തിനു കവണ്ിയുള്ള േരെ ് സ്ഥേപര ടപര്‍സ്ടപേ്റീവ ്

പ്ലാന്‍പ സംസ്ഥാന വിേസന േൗണ്‍സില്‍ പരിഗണികക്കണ്തും, അത് േഭിച്ച തീയതി മുതല്‍ 

േെിയുന്നതും അറുപത ് ദിവസത്തിനുള്ളില്‍, പരിഷ്േരിക്കുന്നതിനുള്ള അഭിപ്പായങ്ങള്‍ക് 

ഏടതങ്കിേുമുടണ്ങ്കില്‍ അവകയാടൊപ്പം, സര്‍ക്കാരിന് അനുമതിക്കായി അയച്ചു 

ടോെുകക്കണ്തുമാണ്;”; 

(4) (5)-ാം ഉപവേുപ്പില്‍, “ഒരു വര്‍ത്തമാനപപ്തത്തിടേങ്കിേും വിജ്ഞാപനം 

ടെകയ്യണ്തുമാണ്.” എന്ന വാക്കുേള്‍ക്ക്കും െിഹ്നത്തിനും പേരം “രണ്ു വര്‍ത്തമാന 

പപ്തങ്ങളിടേങ്കിേും (അതില്‍ ഒന്്ന പ്പാകദശ്ിേ ഭാഷയില്‍ ഉള്ളതായിരികക്കണ്താണ്), 

വിജ്ഞാപനം ടെകയ്യണ്തും സര്‍ക്കാര്‍ അനുമതി നല്‍േിയ, സംസ്ഥാനത്തിനു 

കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ, സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ 

േമ്മിറിയുടെ സാകങ്കതിേ ടസപ്േകട്ടറികയറിടെ ഔകദയാഗിേ ടവബ്പസറില്‍ 

പ്പസിദ്ധീേരികക്കണ്തുമാണ്.” എന്ന വാക്കുേളും  െിഹ്നങ്ങളും പ്ബാക്കറുേളും 

കെര്‍കക്കണ്താണ;് 

(5) (5)-ാം ഉപവേുപ്പിനുകശ്ഷം താടെ പറയുന്ന ഉപവേുപ്പ് കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(5എ) (5)-ാം ഉപവേുപ്പിനു േീെില്‍ അനുമതി േഭിച്ച, സംസ്ഥാനത്തിനു 

കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ, സംസ്ഥാന ടപര്‍സ്ടപേ്റീവ് പ്ലാനിേും 

പഞ്ചവത്സര പദ്ധതിേളിേും, വാര്‍ഷിേ പദ്ധതിേളിേും അടല്ലങ്കില്‍ ഇവയില്‍ 
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ഏതിടേങ്കിേും ഉെിതമായി ഉള്‍ക്ടക്കാള്ളിക്കുന്നതിനായി, സംസ്ഥാന ആസൂപ്തണ 

കബാര്‍ഡിന് സര്‍ക്കാര്‍ അയച്ചു ടോെുകക്കണ്താണ്.”; 

(6) (6)-ാം ഉപവേുപ്പില്‍, “മുേളിടേ (3), (4)” എന്ന വാക്കിനും 

പ്ബാക്കറുേള്‍ക്ക്കും അക്കങ്ങള്‍ക്ക്കും കശ്ഷം “(4എ),” എന്ന അക്കവും പ്ബാക്കറുേളും 

അക്ഷ്രവും   കെര്‍കക്കണ്താണ്. 

12. 11-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 11-ാം വേുപ്പില്‍,— 

(i) (എ) ഖണ്ഡത്തില്‍, “സ്ഥേപരമായ വിേസനം” എന്ന വാക്കുേള്‍ക്ക്കുപേരം 

“സ്ഥേപര ആസൂപ്തണവും വിേസനവും” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 

(ii) (ബി) ഖണ്ഡത്തില്‍, “കബാര്‍ഡിടന” എന്ന വാക്കിനുപേരം “സംസ്ഥാന 

നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറിടയ” എന്ന വാക്കുേളും െിഹ്നവും “കബാര്‍ഡിന്” എന്ന 

വാക്കിനുപേരം “സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറിക്ക്” എന്ന വാക്കുേളും 

െിഹ്നവും കെര്‍കക്കണ്താണ്; 

(iii) (ഇ) ഖണ്ഡത്തില്‍, “മാസ്റ്റര്‍ പ്ലാനുേളും” എന്ന വാക്കുേള്‍ക്ക്കു കശ്ഷം 

“പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപര പ്ലാനുേളും” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ;് 

(iv) (എച്ച്) ഖണ്ഡത്തില്‍, “അര്‍ബന്‍പ ആര്‍ട്ട്” എന്ന വാക്കുേള്‍ക്ക്ക ്പേരം “േോ 

പപതൃേ” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(v) (ഐ) ഖണ്ഡത്തില്‍, “അകേഹത്തിന്” എന്ന വാക്ക് വിട്ടുേളകയണ്താണ്. 

13. അദ്ധയായം III-ടേ ശ്ീര്‍ഷേത്തിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ അദ്ധയായം  

III-ടേ ശ്ീര്‍ഷേത്തിനുപേരം “ജില്ലാ ആസൂപ്തണ േമ്മിറിയും ജില്ലയ്ക്കു കവണ്ിയുള്ള 

സ്ഥേപര ടപര്‍സ്ടപേറ്ീവ് പ്ലാനും” എന്ന ശ്ീര്‍ഷേം കെര്‍കക്കണ്താണ്. 

14. 13-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 13-ാം വേുപ്പില്‍,— 

(1) മാര്‍ജിനല്‍ ശ്ീര്‍ഷേത്തിടേ “ജില്ലാ ആസൂപ്തണ േമ്മിറിേളും 

ജില്ലക്കുകവണ്ിയുള്ള പ്ലാനുേളും” എന്ന വാക്കുേള്‍ക്ക്കുപേരം “ജില്ലാ ആസൂപ്തണ 
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േമ്മിറിയും ജില്ലയ്ക്കുകവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാനും” എന്ന വാക്കുേള്‍ക്  

കെര്‍കക്കണ്താണ;് 

(2) (1)-ാം ഉപവേുപ്പിന് പേരം താടെപ്പറയുന്ന ഉപവേുപ്പ് കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“ (1) 1994-ടേ കേരള മുനിസിപ്പാേിറി ആേ്റിടേ (1994-ടേ 20) 53-ാം വേുപ്പ ്

പ്പോരം സര്‍ക്കാര്‍ രൂപീേരിച്ച ജില്ലാ ആസൂപ്തണ േമ്മിറി, ജില്ലയ്ക്ക് മുെുവനും 

കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ തയ്യാറാക്കുേകയാ തയ്യാറാക്കിക്കുേകയാ 

ടെകയ്യണ്തും, അത് 1994-ടേ കേരള മുനിസിപ്പാേിറി ആേ്റിടേ (1994-ടേ 20) 53-ാം 

വേുപ്പില്‍ വിഭാവനം ടെയ്തിട്ടുള്ള ജില്ലയ്ക്കു കവണ്ിയുള്ള േരെ് വിേസന പ്ലാനിടെ 

സ്ഥേപര ഘെേമായിരിക്കുന്നതും  ഈ ആേ്റ് പ്പോരം അതിന് നല്‍േടപ്പട്ടിട്ടുള്ള 

അങ്ങടനയുള്ള െുമതേേള്‍ക് നിര്‍വഹികക്കണ്തുമാണ്.”. 

15. 14-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 14-ാം വേുപ്പില്‍,— 

(1) മാര്‍ജിനല്‍ ശ്ീര്‍ഷേത്തിടേ “ജില്ലാ ആസൂപ്തണ േമ്മിറിയുടെ 

അധിോരങ്ങളും െുമതേേളും” എന്ന വാക്കുേള്‍ക്ക്കുപേരം “സ്ഥേപര ആസൂപ്തണം 

സംബന്ധിച്ച് ജില്ലാ ആസൂപ്തണ േമ്മിറിയുടെ അധിോരങ്ങളും െുമതേേളും”  എന്ന 

വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 

(2) (2)-ാം ഉപവേുപ്പില്‍,— 

(i) (എ) ഖണ്ഡത്തിനുപേരം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(എ) ജില്ലയിടേ തകേശ്സവയംഭരണ സ്ഥാപനങ്ങളും സര്‍ക്കാരിടെ 

തകേശ്സവയംഭരണ വേുപ്പ് (പ്ലാനിംഗ്)-ടെ ജില്ലാതേ ഉകദയാഗസ്ഥനും മറ് സര്‍ക്കാര്‍ 

വേുപ്പുേളുടെ ജില്ലാതേ ഉകദയാഗസ്ഥരുമായും ഏജന്‍പസിേളുമായും േൂെിയാകോെിച്ച ്

വിവിധ തകേശ്സവയംഭരണ സ്ഥാപനങ്ങള്‍ക് തയ്യാറാക്കിയിട്ടുള്ള പ്ലാനുേള്‍ക്, 

ഏടതങ്കിേുമുടണ്ങ്കില്‍, അവയും  ആ ജില്ലയക്്ക് പ്പസക്തമായ ഈ  ആേ്റ് പ്പോരം 

തയ്യാറാക്കടപ്പട്ടിട്ടുള്ള മകറടതങ്കിേും പ്ലാനും േണക്കിടേെുത്തുടോണ്് ജില്ലയ്ക്ക്  കവണ്ി 

ഒരു  സ്ഥേപര  ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ തയ്യാറാക്കുേകയാ തയ്യാറാക്കിക്കുേകയാ 

ടെകയ്യണ്താണ;്”; 
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(ii) (എ) ഖണ്ഡത്തിന് കശ്ഷം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(എഎ) ജില്ലയ്ക്കു കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ്  

പ്ലാന്‍പ തയ്യാറാക്കുകമ്പാള്‍ക് ജില്ലയുടെ ഏടതങ്കിേും ഭാഗത്ത് അധിോരിതയുള്ള  

ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറിയുടണ്ങ്കില്‍, പ്പസ്തുത േമ്മിറിയുമായി 

േൂെിയാകോെികക്കണ്താണ്.”; 

(3) (3)-ാം ഉപവേുപ്പില്‍,— 

(i) “പ്പകതയേ േമ്മിറിേള്‍ക്” എന്ന വാക്കുേള്‍ക്ക്കുപേരം “സബ് േമ്മിറിേള്‍ക്” 

എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(ii) ക്ലിപ്തനിബന്ധനയില്‍, “ടപര്‍സ്ടപേ്റീവ് പ്ലാനും എേസ്ിേയൂഷന്‍പ 

പ്ലാനും” എന്ന വാക്കുേള്‍ക്ക്കുപേരം “സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ” എന്ന 

വാക്കുേളും,  “പ്പകതയേ” എന്ന വാക്കിനുപേരം “സബ്” എന്ന വാക്കും 

കെര്‍കക്കണ്താണ്. 

16. 15-ാം വേുപ്പിന് പേരം പുതിയ വേുപ്പ് കെര്‍ക്കല്‍.—പ്പധാന ആേ്റിടേ 15-ാം 

വേുപ്പിനുപേരം താടെപ്പറയുന്ന വേുപ്പ് കെര്‍കക്കണ്താണ്, അതായത്:— 

“15. ജില്ലയ്ക്കുകവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാനും, സ്ഥേപര 

ടപര്‍സ്ടപേ്റീവ് പ്ലാനില്‍ പേോരയം ടെയ്യാവുന്ന  ോരയങ്ങളും.—(1) 1994-ടേ കേരള 

മുനിസിപ്പാേിറി ആേറ്ിടേ (1994-ടേ 20) 53-ാം വേുപ്പ് പ്പോരം സര്‍ക്കാര്‍ 

രൂപീേരിച്ചിട്ടുള്ള ജില്ലാ ആസൂപ്തണ േമ്മിറി, ജില്ലയ്ക്കുകവണ്ിയുള്ള സ്ഥേപര 

ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ തയ്യാറാക്കുേകയാ തയ്യാറാക്കിക്കുേകയാ ടെകയ്യണ്തും, അതില്‍ 

ജില്ലയ്ക്കു കവണ്ിയുള്ള, ഏേകദശ്ം ഇരുപത് വര്‍ഷ പ്ലാന്‍പ ോേയളവികേക്കുള്ള, സ്ഥേപര 

വിേസനത്തിനു കവണ്ിയുള്ള സംകയാജിത വീക്ഷ്ണവും നയങ്ങളും തപ്ന്തങ്ങളും 

അെങ്ങിയിരികക്കണ്തുമാണ്. 

(2) ജില്ലയ്ക്കു കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ്പ്ലാന്‍പ, 

മറുള്ളവകയാടൊപ്പം, താടെപ്പറയുന്ന എല്ലാ ോരയങ്ങളുകമാ ഏതാനും ോരയങ്ങകളാ 

പേോരയം ടെകയ്യണ്താണ്, അതായത്:— 
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(എ) ഭൗതിേവും പ്പേൃതിദത്തവുമായ വിഭവങ്ങളുടെ ഉപകയാഗ 

സാധയതേളും അവയുടെ വിനികയാഗവും; 

(ബി) ജനസംഖയാപപ്ഗഥനവും നഗര-പ്ഗാമകേപ്രങ്ങള്‍ക് ഉള്‍ക്ടപ്പടെയുള്ള 

അധിവാസ മാതൃേയും അവയുടെ പ്േമനിഷ്ഠയും പ്പവര്‍ത്തന പവദഗ് ദ്ധയവും; 

(സി) ജില്ലാതേ ഗതാഗത സംവിധാനം; 

(ഡി) സാമാനയ ഭൂവിനികയാഗ മാതൃേ; 

(ഇ) ഭവനനിര്‍മ്മാണ-അഭയ കേപ്ര വിേസനം; 

(എെ്) പരിസ്ഥിതി, വനം, പരിസ്ഥിതികോേ പ്പകദശ്ങ്ങള്‍ക് പപതൃേ 

സമ്പത്ത് കമഖേേള്‍ക് എന്നിവയുടെ സംരക്ഷ്ണം; 

(ജി) ജേം, ഊര്‍ജം, ശ്ുെിതവം, വിദയാഭയാസം, ആകരാഗയം. വികനാദം, 

ആശ്യവിനിമയവും മറു പ്പകയാജനങ്ങളും, സൗേരയങ്ങള്‍ക്, കസവനങ്ങള്‍ക് എന്നിവ 

ഉള്‍ക്ടപ്പെുന്ന സമപ്ഗ അെിസ്ഥാന സൗേരയ വിേസനം; 

(എച്ച്) കഗാപ്തവര്‍ഗപ്പകദശ്ങ്ങള്‍ക്, തീരകദശ്പ്പകദശ്ങ്ങള്‍ക്, സാമ്പത്തിേമായി 

പിന്നാക്കം നില്‍ക്കുന്ന പ്പകദശ്ങ്ങള്‍ക്, പുതിയ പട്ടണങ്ങള്‍ക് സ്ഥാപിക്കുന്നതിനുള്ള 

പ്പകദശ്ങ്ങള്‍ക് മുതോയ സവികശ്ഷതയുള്ള   പ്പകദശ്ങ്ങള്‍ക് ഏടതങ്കിേുമുടണ്ങ്കില്‍, 

അവയുടെ വിേസനം; 

(ഐ) ദുരന്തം, ദുര്‍ബേത, ദുരന്ത സാധയത എന്നിവ സംബന്ധിച്ച 

സാരര്‍ഭിേ വിശ്േേനവും, േഘൂേരണത്തിനും പൂര്‍വ സ്ഥിതി  പ്പാപിക്കുന്നതിനുമുള്ള 

നിര്‍കേശ്ങ്ങളും; േൂൊടത 

(ടജ) വിവിധ കമഖേേളുടെ സ്ഥേപര വിേസന ോരയങ്ങള്‍ക്, അതായത്:— 

(i) േൃഷിയും പ്ഗാമ വിേസനവും അനുബന്ധ കമഖേേളും; 

(ii) വയാപാരം, വാണിജയം, വയവസായങ്ങള്‍ക്; 

(iii) െൂറിസം; 

(iv) മൃഗസംരക്ഷ്ണവും മത്സയബന്ധനവും;    
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(v) ജില്ലയുടെ സ്ഥേപരാസൂപ്തണത്തിനും വിേസനത്തിനും 

നിര്‍ണായേമായിട്ടുള്ള മകറടതങ്കിേും കമഖേേള്‍ക്; 

(ടേ) പ്ലാന്‍പ നെത്തിപ്പിനുകവണ് ധനവിഭവസമാഹരണം; േൂൊടത 

(എല്‍) സംസ്ഥാനത്തിടെ ആസൂപ്തിത വിേസനം ഉറപ്പുവരുത്തുന്ന 

തിനാവശ്യമാടണന്നു േരുതാവുന്നതും സര്‍ക്കാര്‍ നിര്‍കേശ്ിക്കുന്നതുമായ മകറടതങ്കിേും 

വിവരങ്ങളും വിശ്ദാംശ്ങ്ങളും. 

(3) മുന്‍പഗണനാ പ്പവര്‍ത്തന പ്ലാന്‍പ, അതില്‍ ജില്ലയ്ക്കു കവണ്ിയുള്ള 

സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാനില്‍ വിഭാവനം ടെയ്തിട്ടുള്ള പ്പധാന പദ്ധതിേളും 

കപ്പാജക്ടുേകളാെുടമാപ്പം കേപ്ര-സംസ്ഥാന സര്‍ക്കാര്‍ നിശ്ചയിച്ചിട്ടുള്ള വിേസന 

മുന്‍പഗണനേളും േണക്കിടേെുത്ത്, സ്ഥേപര  വിേസനം സംബന്ധിച്ച് ബന്ധടപ്പട്ട ജില്ലാ 

ആസൂപ്തണ േമ്മിറി ആവശ്യടമന്ന് േരുതാവുന്ന പ്ഹസവ, ഇെത്തര, ദീര്‍ഘോേ കമഖോ 

പരിപാെിേളും കപ്പാജക്ടുേളും പദ്ധതിേളും നെപ്പിോക്കുന്നതിനുകവണ്ിയുള്ള 

പ്പവര്‍ത്തനങ്ങളുടെ ഘട്ടങ്ങളും മുന്‍പഗണനാ പ്േമങ്ങളും മകറടതങ്കിേും വിവരങ്ങളും 

സൂെിപ്പിച്ചുടോണ്ുള്ളത്.”. 

17. 16-ാം വേുപ്പ് വിട്ടുേളയല്‍.—പ്പധാന ആേറ്ിടേ 16-ാം വേുപ്പ് വിട്ടുേളകയണ്താണ.് 

18. 17-ാം വേുപ്പിടെ കഭദഗതി.— പ്പധാന ആേറ്ിടേ 17-ാം വേുപ്പില്‍,— 

(1) (1)-ാം  ഉപവേുപ്പില്‍, “തയ്യാറാക്കുന്നതിനുള്ള” എന്ന വാക്കിനുപേരം  

“തയ്യാറാക്കുന്നതികനാ തയ്യാറാക്കിക്കുന്നതികനാ ഉള്ള” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ;് 

(2) (3)-ാം ഉപവേുപ്പിടേ നിേവിേുള്ള ക്ലിപ്തനിബന്ധനയക്്ക ് പേരം 

താടെപ്പറയുന്ന ക്ലിപ്തനിബന്ധന കെര്‍കക്കണ്താണ്, അതായത്:— 

“എന്നാല്‍, ജില്ലാ ആസൂപ്തണ േമ്മിറിക്്ക അതിടെ നാേില്‍ േവിയാത്ത 

അംഗങ്ങളും, അവരില്‍ സര്‍ക്കാര്‍ നാമനിര്‍കദശ്ം ടെയ്യുന്ന ആളും ഗതാഗതം, േൃഷി, 

സാമ്പത്തിേശ്ാസ്പ്തം അടല്ലങ്കില്‍ പരിസ്ഥിതി എന്നിവയികേടതങ്കിേും സംബന്ധിച്ച ്

പ്പകതയേ പരിജ്ഞാനകമാ പ്പാകയാഗിേ പരിെയകമാ ഉള്ള രണ്ുകപരും ഉള്‍ക്ടപ്പടെ, 

സര്‍ക്കാരിടെ തകേശ്സവയംഭരണ വേുപ്പ് (പ്ലാനിംഗ)്-ടെ ജില്ലാതേ ഉകദയാഗസ്ഥനും 

അെങ്ങുന്ന 14-ാം വേുപ്പിടേ (3)-ാം ഉപവേുപ്പ് പ്പോരമുള്ള ഒരു സബ് േമ്മിറിടയ, 
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ആകക്ഷ്പങ്ങളും അഭിപ്പായങ്ങളും പരികശ്ാധിക്കുന്നതിനും അതിടെ റികപ്പാര്‍ട്ട് ജില്ലാ 

ആസൂപ്തണ േമ്മിറിക്ക് സമര്‍പ്പിക്കുന്നതിനുമായി നിയമിക്കാവുന്നതാണ്.”. 

(3) (4)-ാം ഉപവേുപ്പിനുകശ്ഷം താടെപ്പറയുന്ന ഉപവേുപ്പ് കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(4എ) (4)-ാം ഉപവേുപ്പിനു േീെില്‍ സര്‍ക്കാര്‍ അനുമതി നല്‍േിയ, 

ജില്ലയ്ക്കുകവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ, അതിടേ നിര്‍കേശ്ങ്ങള്‍ക്,  

1994-ടേ കേരള മുനിസിപ്പാേിറി ആേ്റിടെ (1994-ടേ 20) 53-ാം വേുപ്പിന് േീെില്‍ 

വിഭാവനം ടെയ്തിട്ടുള്ള ജില്ലാ വിേസന പദ്ധതി തയ്യാറാക്കുകമ്പാള്‍ക്, അതില്‍ ഉെിതമായി 

ഉള്‍ക്ടക്കാള്ളിക്കുന്നതിനായി, ബന്ധടപ്പട്ട ജില്ലാ ആസൂപ്തണ േമ്മിറിക്്ക സര്‍ക്കാര്‍ 

അയകക്കണ്താണ്.”; 

(4) (5)-ാം ഉപവേുപ്പില്‍, “പ്പസിദ്ധീേരികക്കണ്തുമാണ്.” എന്ന വാക്കിനും 

െിഹ്നത്തിനും പേരം താടെപ്പറയുന്ന വാക്കുേളും െിഹ്നവും കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“പ്പസിദ്ധീേരികക്കണ്തും സര്‍ക്കാര്‍ അനുമതി നല്‍േിയ, ജില്ലയക്്കു 

കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ, ബന്ധടപ്പട്ട ജില്ലാ ആസൂപ്തണ 

േമ്മിറിയുടെ ഔകദയാഗിേ ടവബ്പസറില്‍ പ്പസിദ്ധീേരികക്കണ്തുമാണ്.”. 

19. 18-ാം വേുപ്പ് വിട്ടുേളയല്‍.—പ്പധാന ആേറ്ിടേ 18-ാം വേുപ്പ് വിട്ടുേളകയണ്താണ.് 

20. 19-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 19-ാം വേുപ്പില്‍,  

“ടപര്‍സ്ടപേ്റീവ് പ്ലാനും എേ്സിേയൂഷന്‍പ പ്ലാനും ഈ ആേ്റ് പ്പോരമുള്ള മകറടതങ്കിേും 

പ്ലാനുേളും” എന്ന വാക്കുേള്‍ക്ക്കുപേരം “സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ” എന്ന 

വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 

21.  അദ്ധയായം IV-ടേ ശ്ീര്‍ഷേത്തിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ അദ്ധയായം 

IV-ടേ ശ്ീര്‍ഷേത്തിനുപേരം താടെപ്പറയുന്ന ശ്ീര്‍ഷേം  കെര്‍കക്കണ്താണ,് അതായത്:— 

“ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറിയും ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനു 

കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാനും”. 
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22. 21-ാം വേുപ്പിന് പേരം  പുതിയ വേുപ്പ് കെര്‍ക്കല്‍.—പ്പധാന ആേ്റിടേ 21-ാം 

വേുപ്പിന് പേരം താടെപ്പറയുന്ന വേുപ്പ് കെര്‍കക്കണ്താണ്, അതായത്:— 

“21. ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറിയും ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനു 

കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേറ്ീവ് പ്ലാനും.—1994-ടേ കേരള മുനിസിപ്പാേിറി 

ആേ്റിടേ (1994-ടേ 20) 54-ാം വേുപ്പ ് പ്പോരം സര്‍ക്കാര്‍ രൂപീേരിച്ചിട്ടുള്ള 

ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറി, ഏടതങ്കിേുമുടണ്ങ്കില്‍  അത,് ടമകപ്ൊകപാളിറന്‍പ 

പ്പകദശ്ത്തിനുകവണ്ിയുള്ള ഒരു സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ തയ്യാറാക്കുേകയാ 

തയ്യാറാക്കിക്കുേകയാ ടെകയ്യണ്തും അത് 1994-ടേ കേരള മുനിസിപ്പാേിറി ആേ്റിടേ 

(1994-ടേ 20) 54-ാം വേുപ്പില്‍ വിഭാവനം ടെയ്തിട്ടുള്ള ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനു 

കവണ്ിയുള്ള േരെ് വിേസന പ്ലാനിടെ സ്ഥേപര ഘെേമായിരിക്കുന്നതും ഈ  

ആേ്റ് പ്പോരം അതിന് നല്‍േിയിട്ടുള്ള അങ്ങടനയുള്ള മറ് െുമതേേള്‍ക് 

നിര്‍വഹികക്കണ്തുമാണ്.”. 

23. 22-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 22-ാം വേുപ്പില്‍,— 

(1) (2)-ാം ഉപവേുപ്പില്‍,— 

(i) (എ) ഖണ്ഡത്തിന് പേരം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(എ) ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ടത്ത തകേശ്സവയംഭരണ 

സ്ഥാപനങ്ങളുമായും സര്‍ക്കാരിടെ തകേശ്സവയംഭരണ വേുപ്പ് (പ്ലാനിംഗ)്  ജില്ലാതേ 

ഉകദയാഗസ്ഥനുമായും ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ടത്ത മറ് സര്‍ക്കാര്‍ വേുപ്പുേളും 

ഏജന്‍പസിേളുമായും േൂെിയാകോെിച്ച് ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ടത്ത വിവിധ 

തകേശ്സവയംഭരണ സ്ഥാപനങ്ങള്‍ക് തയ്യാറാക്കിയിട്ടുള്ള പ്ലാനുേള്‍ക് 

ഏടതങ്കിേുമുടണ്ങ്കില്‍, അവയും ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിന് പ്പസക്തമായ ഈ 

ആേ്റ് പ്പോരം തയ്യാറാക്കടപ്പട്ടിട്ടുള്ള മകറടതങ്കിേും പ്ലാനും േണക്കിടേെുത്തുടോണ്് 

ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനുകവണ്ി ഒരു സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാനും 

തയ്യാറാക്കുേകയാ തയ്യാറാക്കിക്കുേകയാ ടെകയ്യണ്താണ്; 

(ii) (ബി) ഖണ്ഡത്തില്‍, “ടപര്‍സ്ടപേ്റീവ് പ്ലാനും എേ്സിേയൂഷന്‍പ 

പ്ലാനും” എന്ന വാക്കുേള്‍ക്ക്കുപേരം “സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ” എന്ന 

വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 
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(2) (3)-ാം ഉപവേുപ്പില്‍,— 

(i) “പ്പകതയേ േമ്മിറിേള്‍ക്” എന്ന വാക്കുേള്‍ക്ക്കു പേരം “സബ്േമ്മിറിേള്‍ക്” 

എന്ന വാക്ക് കെര്‍കക്കണ്താണ്; 

(ii) ക്ലിപത്നിബന്ധനയില്‍ “ടപര്‍സ്ടപേറ്ീവ് പ്ലാനും എേ്സിേയൂഷന്‍പ 

പ്ലാനും തയ്യാറാക്കുന്നതില്‍ പ്പകതയേ േമ്മിറിയക്്ക”് എന്ന വാക്കുേള്‍ക്ക്കു പേരം “സ്ഥേപര 

ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ തയ്യാറാക്കുന്നതില്‍ സബേ്മ്മിറിക്്ക” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ്. 

24. 23-ാം വേുപ്പിനുപേരം പുതിയ  വേുപ്പ് കെര്‍ക്കല്‍.—പ്പധാന ആേ്റിടേ 23-ാം 

വേുപ്പിനുപേരം താടെപ്പറയുന്ന വേുപ്പ് കെര്‍കക്കണ്താണ്, അതായത്:— 

“ 23. ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറിേളും ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനു 

കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാനും സ്ഥേപര ടപര്‍സട്പേ്റീവ് പ്ലാനില്‍ 

പേോരയം ടെയ്യാവുന്ന ോരയങ്ങളും.—(1) 1994-ടേ കേരള മുനിസിപ്പാേിറി ആേ്റിടേ 

(1994-ടേ 20) 54-ാം വേുപ്പ് പ്പോരം സര്‍ക്കാര്‍ രൂപീേരിച്ചിട്ടുള്ള ടമകപ്ൊകപാളിറന്‍പ 

ആസൂപ്തണ േമ്മിറി, ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപര 

ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ തയ്യാറാക്കുേകയാ തയ്യാറാക്കിക്കുേകയാ ടെകയ്യണ്തും, 

ആയതില്‍, ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനു കവണ്ിയുള്ള, ഏേകദശ്ം ഇരുപത് വര്‍ഷ 

പ്ലാന്‍പ ോേയളവികേക്കുള്ള, സ്ഥേപര വിേസനത്തിനു കവണ്ിയുള്ള സംകയാജിത 

വീക്ഷ്ണവും നയങ്ങളും തപ്ന്തങ്ങളും അെങ്ങിയിരികക്കണ്തുമാണ്. 

(2) ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനു കവണ്ിയുള്ള സ്ഥേപര ടപര്‍സ്ടപേ്റീവ ്

പ്ലാന്‍പ, മറുള്ളവകയാടൊപ്പം, താടെപ്പറയുന്ന എല്ലാകമാ അടല്ലങ്കില്‍ ഏടതങ്കിേുകമാ 

ോരയങ്ങള്‍ക് പേോരയം ടെകയ്യണ്താണ്, അതായത്:— 

(എ) ഭൗതിേ-പ്പേ ൃതിദത്ത വിഭവ ഉപകയാഗ സാദ്ധയതേളും അവയുടെ 

വിനികയാഗവും; 

(ബി) ജനസംഖയാ അപപ്ഗഥനവും പ്ഗാമ-നഗര കേപ്രങ്ങള്‍ക് 

ഉള്‍ക്ടപ്പടെയുള്ള അധിവാസ മാതൃേയും അവയുടെ പ്േമനിഷ്ഠയും പ്പവര്‍ത്തന  

പവദഗ് ദ്ധയവും; 

(സി) ടപാതുഗതാഗതം ഉള്‍ക്ടപ്പടെയുള്ള ഗതാഗത സംവിധാനം; 
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(ഡി)  സാമാനയ  ഭൂവിനികയാഗമാതൃേ; 

(ഇ) ഭവനനിര്‍മ്മാണ -അഭയ കേപ്ര വിേസനം; 

(എെ്) പാരിസ്ഥിതിേമായും പരിസ്ഥിതികോേപരവുമായ പ്പകദശ്ങ്ങളുടെ 

സംരക്ഷ്ണവും  പപതൃേസമ്പത്തിടെ സംരക്ഷ്ണവും; 

(ജി) ജേം, ഊര്‍ജം, ശ്ുെിതവം, വിദയാഭയാസം, ആകരാഗയം, വികനാദം, 

വാര്‍ത്താവിനിമയവും മറ് പ്പകയാജനങ്ങളും, സൗേരയങ്ങള്‍ക്, കസവനങ്ങള്‍ക് എന്നിവ 

ഉള്‍ക്ടപ്പെുന്ന സമപ്ഗ അെിസ്ഥാന സൗേരയ വിേസനം; 

(എച്ച്) വയവസായ ൌണ്‍ഷിപ്പുേള്‍ക്, തീരകദശ്പ്പകദശ്ങ്ങള്‍ക് തീര്‍ഥാെന 

കേപ്രങ്ങള്‍ക് എന്നിങ്ങടനയുള്ള സവികശ്ഷതയുള്ള പ്പകദശ്ങ്ങള്‍ക്  ഏടതങ്കിേുമുടണ്ങ്കില്‍, 

അവയുടെ വിേസനം; 

(ഐ) ദുരന്തം, ദുര്‍ബേത, ദുരന്തസാധയത എന്നിവ സംബന്ധിച്ച 

സാരര്‍ഭിേ വിശ്േേനവും േഘൂേരണത്തിനും പൂര്‍വസ്ഥിതി പ്പാപിക്കുന്നതിനുമുള്ള 

നിര്‍കേശ്ങ്ങളും; 

(ടജ) വിവിധ കമഖേേളുടെ സ്ഥേപര വിേസന ോരയങ്ങള്‍ക്, അതായത:്— 

(i) േൃഷിയും പ്ഗാമവിേസനവും; 

(ii) വയാപാരം, വാണിജയം, വയവസായങ്ങള്‍ക്; 

(iii) െൂറിസം; 

(iv) ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിടെ സ്ഥേപര ആസ പൂ്തണത്തിനും 

വിേസനത്തിനും നിര്‍ണായേമായിട്ടുള്ള മകറടതങ്കിേും കമഖേേള്‍ക്; 

(ടേ) പ്പസ്തുത പ്പകദശ്ത്ത് നെത്താന്‍പ സാദ്ധയതയുള്ള  

മുതല്‍മുെക്കിടെ വയാപ്തിയും സവഭാവവും ഉള്‍ക്ടപ്പടെ സാമ്പത്തിേ വിഭവ 

ആവശ്യേതേളും അതിടെ സമാഹരണവും; േൂൊടത 
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(എല്‍) ആസൂപ്തിതമായ വിേസനം ഉറപ്പാക്കുന്നതിന് 

ആവശ്യമാടണന്ന് േരുതാവുന്നതും സര്‍ക്കാര്‍ നിര്‍കേശ്ിക്കാവുന്ന പ്പോരമുള്ളതുമായ 

മകറടതങ്കിേും വിവരങ്ങളും വിശ്ദാംശ്ങ്ങളും. 

(3) മുന്‍പഗണനാ പ്പവര്‍ത്തന പ്ലാന്‍പ, അതില്‍ ടമകപ്ൊകപാളിറന്‍പ 

പ്പകദശ്ത്തിനുകവണ്ിയുള്ള  ടപര്‍സ്ടപേ്റീവ് പ്ലാനില്‍ വിഭാവനം ടെയ്തിട്ടുള്ള പ്പധാന 

പദ്ധതിേളും കപ്പാജക്ടുേകളാെുടമാപ്പം, കേപ്ര-സംസ്ഥാന സര്‍ക്കാര്‍ നിശ്ചയിച്ചിട്ടുള്ള 

വിേസന മുന്‍പഗണനേളും േണക്കിടേെുത്ത്, സ്ഥേപര വിേസനം സംബന്ധിച്ച ്

ബന്ധടപ്പട്ട ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറി ആവശ്യടമന്ന് േരുതാവുന്ന പ്ഹസവ, 

ഇെത്തര, ദീര്‍ഘോേ കമഖോ  പരിപാെിേളും, കപ്പാജക്ടുേളും പദ്ധതിേളും 

നെപ്പിോക്കുന്നതിനു കവണ്ിയുള്ള പ്പവര്‍ത്തനങ്ങളുടെ ഘട്ടങ്ങളും മുന്‍പഗണനാ 

പ്േമങ്ങളും മകറടതങ്കിേും വിവരങ്ങളും സൂെിപ്പികക്കണ്താണ്.”. 

25. 24-ാം വേുപ്പ്  വിട്ടുേളയല്‍.—പ്പധാന ആേ്റിടേ 24-ാം വേുപ്പ് വിട്ടു 

േളകയണ്താണ്. 

26. 25-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 25-ാം വേുപ്പില്‍,— 

(1) (1)-ാം ഉപവേുപ്പില്‍, “തയ്യാറാക്കുന്നതിനുള്ള” എന്ന വാക്കിനുപേരം 

“തയ്യാറാക്കുന്നതികനാ തയ്യാറാക്കിക്കുന്നതികനാ ഉള്ള” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ;് 

(2) (3)-ാം ഉപവേുപ്പിടെ ക്ലിപ്തനിബന്ധനയില്‍, “ഒരു പ്പകതയേ േമ്മിറിടയ 

താല്‍ക്കാേിേമായി” എന്ന വാക്കുേള്‍ക്ക്കുപേരം “ഒരു സബേ്മ്മിറിടയ” എന്ന 

വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 

(3) (4)-ാം ഉപവേുപ്പിനുകശ്ഷം താടെപ്പറയുന്ന ഉപവേുപ്പ് കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(4എ) (4)-ാം ഉപവേുപ്പിനു േീെില്‍ സര്‍ക്കാര്‍ അനുമതി നല്‍േിയ, 

ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനു കവണ്ിയുള്ള, സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ, 

അതിടേ നിര്‍കേശ്ങ്ങള്‍ക്, 1994-ടേ കേരള മുനിസിപ്പാേിറി ആേ്റിടെ (1994-ടേ 20) 54-ാം 

വേുപ്പിന് േീെില്‍ വിഭാവനം ടെയ്തിട്ടുള്ള ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനു  

കവണ്ിയുള്ള േരെ് വിേസന പ്ലാന്‍പ തയ്യാറാക്കുകമ്പാള്‍ക്, അതില്‍ ഉെിതമായി 
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ഉള്‍ക്ടക്കാള്ളിക്കുന്നതിനായി, ബന്ധടപ്പട്ട ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറിക്ക ്

സര്‍ക്കാര്‍ തിരിടേ അയകക്കണ്താണ്.”; 

(4) (5)-ാം ഉപവേുപ്പില്‍, “പ്പസിദ്ധീേരികക്കണ്തുമാണ്.” എന്ന വാക്കിനും 

െിഹ്നത്തിനും കശ്ഷം താടെപ്പറയുന്ന വാക്കുേളും െിഹ്നങ്ങളും കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“സര്‍ക്കാര്‍ അനുമതി നല്‍േിയ, ടമകപ്ൊകപാളിറന്‍പ പ്പകദശ്ത്തിനു കവണ്ിയുള്ള 

സ്ഥേപര ടപര്‍സ്ടപേറ്ീവ് പ്ലാന്‍പ, ബന്ധടപ്പട്ട ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറിയുടെ 

ഔകദയാഗിേ ടവബ്പസറില്‍ പ്പസിദ്ധീേരികക്കണ്തുമാണ്.”. 

27. 26-ാം വേുപ്പ് വിട്ടുേളയല്‍.—പ്പധാന ആേറ്ിടേ 26-ാം വേുപ്പ് വിട്ടുേളകയണ്താണ.് 

28. 27-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 27-ാം വേുപ്പില്‍, 

“ടപര്‍സ്ടപേ്റീവ് പ്ലാനിനും എേസ്ിേയൂഷന്‍പ പ്ലാനിനും ഈ ആേ്റ ് പ്പോരമുള്ള മറു 

പ്ലാനുേള്‍ക്ക്ക് അനുസൃതമായി” എന്ന വാക്കുേള്‍ക്ക്കുപേരം “പഞ്ചവത്സര 

പദ്ധതിേള്‍ക്ക്കും വാര്‍ഷിേ പദ്ധതിേള്‍ക്ക്കും കവണ്ിയുള്ള സംസ്ഥാന ആസൂപ്തണ 

െട്ടക്കൂെ് േണക്കിടേെുത്തുടോണ്്” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 

29. അദ്ധയായം V-ടേ ശ്ീര്‍ഷേത്തിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ അദ്ധയായം  

V-ടേ ശ്ീര്‍ഷേത്തിനുപേരം “തകേശ്ാസൂപ്തണ പ്പകദശ്ങ്ങള്‍ക്ക്കു കവണ്ിയുള്ള മാസ്റ്റര്‍ 

പ്ലാനുേള്‍ക്” എന്ന ശ്ീര്‍ഷേം കെര്‍കക്കണ്താണ്. 

30. 30-ാം വേുപ്പിടെ  കഭദഗതി.—പ്പധാന ആേ്റിടേ 30-ാം വേുപ്പില്‍, (എ) 

ഖണ്ഡത്തിനുപേരം താടെപ്പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് അതായത്:— 

“(എ) തകേശ്ാസൂപ്തണ പ്പകദശ്ത്തികനാ അതിടെ ഭാഗത്തികനാ കവണ്ി 

തകേശ്ാസൂപ്തണ പ്പകദശ്ത്തിന് പ്പസക്തമായിട്ടുള്ളതും ഈ ആേ്റ് പ്പോരം 

തയ്യാറാക്കിയിട്ടുള്ളതുമായ പ്ലാനുേള്‍ക് ഏടതങ്കിേുമുടണ്ങ്കില്‍, അവ 

േണക്കിടേെുത്തുടോണ്് ഒരു മാസ്റ്റര്‍ പ്ലാന്‍പ തയ്യാറാക്കുേകയാ തയ്യാറാക്കിക്കുേകയാ 

പരിഷ്േരണങ്ങകളാെുേൂെികയാ അല്ലാടതകയാ സവീേരിക്കുേകയാ ടെയ്യുേ;”. 

31. 31-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 31-ാം വേുപ്പില്‍, മാര്‍ജിനല്‍ 

ശ്ീര്‍ഷേത്തില്‍, “സ്റ്റാെിംഗ് േമ്മിറിേള്‍ക്ക്ക്” എന്ന വാക്കുേള്‍ക്ക്കുകശ്ഷം 

“സ്ഥേപരാസൂപ്തണം സംബന്ധിച്ച്” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 
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32. 32-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 32-ാം വേുപ്പില്‍,— 

(1) (1)-ാം ഉപവേുപ്പില്‍, (iv)-ാം ഖണ്ഡത്തിനുകശ്ഷം താടെപ്പറയുന്ന ഖണ്ഡം 

കെര്‍കക്കണ്താണ,് അതായത്:— 

“ (v) ബന്ധടപ്പട്ട തകേശ്സവയംഭരണ സ്ഥാപനത്തിടെ, അസിസ്റ്റെ് ൌണ്‍ 

പ്ലാനറുടെകയാ അസിസ്റ്റെ് എഞ്ചിനീയറുടെകയാ പദവിയില്‍ താടെയല്ലാത്ത ൌണ്‍ 

പ്ലാനകറാ എഞ്ചിനീയകറാ, അകേഹം കജായിെ് േണ്‍വീനര്‍ ആയിരിക്കുന്നതാണ്.”; 

(2) (2)-ാം ഉപവേുപ്പില്‍, “ നഗര-പ്ഗാമാസൂപ്തണത്തില്‍” എന്ന വാക്കുേള്‍ക്ക്കും 

െിഹ്നത്തിനും പേരം “നഗര-പ്ഗാമാസൂപ്തണത്തികോ നഗര/സ്ഥേപര ആസൂപ്തണത്തികോ” 

എന്ന വാക്കുേളും െിഹ്നങ്ങളും കെര്‍കക്കണ്താണ;് 

(3) (3)-ാം ഉപവേുപ്പില്‍, “മാസ്റ്റര്‍ പ്ലാകനാ എേ്സിേയൂഷന്‍പ പ്ലാകനാ” എന്ന 

വാക്കുേള്‍ക്ക്ക ്പേരം “മാസ്റ്റര്‍ പ്ലാന്‍പ” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(4) (3)-ാം ഉപവേുപ്പിനുകശ്ഷം താടെപ്പറയുന്ന ഉപവേുപ്പ് കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(4) വിേസന സംബന്ധമായ പ്പശ്്നങ്ങള്‍ക് െര്‍ച്ച ടെയ്യുേയും പ്ഗാമ 

സഭ/വാര്‍ഡ് സഭ/വാര്‍ഡ് േമ്മിറി എന്നിവയുടെ നിര്‍കേശ്ങ്ങള്‍ക്  കപ്ോഡീേരിക്കുേയും 

ടെകയ്യണ്തുമാണ്.”. 

33. 34-ാാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ 34-ാം വേുപ്പില്‍,— 

(1) (2)-ാം ഉപവേുപ്പില്‍,— 

(i) (ഡി) ഖണ്ഡത്തില്‍, “ സാരര്‍ഭിേ വിശ്േേനം; ” എന്ന വാക്കുേള്‍ക്ക്കും 

െിഹ്നത്തിനും കശ്ഷമുള്ള “േൂൊടത” എന്ന വാക്ക് വിട്ടുേളകയണ്താണ്; 

(ii) (ഇ) ഖണ്ഡത്തിനുകശ്ഷം താടെപ്പറയുന്ന ഖണ്ഡങ്ങള്‍ക് കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“ (എെ്) ദുരന്തം, ദുര്‍ബേത, ദുരന്ത സാധയത എന്നിവ സംബന്ധിച്ച 

സാരര്‍ഭിേ വിശ്േേനവും േഘൂേരണത്തിനും പൂര്‍വസ്ഥിതി പ്പാപിക്കുന്നതിനുമുള്ള 

നിര്‍കേശ്ങ്ങളും; േൂൊടത 
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(ജി) മുന്‍പഗണനാ പ്പവര്‍ത്തന പ്ലാന്‍പ, അതില്‍ തകേശ്ാസൂപ്തണ 

പ്പകദശ്ത്തികനാ അതിടെ ഭാഗത്തികനാ കവണ്ിയുള്ള മാസ്റ്റര്‍ പ്ലാനില്‍ വിഭാവനം 

ടെയ്തിട്ടുള്ള പ്പധാന പദ്ധതിേളും കപ്പാജക്ടുേകളാെുടമാപ്പം കേപ്ര-സംസ്ഥാന സര്‍ക്കാര്‍ 

നിശ്ചയിച്ചിട്ടുള്ള വിേസന മുന്‍പഗണനേളും േണക്കിടേെുത്ത്, സ്ഥേപര  വിേസനം 

സംബന്ധിച്ച് ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ കോര്‍പ്പകറഷന്‍പ, മുനിസിപ്പല്‍ േൗണ്‍സില്‍, ൌണ്‍ 

പഞ്ചായത്ത് അടല്ലങ്കില്‍ പ്ഗാമപഞ്ചായത്ത് ആവശ്യടമന്ന് േരുതാവുന്ന അടല്ലങ്കില്‍, 

അതത് സംഗതികപാടേ,  ജില്ലാ ആസൂപ്തണ േമ്മിറികയാ ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ 

േമ്മിറികയാ  നിര്‍കേശ്ിക്കാവുന്ന, പ്ഹസവ, ഇെത്തര, ദീര്‍ഘോേ കമഖോ പരിപാെിേളും 

കപ്പാജക്ടുേളും പദ്ധതിേളും നെപ്പിോക്കുന്നതിനുകവണ്ിയുള്ള പ്പവര്‍ത്തനങ്ങളുടെ 

ഘട്ടങ്ങളും മുന്‍പഗണനാ പ്േമങ്ങളും മകറടതങ്കിേും വിവരങ്ങളും സൂെിപ്പികക്കണ്താണ്.”; 

(2) (3)-ാം ഉപവേുപ്പില്‍, (xiii)-ാം ഖണ്ഡത്തിനുകശ്ഷം താടെ പറയുന്ന ഖണ്ഡം  

കെര്‍കക്കണ്താണ,് അതായത്:— 

“(xiv) സാമ്പത്തിേ ആവശ്യേതേളും വിഭവസമാഹരണ നിര്‍കദശ്ങ്ങളും.”. 

34. 35-ാം വേുപ്പ് വിട്ടുേളയല്‍.—പ്പധാന ആേ്റിടേ 35-ാം വേുപ്പ് വിട്ടു 

േളകയണ്താണ്. 

35. 36-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 36-ാം വേുപ്പില്‍,— 

(1) (1)-ാം ഉപവേുപ്പില്‍, “സവീേരിക്കുന്നതികനാ തീരുമാനിക്കാവുന്നതാണ"് 

എന്ന വാക്കുേള്‍ക്ക്കുപേരം “തയ്യാറാക്കിക്കുന്നതികനാ പരിഷേ്രണങ്ങകളാെ് േൂെികയാ 

അല്ലാടതകയാ സവീേരിക്കുന്നതികനാ തീരുമാനിക്കാവുന്നതും അതിനുള്ള ഉകേശ്യം 

ഔകദയാഗിേ ഗസറില്‍ വിജ്ഞാപനം ടെകയ്യണ്തും തകേശ്സവയംഭരണ സ്ഥാപനത്തിടെ 

കനാട്ടീസ് കബാര്‍ഡിേും ടവബ്പസറിേും ആ പ്പകദശ്ത്ത് പ്പെുര പ്പൊരമുള്ള ഏറവും 

േുറഞ്ഞത് ഒരു വര്‍ത്തമാന പപ്തത്തിേും നിര്‍ണയിക്കടപ്പട്ട രീതിയില്‍, 

സമയബന്ധിതമായി പ്പസിദ്ധീേരികക്കണ്തുമാണ്” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(2) (2)-ാം ഉപവേുപ്പിന് പേരം താടെപ്പറയുന്ന  ഉപവേുപ്പ് കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(2) മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ മുനിസിപ്പല്‍ േൗണ്‍സികോ ൌണ്‍ 

പഞ്ചായകത്താ പ്ഗാമപഞ്ചായകത്താ സര്‍ക്കാരിടെ തകേശ് സവയം ഭരണ  വേുപ്പ ്
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(പ്ലാനിംഗ്)-മായും മറു സര്‍ക്കാര്‍ വേുപ്പുേളുമായും ഏജന്‍പസിേളുമായും 

േൂെിയാകോെിച്ച് (1)-ാം ഉപവേുപ്പ് പ്പോരമുള്ള മാസ്റ്റര്‍ പ്ലാന്‍പ തയ്യാറാക്കുന്നതിനുള്ള 

ഉകേശ്യം ഔകദയാഗിേ ഗസറില്‍ വിജ്ഞാപനം ടെയ്ത തീയതി മുതല്‍ രണ് ്

വര്‍ഷത്തിനേം, അങ്ങടനയുള്ള പ്ലാനുേള്‍ക് ഏടതങ്കിേും കനരകത്ത 

തയ്യാറാക്കിയിട്ടുടണ്ങ്കില്‍ അവ പുനരവകോേനം ടെയ്തതിനുകശ്ഷവും, കദശ്ീയ 

നയങ്ങള്‍ക്ക്ക ് അനുസൃതമാകണാടയന്ന ് ഉറപ്പു വരുത്തിയതിനു കശ്ഷവും, 

തകേശ്ാസൂപ്തണ പ്പകദശ്ത്തികനാ അതിടെ ഭാഗത്തികനാ കവണ്ിയുള്ള േരെ് മാസ്റ്റര്‍ പ്ലാന്‍പ 

തയ്യാറാക്കുേകയാ തയ്യാറാക്കിക്കുേകയാ പരിഷ്േരണങ്ങകളാെു േൂെികയാ അല്ലാടതകയാ 

സവീേരിക്കുേകയാ ടെകയ്യണ്തും, നിര്‍ണയിക്കടപ്പൊവുന്ന പ്പോരത്തിേുള്ള ൊറത്തില്‍, 

പ്പകമയം സഹിതം, െീെ് ൌണ്‍ പ്ലാനര്‍ മുകഖന മാസ്റ്റര്‍ പ്ലാന്‍പ സര്‍ക്കാരികേക്ക ്

അയച്ചുടോെുകക്കണ്തുമാണ്: 

എന്നാല്‍, െീെ് ൌണ്‍ പ്ലാനര്‍, അങ്ങടനയുള്ള പ്ലാനുേള്‍ക്, ഈ ആേ്റ ്പ്പോരമുള്ള 

മറു പ്ലാനുേള്‍ക്ക്ക ് അനുസൃതമാകണാടയന്നതിടനക്കുറിച്ചും മാസ്റ്റര്‍ പ്ലാനിടന 

സംബന്ധിച്ചുള്ള മകറടതങ്കിേും ോരയങ്ങടളക്കുറിച്ചുമുള്ള അഭിപ്പായം സഹിതം, േെിവതും 

നാല്‍പ്പത്തിയഞ്ച് ദിവസങ്ങള്‍ക്ക്കേം സര്‍ക്കാരികേക്ക് അയച്ചുടോെുകക്കണ്താണ്.”; 

(3) (3)-ാം ഉപവേുപ്പില്‍, “കബാര്‍ഡുമായും െീെ് ൌണ്‍ പ്ലാനറുമായും 

അടല്ലങ്കില്‍ കബാര്‍ഡുമാകയാ െീെ് ൌണ്‍ പ്ലാനറുമാകയാ േൂെിയാകോെിച്ചതിനു കശ്ഷം” 

എന്ന വാക്കുേള്‍ക് വിട്ടുേളകയണ്താണ്; 

(4) (4)-ാം ഉപവേുപ്പില്‍, “ടവബ്പസറിേും” എന്ന വാക്കിന് പേരം  

“തകേശ്സവയംഭരണ സ്ഥാപനത്തിടെ ടവബ്പസറിേും” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ;് 

(5) (5)-ാം ഉപവേുപ്പില്‍, “സര്‍ക്കാരിന്” എന്ന വാക്കിന് പേരം “സര്‍ക്കാരിനും 

ബന്ധടപ്പട്ട തകേശ്സവയംഭരണ സ്ഥാപനത്തിനും” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 

(6) (7)-ാം ഉപവേുപ്പില്‍,— 

(i) “സര്‍ക്കാരിന് അനുമതിക്കായി” എന്ന വാക്കുേള്‍ക്ക്ക് മുന്‍പപ് “െീെ്  

ൌണ്‍ പ്ലാനര്‍ മുകഖന” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 

(ii) താടെപ്പറയുന്ന  ക്ലിപ്തനിബന്ധന കെര്‍കക്കണ്താണ,് അതായത്:— 
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“എന്നാല്‍, െീെ് ൌണ്‍ പ്ലാനര്‍, അങ്ങടനയുള്ള പ്ലാനുേള്‍ക്,ഈ ആേറ് ്

പ്പോരമുള്ള മറു പ്ലാനുേള്‍ക്ക്ക് അനുസൃതമാകണാ എന്നതിടനക്കുറിച്ചും മാസ്റ്റര്‍ പ്ലാന്‍പ 

സംബന്ധിച്ച മകറടതങ്കിേും  ോരയങ്ങടളക്കുറിച്ചുമുള്ള അഭിപ്പായം സഹിതം,േെിവതും 

നാല്‍പ്പത്തിയഞ്ചു ദിവസങ്ങള്‍ക്ക്കേം, സര്‍ക്കാരികേയക്്ക് അയച്ചുടോെുകക്കണ്താണ്.”; 

(7) (8)-ാം ഉപവേുപ്പില്‍,— 

(i) “ പ്ഗാമപഞ്ചായത്തിടെകയാ ശ്ിപാര്‍ശ്േളും” എന്ന വാക്കുേള്‍ക്ക്കുകശ്ഷം 

“െീെ് ൌണ്‍ പ്ലാനറുടെ അഭിപ്പായങ്ങളും” എന്ന വാക്കുേള്‍ക്  കെര്‍കക്കണ്താണ്; 

(ii) “ടപര്‍സ്ടപേറ്ീവ ് പ്ലാനിടെയും മകറടതങ്കിേും പ്ലാനുേളുടെയും”  

എന്ന വാക്കുേള്‍ക്ക്കുപേരം “മകറടതങ്കിേും പ്ലാനുേളുടെ” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ;് 

(iii) ഒന്നാം ക്ലിപ്തനിബന്ധന  വിട്ടുേളകയണ്താണ്. 

(8) (12)-ാം ഉപവേുപ്പിനും ക്ലിപ്തനിബന്ധനയ്ക്കുംപേരം താടെപ്പറയുന്ന 

ഉപവേുപ്പ് കെര്‍കക്കണ്താണ്, അതായത്:–— 

“(12) അനുമതി േഭിച്ച ഒരു മാസ്റ്റര്‍ പ്ലാന്‍പ നിേവില്‍ ഉള്ള സംഗതിയില്‍, 

അതിടെ വയവസ്ഥേള്‍ക്, ഈ ആേ്റിടേ വയവസ്ഥേള്‍ക്ക്ക് അനുസൃതമായി പ്പസിദ്ധീേരിച്ച 

ഒരു മാസ്റ്റര്‍ പ്ലാനിന് അനുമതി േഭിക്കുന്നതുവടര ബാധേമാേുന്നതാണ്.”. 

36. 37-ാം വേുപ്പ ്വിട്ടുേളയല്‍.—പ്പധാന ആേ്റിടേ 37-ാം വേുപ്പ് വിട്ടുേളകയണ്താണ.് 

37. 38-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 38-ാം വേുപ്പില്‍, നിേവിടേ 

വയവസ്ഥ അതിടെ (1)-ാം ഉപവേുപ്പായി അക്കമികെണ്തും, അപ്പോരം അക്കമിട്ട (1)-ാം 

ഉപവേുപ്പിന് കശ്ഷം താടെപ്പറയുന്ന ഉപവേുപ്പുേള്‍ക് കെര്‍കക്കണ്തുമാണ,് അതായത്:— 

“(2) ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ, മുനിസിപ്പല്‍ േൗണ്‍സികോ,   

ൌണ്‍ പഞ്ചായകത്താ, പ്ഗാമപഞ്ചായകത്താ,  (1)-ാം ഉപവേുപ്പ് പ്പോരം ആവശ്യമായ, 

സര്‍ക്കാരിടെ അനുമതി പ്ലാനിന് േഭയമാക്കുന്നതിനുള്ള നെപെി എെുക്കാത്ത 

സാഹെരയത്തില്‍, സര്‍ക്കാരിന്, ഒരു ഉത്തരവ് വെി, പ്പസിദ്ധീേരിച്ച മാസ്റ്റര്‍ പ്ലാനിന് 

അനുമതി േഭയമാക്കുന്നതിനുള്ള നെപെി സവീേരിക്കുന്നതിന്, ജില്ലാ ആസൂപ്തണ 

േമ്മിറികയാെ് ആവശ്യടപ്പൊവുന്നതാണ്. 
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(3) സര്‍ക്കാരിന്, ആവശ്യമുളള പക്ഷ്ം ജില്ലാ ആസൂപ്തണ േമ്മിറികയാെ് ഈ 

ആേ്റിടെ 36-ാം വേുപ്പിടേ (6)-ാം ഉപവേുപ്പിന് േീെിേുളള പ്പവൃത്തി 

നിര്‍വഹിക്കുന്നതിനായി ഒരു സബ്േമ്മിറി രൂപീേരിക്കാന്‍പ നിര്‍കേശ്ിക്കാവുന്നതാണ്. 

ജില്ലാ ആസൂപ്തണ േമ്മിറിയില്‍ നിന്നും നിര്‍കേശ്ിക്കുന്ന ഒരു അംഗം ഈ 

സബ്േമ്മിറിയുടെ ടെയര്‍മാന്‍പ ആയിരികക്കണ്തും, തകേശ്സവയംഭരണ വേുപ്പ്, 

(പ്ലാനിംഗ്)-ടേ ജില്ലാ തേ ഉകദയാഗസ്ഥന്‍പ ഈ സബ്േമ്മിറിയുടെ േണ്‍വീനര്‍ 

ആയിരികക്കണ്തുമാണ്. ഈ സബേ്മ്മിറി രൂപീേരിച്ച് അറുപത് ദിവസത്തിനുള്ളില്‍ േരെ ്

പ്ലാനിന്‍പകമേുള്ള റികപ്പാര്‍ട്ട് ജില്ലാ ആസൂപ്തണ േമ്മിറിക്്ക സമര്‍പ്പികക്കണ്തുമാണ്. 

(4) ജില്ലാ ആസൂപ്തണ േമ്മിറി, (3)-ാം ഉപവേുപ്പിനു േീെിേുള്ള സബ്േമ്മിറിയുടെ 

റികപ്പാര്‍ട്ട ്േഭയമായ കശ്ഷം മുപ്പത് ദിവസത്തിനുള്ളില്‍, േരെ് മാസ്റ്റര്‍ പ്ലാന്‍പ, ആവശ്യടമന്ന ്

േരുതുന്ന തരത്തില്‍ പരിഷ്േരികക്കണ്തും, ജില്ലാ ആസൂപ്തണ േമ്മിറി പാസ്സാക്കിയ 

പരിഷ്േരിച്ച പ്ലാനികനാടൊപ്പം ആകക്ഷ്പങ്ങളുടെയും അഭിപ്പായങ്ങളുടെയും അസേും, 

സബ്േമ്മിറിയുടെ റികപ്പാര്‍ട്ടും അതില്‍കമേുള്ള ശ്ിപാര്‍ശ്േളും സഹിതം അനുമതിക്കായി 

സര്‍ക്കാരികേക്ക് സമര്‍പ്പികക്കണ്തുമാണ്. പരിഷ്േരണങ്ങകളാെ് േൂെികയാ അല്ലാടതകയാ, 

സര്‍ക്കാര്‍ മാസ്റ്റര്‍ പ്ലാനിന് അനുമതി നല്‍കേണ്തും മാസ്റ്റര്‍ പ്ലാനിന് അനുമതി നല്‍േിയ 

വിവരം അറിയിച്ചുടോണ്് ഔകദയാഗിേ ഗസറില്‍ ഒരു കനാട്ടീസ് പ്പസിദ്ധീേരികക്കണ്തും 

ബന്ധടപ്പട്ട തകേശ്സവയംഭരണ സ്ഥാപനം, ഈ ആേറ്ിടേ 36-ാം വേുപ്പിടേ (10)-ാം 

ഉപവേുപ്പിന് അനുസൃതമായി തുെര്‍ന്ന് പ്പവര്‍ത്തികക്കണ്തുമാണ്. 

(5) ജില്ലാ ആസൂപ്തണ േമ്മിറി,  (2)-ാം ഉപവേുപ്പിനു േീെിേുള്ള ഉത്തരവിടേ 

തീയതി മുതല്‍ മൂന്ന ് മാസത്തിനുള്ളില്‍, േരെ് പ്ലാന്‍പ സമര്‍പ്പിക്കുന്നതില്‍ വീെ്െ 

വരുത്തിയാല്‍, െീെ് ൌണ്‍ പ്ലാനറുമായും ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ കോര്‍പ്പകറഷനുമാകയാ 

മുനിസിപ്പല്‍ േൗണ്‍സിേുമാകയാ ൌണ്‍ പഞ്ചായത്തുമാകയാ പ്ഗാമപഞ്ചായത്തുമാകയാ 

േൂെിയാകോെിച്ച്, സര്‍ക്കാര്‍ നെപെി എെുകക്കണ്തും പരിഷേ്രണങ്ങകളാെ് േൂെികയാ 

അല്ലാടതകയാ മാസ്റ്റര്‍ പ്ലാനിന് അനുമതി നല്‍കേണ്തും മാസ്റ്റര്‍ പ്ലാനിന് അനുമതി 

നല്‍േിയ വിവരം അറിയിച്ചുടോണ്് ഔകദയാഗിേ ഗസറില്‍ ഒരു കനാട്ടീസ ്

പ്പസിദ്ധീേരികക്കണ്തും ബന്ധടപ്പട്ട തകേശ്സവയംഭരണ സ്ഥാപനം ഈ ആേ്റിടേ 36-ാം 

വേുപ്പിടേ (10)-ാം ഉപവേുപ്പിന് അനുസൃതമായി തുെര്‍ന്ന് പ്പവര്‍ത്തികക്കണ്തുമാണ്.”. 

38. 39-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ  39-ാം വേുപ്പിന് താടെപ്പറയുന്ന  

ക്ലിപ്തനിബന്ധനേള്‍ക് കെര്‍കക്കണ്താണ,് അതായത്:— 
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“എന്നാല്‍, ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ മുനിസിപ്പല്‍ 

േൗണ്‍സികോ ൌണ്‍ പഞ്ചായകത്താ പ്ഗാമപഞ്ചായകത്താ കമല്‍പ്പറഞ്ഞ സര്‍ക്കാര്‍ 

നിര്‍കേശ്ം പാേിക്കുന്നതില്‍ വീെ്െ വരുത്തിയാല്‍ സര്‍ക്കാരിന് ഈ ആേ്റിടേ 11-ാം

വേുപ്പിടേ (ഇ) ഖണ്ഡത്തിനു േീെില്‍, അങ്ങടനയുള്ള പ്പകദശ്ത്തിനു കവണ്ിയുള്ള മാസ്റ്റര്‍ 

പ്ലാന്‍പ തയ്യാറാക്കുന്നതിന് ആവശ്യടമന്ന് േരുതുന്ന നിര്‍കേശ്ം പുറടപ്പെുവിക്കാവുന്നതും 

അത് ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ കോര്‍പ്പകറഷന,് മുനിസിപ്പല്‍ േൗണ്‍സിേിന്, ൌണ്‍ 

പഞ്ചായത്തിന് അടല്ലങ്കില്‍ പ്ഗാമപഞ്ചായത്തിന് ബാധയസ്ഥമായിരിക്കുന്നതുമാണ്: 

എന്നുമാപ്തമല്ല, മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ മുനിസിപ്പല്‍ േൗണ്‍സികോ ൌണ്‍ 

പഞ്ചായകത്താ പ്ഗാമപഞ്ചായകത്താ 36-ാം വേുപ്പ് (4)-ാം ഉപവേുപ്പിനു േീെിേുള്ള 

വയവസ്ഥ പ്പോരം നിര്‍ണയിക്കടപ്പട്ട സമയപരിധിക്കുള്ളില്‍ അങ്ങടനയുള്ള മാസ്റ്റര്‍ പ്ലാന്‍പ 

പ്പസിദ്ധീേരിക്കുന്നതില്‍ വീെ്െ വരുത്തിയാല്‍, സര്‍ക്കാരിന്, സവകമധയാ, ഈ  

ആേ്റിടേ വയവസ്ഥേള്‍ക്ക്ക് അനുസൃതമായി അത് പ്പസിദ്ധീേരിക്കാവുന്നതും 

ആകക്ഷ്പങ്ങളിന്‍പകമേും അഭിപ്പായങ്ങളിന്‍പകമേും നെപെി എെുക്കാവുന്നതും 

ആവശ്യടമന്ന് േരുതാവുന്നിെകത്താളം പ്ലാന്‍പ പരിഷ്ക്കരിക്കാവുന്നതും ഈ ആേ്റിന് 

അനുസൃതമായി അനുമതി നല്‍ോവുന്നതുമാണ്.”. 

39. അദ്ധയായം VI-ടേ ശ്ീര്‍ഷേത്തിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ, അദ്ധയായം 

VI-ടേ ശ്ീര്‍ഷേത്തിനുപേരം “കജായിെ് ആസൂപ്തണ േമ്മിറിയും കജായിെ് ആസൂപ്തണ 

പ്പകദശ്ങ്ങള്‍ക്ക്കു കവണ്ിയുള്ള മാസ്റ്റര്‍ പ്ലാനുേളും’ എന്ന ശ്ീര്‍ഷേം കെര്‍കക്കണ്താണ്. 

40. 41-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന  ആേ്റിടേ 41-ാം വേുപ്പ്, (1)-ാം 

ഉപവേുപ്പില്‍ “സര്‍ക്കാര്‍ ഇതികേക്കായി ഉണ്ാക്കാവുന്ന” എന്ന വാക്കുേള്‍ക് 

വിട്ടുേളകയണ്താണ്. 

41. 42-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 42-ാം വേുപ്പില്‍,— 

(i) “െുമതേേള്‍ക് താടെപ്പറയുന്നവ ആയിരിക്കുന്നതാണ്” എന്ന വാക്കുേള്‍ക്ക്ക് 

പേരം “െുമതേേളില്‍ താടെപ്പറയുന്നവ ഉള്‍ക്ടപ്പെുന്നതാണ്” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ;് 

(ii) (i)-ാം ഖണ്ഡത്തില്‍ “തയ്യാറാക്കിക്കുേകയാ” എന്ന വാക്കിനു 

കശ്ഷം“ പരിഷേ്രണങ്ങകളാെ് േൂെികയാ അല്ലാടതകയാ സവീേരിക്കുേകയാ”  എന്ന 

വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 
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42. 43-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ 43-ാം വേുപ്പില്‍, (എ) ഖണ്ഡം 

വിട്ടുേളകയണ്താണ്. 

43. 44-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 44-ാം വേുപ്പില്‍,— 

(i) “ഈ ആേ്റിന്‍പേീെിേുള്ള മാസ്റ്റര്‍ പ്ലാന്‍പ ഏടതങ്കിേുമുടണ്ങ്കില്‍, അതിടെ 

െട്ടക്കൂെിനുള്ളില്‍ നിന്നുടോണ്്,” എന്ന വാക്കുേളും െിഹ്നങ്ങളും വിട്ടുേളകയണ്താണ്; 

(ii) താടെപ്പറയുന്ന ക്ലിപത്നിബന്ധന കെര്‍കക്കണ്താണ,് അതായത്:— 

“എന്നാല്‍, ഒരു പ്പകദശ്ത്ത് മാസ്റ്റര്‍ പ്ലാന്‍പ ഏടതങ്കിേും നിേവിേുടണ്ങ്കില്‍, 

അതിടെ െട്ടക്കൂെിനുള്ളില്‍ നിന്നുടോണ്് വിശ്ദനഗരാസൂപ്തണ പദ്ധതി 

തയ്യാറാകക്കണ്താണ്.”. 

44. 46-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 46-ാം വേുപ്പില്‍,— 

(1) (1)-ാം ഉപവേുപ്പില്‍, “സവീേരിക്കുേകയാ” എന്ന വാക്കിനുപേരം 

“തയ്യാറാക്കിക്കുേകയാ പരിഷ്േരണങ്ങകളാെ് േൂെികയാ അല്ലാടതകയാ 

സവീേരിക്കുേകയാ” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 

(2) (2)-ാം ഉപവേുപ്പില്‍,— 

(i) “തയ്യാറാക്കിക്കുേകയാ” എന്ന വാക്കിനുകശ്ഷം “പരിഷേ്രണങ്ങകളാെ ്

േൂെികയാ അല്ലാടതകയാ സവീേരിക്കുേകയാ” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 

(ii) “ടവബ്പസറിേും” എന്ന വാക്കിന് മുന്‍പപായി “തകേശ്സവയംഭരണ 

സ്ഥാപനത്തിടെ” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 

(3) (4)-ാം ഉപവേുപ്പില്‍,— 

(എ) “സര്‍ക്കാരിന് അനുമതിക്കായി” എന്ന വാക്കുേള്‍ക്ക്ക് മുന്‍പപായി 

“െീെ് ൌണ്‍ പ്ലാനര്‍ മുകഖന” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(ബി) താടെപ്പറയുന്ന ക്ലിപ്തനിബന്ധന കെര്‍കക്കണ്താണ,് അതായത്:— 

“എന്നാല്‍, െീെ് ൌണ്‍ പ്ലാനര്‍, അങ്ങടനയുള്ള പ്ലാനുേള്‍ക്, ഈ 

ആേ്റിനു േീെിേുള്ള മറു പ്ലാനുേള്‍ക്ക്ക് അനുസൃതമാകണാ എന്നതിടനക്കുറിച്ചും 
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പ്ലാനിടന സംബന്ധിച്ചുള്ള മകറടതങ്കിേും ോരയങ്ങടളക്കുറിച്ചുമുള്ള അഭിപ്പായം സഹിതം, 

അറുപത് ദിവസങ്ങള്‍ക്ക്കേം, ആയത് സര്‍ക്കാരികേക്ക് അയച്ചു ടോെുകക്കണ്താണ്.”; 

(4) (5)-ാം ഉപവേുപ്പില്‍, “അഭിപ്പായങ്ങള്‍ക് പരിഗണിച്ച കശ്ഷവും െീെ് 

ൌണ്‍ പ്ലാനറുമായി േൂെിയാകോെിച്ചുടോണ്ും” എന്ന വാക്കുേള്‍ക്ക്കുപേരം 

“അഭിപ്പായങ്ങളും െീെ് ൌണ്‍ പ്ലാനറുടെ അഭിപ്പായങ്ങളും പരിഗണിച്ചതിനുകശ്ഷം” 

എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(5) (7)-ാം ഉപവേുപ്പിനും ക്ലിപ്തനിബന്ധനയക്്കും പേരം താടെപ്പറയുന്ന 

ഉപവേുപ്പ് കെര്‍കക്കണ്താണ്, അതായത്:— 

“(7) അനുമതി േഭിച്ച ഒരു വിശ്ദ നഗരാസൂപ്തണ പദ്ധതി നിേവില്‍ ഉള്ള 

സംഗതിയില്‍, അതിടേ വയവസ്ഥേള്‍ക് ഈ ആേ്റിടേ വയവസ്ഥേള്‍ക്ക്ക് അനുസൃതമായി 

പ്പസിദ്ധീേരിച്ച വിശ്ദ നഗരാസൂപ്തണ പദ്ധതിക്്ക  അനുമതി േഭിക്കുന്നതുവടര 

ബാധേമായിരിക്കുന്നതാണ്.”. 

45. അദ്ധയായം VII നു കശ്ഷം പുതിയ അദ്ധയായം കെര്‍ക്കല്‍.—പ്പധാന ആേ്റിടേ 

അദ്ധയായം VII-നുകശ്ഷം താടെപ്പറയുന്ന അദ്ധയായം കെര്‍കക്കണ്താണ,് അതായത്:— 

“അദ്ധയായം VII  എ 

പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ 

49എ. പ്പകതയേ പ്പകദശ്മായി പ്പഖയാപിക്കല്‍.—(1) മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ 

മുനിസിപ്പല്‍ േൗണ്‍സികോ ൌണ്‍ പഞ്ചായകത്താ അടല്ലങ്കില്‍ പ്ഗാമ പഞ്ചായകത്താ ആ 

പ്പകദശ്ത്ത് അധിോരിതയുള്ള ജില്ലാ ൌണ്‍പ്ലാനറുമായി േൂെിയാകോെിച്ച്, 

േൗണ്‍സിേിടെ പ്പകമയം വെി, അെിയന്തിര ആസൂപ്തണ ഇെടപെല്‍ ആവശ്യമുള്ള ഒരു 

പ്പകദശ്ത്തിടന, പ്ലാന്‍പ തയ്യാറാക്കുവാന്‍പ ഉകേശ്ിക്കുന്നതിടെ ആവശ്യേത 

വയക്തമാക്കിടക്കാണ്,് ഒരു പ്പകതയേ പ്പകദശ്മായി തരം തിരികക്കണ്താണ്. 

(2) സര്‍ക്കാരിന്, െീെ് ൌണ്‍പ്ലാനറുമായി േൂെിയാകോെിച്ച്, ഒരു ഉത്തരവ ്

വെി, അെിയന്തിര ആസൂപ്തണ ഇെടപെല്‍ ആവശ്യമുള്ള ഒരു പ്പകദശ്ത്തിടന, പ്ലാന്‍പ 

തയ്യാറാക്കുവാന്‍പ ഉകേശ്ിക്കുന്നതിടെ ആവശ്യേത വയക്തമാക്കിടക്കാണ്്, ഒരു പ്പകതയേ 

പ്പകദശ്മായി തരം തിരിക്കാവുന്നതാണ്. 
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49ബി. പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ തയ്യാറാക്കുന്നതിന് 

മുനിസിപ്പല്‍ കോര്‍പ്പകറഷന്‍പ, മുനിസിപ്പല്‍ േൗണ്‍സില്‍ മുതോയവയ്ക്കുള്ള  

അധിോരം.—(1) ഈ ആേ്റിടേയും അതിന്‍പ േീെില്‍ ഉണ്ാക്കിയ െട്ടങ്ങളിടേയും 

വയവസ്ഥേള്‍ക്ക്ക ് വികധയമായി, ഒരു മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ മുനിസിപ്പല്‍ 

േൗണ്‍സിേികനാ ൌണ്‍ പഞ്ചായത്തികനാ പ്ഗാമപഞ്ചായത്തികനാ പ്പകതയേ പ്പകദശ്ത്തിനു 

കവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ തയ്യാറാക്കുേകയാ തയ്യാറാക്കിക്കുേകയാ 

പരിഷ്േരണങ്ങകളാെ് േൂെികയാ അല്ലാടതകയാ സവീേരിക്കുേകയാ ടെയ്യാവുന്നതാണ്. 

(2) സര്‍ക്കാരിന്, ഉത്തരവ് വെി, മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാകൊ 

മുനിസിപ്പല്‍ േൗണ്‍സിേികനാകൊ ൌണ്‍ പഞ്ചായത്തികനാകൊ പ്ഗാമപഞ്ചായത്തികനാകൊ 

ഒരു പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ തയ്യാറാക്കുവാകനാ 

തയ്യാറാക്കിക്കുവാകനാ പരിഷ്േരണങ്ങകളാെ ് േൂെികയാ അല്ലാടതകയാ സവീേരിക്കു 

വാകനാ ആവശ്യടപ്പൊവുന്നതാണ്. 

(3) സര്‍ക്കാരിന്, ആവശ്യടമന്ന് േരുതുന്ന പക്ഷ്ം, ഉത്തരവ ് വെി, 

അെിയന്തിര ആസൂപ്തണ ഇെടപെല്‍ ആവശ്യമുള്ള ഒരു പ്പകതയേ പ്പകദശ്ത്തിന് കവണ്ി 

സ്ഥേപരപ്ലാന്‍പ തയ്യാറാക്കിക്കാവുന്നതാണ്. 

49സി. പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള  സ്ഥേപരപ്ലാനില്‍ പേോരയം 

ടെയ്യാവുന്ന ോരയങ്ങള്‍ക്.—(1) പ്പകതയേ പ്പകദശ്ത്തിന് കവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ, 

ടപാതുവായി, പ്പകതയേ പ്പകദശ്ത്തിടെ സ്ഥേപര വിേസനം എപ്പോരം 

നെപ്പിോക്കണടമന്നും നിയപ്ന്തിക്കണടമന്നും അടല്ലങ്കില്‍ നെപ്പിോക്കണടമകന്നാ 

നിയപ്ന്തിക്കണടമകന്നാ അടല്ലങ്കില്‍ എപ്പോരം ഭൂമിയുടെ ഉപകയാഗം 

നിയപ്ന്തിക്കണടമകന്നാ നെപ്പിോക്കണടമകന്നാ സൂെിപ്പികക്കണ്താണ്. 

(2) പ്പകതയേ പ്പകദശ്ത്തിന് കവണ്ിയുള്ള സ്ഥേപരപ്ലാനില്‍ 

താടെപ്പറയുന്നവ ഉള്‍ക്ടപ്പെുകത്തണ്താണ്, അതായത്:— 

(എ) പ്പകതയേ പ്പകദശ്ത്തിടെ സ്ഥേപര വിേസനത്തിനു കവണ്ിയുള്ള 

ഒരു വിേസന സങ്കല്‍പ്പവും നയവും, പ്പകതയേ പ്പകദശ്ത്തിന്  പ്പസക്തമായതും 

സ്ഥേപരവിേസനത്തിടെ വിവിധ കമഖേേടള സംബന്ധിച്ചുള്ളതുമായ സാരര്‍ഭിേ 

വിശ്േേനങ്ങള്‍ക്, േക്ഷ്യങ്ങള്‍ക്, ഉകേശ്യങ്ങള്‍ക്, തപ്ന്തങ്ങള്‍ക്, നയങ്ങള്‍ക് എന്നിവയും 

ഉള്‍ക്ടപ്പെുത്താവുന്നതാണ്; 
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(ബി) ദുരന്തം, ദുര്‍ബേത, ദുരന്ത സാധയത എന്നിവ സംബന്ധിച്ച 

സാരര്‍ഭിേ വിശ്േേനവും േഘൂേരണത്തിനും പൂര്‍വസ്ഥിതി പ്പാപിക്കുന്നതിനുമുള്ള 

നിര്‍കേശ്ങ്ങളും; 

(സി)  ഭൂവിനികയാഗ നിര്‍കേശ്ങ്ങകളാെു േൂെിയ   പ്ലാന്‍പ   കരഖേള്‍ക്,   

അെിസ്ഥാന    സൗേരയ വിേസനത്തിനും വിേസന നിയപ്ന്തണത്തിനും കവണ്ിയുള്ള 

പ്ലാനുേള്‍ക്; േൂൊടത 

(ഡി) മുന്‍പഗണനാ പ്പവര്‍ത്തന പ്ലാനും നെപ്പിോക്കുന്നതിനുള്ള 

സംവിധാനവും. 

49ഡി. പ്പകതയേ പ്പകദശ്ത്തിന് കവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ തയ്യാറാക്കുന്നതിനും 

അനുമതി നല്‍േുന്നതിനുമുള്ള നെപെിപ്േമം.—(1) മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ 

മുനിസിപ്പല്‍ േൗണ്‍സിേികനാ ൌണ്‍ പഞ്ചായത്തികനാ പ്ഗാമപഞ്ചായത്തികനാ ഏതു 

സമയത്തും, പ്പകമയം വെി, പ്പകതയേ പ്പകദശ്മായി തരം തിരിച്ചിരിക്കുന്ന 

പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ തയ്യാറാക്കുന്നതികനാ 

തയ്യാറാക്കിക്കുന്നതികനാ പരിഷേ്രണങ്ങകളാെ് േൂെികയാ അല്ലാടതകയാ 

സവീേരിക്കുന്നതികനാ തീരുമാനിക്കാവുന്നതും, ആയത്, ബന്ധടപ്പട്ട തകേശ്സവയംഭരണ 

സ്ഥാപനത്തിടെ ടവബ്പസറിേും ആ പ്പകദശ്ത്ത് പ്പെുര പ്പൊരമുള്ള ഏറവും 

േുറഞ്ഞത് ഒരു വര്‍ത്തമാന പപ്തത്തിേും വിജ്ഞാപനം ടെകയ്യണ്തും അങ്ങടനയുള്ള 

വിജ്ഞാപനത്തില്‍ പ്പകതയേ പ്പകദശ്ത്തിടെ  അതിരുേളും അങ്ങടനയുള്ള പ്ലാന്‍പ 

തയ്യാറാക്കുന്നതിടെ ഉകേശ്യവും വയക്തമാകക്കണ്തുമാണ്. 

(2) മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ മുനിസിപ്പല്‍ േൗണ്‍സികോ ൌണ്‍ 

പഞ്ചായകത്താ പ്ഗാമപഞ്ചായകത്താ, വര്‍ത്തമാന പപ്തത്തില്‍ കനാട്ടീസ് നല്‍േിയ  

തീയതി മുതല്‍ ആറ് മാസത്തിനുള്ളില്‍, സര്‍ക്കാരിടെ തകേശ്സവയംഭരണ  വേുപ്പ ്

(പ്ലാനിംഗ്)-മായും മറ് ബന്ധടപ്പട്ട സര്‍ക്കാര്‍ വേുപ്പുേളുമായും ഏജന്‍പസിേളുമായും 

േൂെിയാകോെിച്ച്, പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള ഒരു േരെ് സ്ഥേപരപ്ലാന്‍പ 

തയ്യാറാക്കുേകയാ തയ്യാറാക്കിക്കുേകയാ പരിഷ്േരണങ്ങകളാെ് േൂെികയാ അല്ലാടതകയാ 

സവീേരിക്കുേകയാ ടെകയ്യണ്തും, േരെ് പ്ലാനിന് അനുമതി നല്‍കേണ്തും അനുമതി 

േഭിച്ച േരെ് പ്ലാന്‍പ ഔകദയാഗിേ ടവബ്പസറിേും, പ്പസിദ്ധീേരണം സംബന്ധിച്ച ഒരു 

കനാട്ടീസ് തകേശ്ാസൂപ്തണ പ്പകദശ്ത്ത് പ്പെുര പ്പൊരമുള്ള ഏറവും േുറഞ്ഞത് രണ്ു 

വര്‍ത്തമാന പപ്തങ്ങളിേും (അവയില്‍ ഒന്്ന പ്പാകദശ്ിേ ഭാഷയിോയിരികക്കണ്താണ്), 
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കനാട്ടീസ് പ്പസിദ്ധീേരിച്ച തീയതി മുതല്‍ മുപ്പത് ദിവസങ്ങള്‍ക്ക്കുള്ളില്‍ സമര്‍പ്പികക്കണ് 

ആകക്ഷ്പങ്ങളും അഭിപ്പായങ്ങളും ക്ഷ്ണിച്ചുടോണ്ും പരികശ്ാധനയ്ക്കായി 

ആയതിടെ പേര്‍പ്പ് േഭയമാേുന്ന സ്ഥേകമാ സ്ഥേങ്ങകളാ വയക്തമാക്കിടക്കാണ്ും, 

പ്പസിദ്ധീേരികക്കണ്താണ്. 

(3)  ഒരു പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ി ഈ ആേ്റ് പ്പോരമുള്ള  

സ്ഥേപരപ്ലാന്‍പ പ്പസിദ്ധീേരിച്ച് േെിഞ്ഞാേുെന്‍പ, ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ 

കോര്‍പ്പകറഷകനാ മുനിസിപ്പല്‍ േൗണ്‍സികോ ൌണ്‍ പഞ്ചായകത്താ പ്ഗാമപഞ്ചായകത്താ, 

പ്പസിദ്ധീേരിച്ച സ്ഥേപരപ്ലാനിടെ ഒരു പേര്‍പ്പ് ജില്ലാ ആസൂപ്തണ േമ്മിറികക്കാ 

ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറി ഏടതങ്കിേും ഉടണ്ങ്കില്‍ അതികനാ അയച്ചു 

ടോെുകക്കണ്തും, ജില്ലാ ആസൂപ്തണ േമ്മിറികയാ ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ 

േമ്മിറികയാ അങ്ങടനയുള്ള പ്ലാന്‍പ േഭിച്ച തീയതി മുതല്‍ േെിയുന്നതും ഇരുപത്തിടയാന്ന ്

ദിവസക്കാേയളവിനുള്ളില്‍, പ്ലാനിന്‍പകമല്‍ അവരുടെ അഭിപ്പായങ്ങള്‍ക്, 

ഏടതങ്കിേുമുടണ്ങ്കില്‍ അത,് ബന്ധടപ്പട്ട തകേശ്സവയംഭരണ സ്ഥാപനടത്തയും 

സര്‍ക്കാരിടനയും അറിയികക്കണ്തുമാണ്. 

(4) ആകക്ഷ്പങ്ങളും അഭിപ്പായങ്ങളും േഭയമാക്കുന്നതിന് (2)-ാം ഉപവേുപ്പിന്‍പ 

േീെില്‍ അനുവദിച്ചിട്ടുള്ള ോോവധി േെിഞ്ഞതിനുകശ്ഷം, ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ 

കോര്‍പ്പകറഷകനാ മുനിസിപ്പല്‍ േൗണ്‍സികോ ൌണ്‍ പഞ്ചായകത്താ പ്ഗാമപഞ്ചായകത്താ, 

േഭിച്ച ആകക്ഷ്പങ്ങളില്‍കമേും അഭിപ്പായങ്ങളില്‍കമേും ഉള്ള, ഈ ആേ്റിടേ  

32-ാം വേുപ്പിന്‍പ േീെിേുള്ള സ്ടപഷയല്‍ േമ്മിറിയുടെ അഭിപ്പായങ്ങളും ജില്ലാ ആസൂപ്തണ 

േമ്മിറി അടല്ലങ്കില്‍ ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറിയുടെ അഭിപ്പായങ്ങള്‍ക് 

എടന്തങ്കിേുമുടണ്ങ്കില്‍ അതും പരിഗണികക്കണ്തും, (2)-ാം ഉപവേുപ്പ് പ്പോരം 

ആകക്ഷ്പങ്ങളും അഭിപ്പായങ്ങളും േഭയമാക്കുവാന്‍പ നിര്‍ണയിച്ചിട്ടുള്ള സമയപരിധി മുതല്‍ 

മുപ്പത് ദിവസക്കാേയളവിനുള്ളില്‍, പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാനില്‍ 

ആവശ്യടമന്ന് േരുതുന്ന പരിഷ്േരണങ്ങള്‍ക് വരുകത്തണ്തും, പരിഷ്േരണങ്ങകളാെ ്

േൂെികയാ അല്ലാടതകയാ ഉള്ള പ്ലാന്‍പ, എല്ലാ ആകക്ഷ്പങ്ങളുടെയും അഭിപ്പായങ്ങളുടെയും 

അസ്സല്‍ സഹിതം, െീെ് ൌണ്‍ പ്ലാനര്‍ മുകഖന, അനുമതിക്കായി സര്‍ക്കാരികേക്ക ്

സമര്‍പ്പികക്കണ്തുമാണ:് 

എന്നാല്‍, െീെ് ൌണ്‍ പ്ലാനര്‍, അങ്ങടനയുള്ള പ്ലാന്‍പ  ഈ ആേ്റിനുേീെിേുള്ള മറു 

പ്ലാനുേള്‍ക്ക്ക് അനുസൃതമാകണാ എന്നതിടനക്കുറിച്ചും പ്പകതയേ പ്പകദശ്ത്തിനു 
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കവണ്ിയുള്ള സ്ഥേപരപ്ലാനിടെ മകറടതങ്കിേും ോരയങ്ങടളക്കുറിച്ചുമുള്ള അഭിപ്പായം 

സഹിതം, പതിനാേ് ദിവസങ്ങള്‍ക്ക്കേം സര്‍ക്കാരികേക്ക് അയച്ചു ടോെുകക്കണ്താണ്. 

(5) സര്‍ക്കാരിന്, അങ്ങടനയുള്ള പ്പകതയേ പ്പകദശ്ത്തിനു കവണ്ിയുള്ള 

സ്ഥേപരപ്ലാന്‍പ േഭിച്ച തീയതി മുതല്‍ േെിയുന്നതും ഇരുപത്തിടയാന്ന് ദിവസങ്ങള്‍ക്ക്കേം, 

ജില്ലാ ആസൂപ്തണ േമ്മിറിയുടെകയാ ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറിയുടെകയാ 

അഭിപ്പായങ്ങള്‍ക് എടന്തങ്കിേുമുടണ്ങ്കില്‍ അതും െീെ് ൌണ്‍ പ്ലാനറുടെ അഭിപ്പായങ്ങളും 

പരിഗണിച്ചതിനുകശ്ഷം, പരിഷേ്രണങ്ങകളാെ് േൂെികയാ അല്ലാടതകയാ, പ്ലാനിന് 

അനുമതി നല്‍േുേകയാ ോരണങ്ങള്‍ക് വയക്തമാക്കിടക്കാണ്് അനുമതി 

നിരസിക്കുേകയാ ടെയ്യാവുന്നതാണ്: 

എന്നാല്‍, സര്‍ക്കാര്‍ നിര്‍കേശ്ിച്ചിട്ടുള്ള പരിഷേ്രണങ്ങള്‍ക് ഏടതങ്കിേുമുടണ്ങ്കില്‍ 

അവ ഉള്‍ക്ടപ്പെുത്തുന്നതിനായി പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ 

തിരിടേ അയച്ചിട്ടുടണ്ങ്കില്‍, ആയത് േഭയമായ തീയതി മുതല്‍ പതിനഞ്ച ്

ദിവസങ്ങള്‍ക്ക്കുള്ളില്‍, പരിഷ്േരിച്ച പ്പകതയേ പ്പകദശ്ത്തിനുള്ള സ്ഥേപരപ്ലാന്‍പ, ഈ 

ആേ്റ് പ്പോരം പുതിയതായി സമര്‍പ്പിക്കുന്നു എന്നതുകപാടേ, സര്‍ക്കാരികേക്ക ്

അനുമതിക്കായി വീണ്ും സമര്‍പ്പികക്കണ്താണ:് 

എന്നുമാപ്തമല്ല, േരെ് പ്ലാനിടെ പരിഷേ്രണത്തില്‍ പ്പകതയേ പ്പകദശ്ത്തില്‍ നിന്നും 

ഏടതങ്കിേും ഭൂമി ഒെിവാക്കുേകയാ ഉള്‍ക്ടപ്പെുത്തുേകയാ അടല്ലങ്കില്‍ പുതിയ 

നിയപ്ന്തണങ്ങകളാ അടല്ലങ്കില്‍ മുന്‍പപ ് ഏടറെുക്കുവാന്‍പ ഉകേശ്ിച്ചിട്ടില്ലാത്ത ഏടതങ്കിേും 

ഭൂമി ഏടറെുക്കുന്നത ് ഉള്‍ക്ടപ്പെുേകയാ ടെയ്യുന്ന സംഗതിയില്‍, ഈ ആേ്റിടേ 

വയവസ്ഥേള്‍ക് പ്പോരം ആകക്ഷ്പങ്ങളും അഭിപ്പായങ്ങളും ക്ഷ്ണിച്ചുടോണ്് പരിഷേ്രിച്ച 

പ്ലാന്‍പ പുന:പ്പസിദ്ധീേരികക്കണ്തും അനുമതിക്കു കവണ്ിയുള്ള നെപെിേള്‍ക് 

സവീേരികക്കണ്തുമാണ:് 

എന്നിരുന്നാേും, കമല്‍ പറഞ്ഞപ്പോരം വയക്തമാക്കിയ സമയ പരിധിേള്‍ക്, 

ആവശ്യടമന്നു േരുതുന്നകപാടേ, സര്‍ക്കാരിന് ദീര്‍ഘിപ്പിക്കാവുന്നതാണ്. 

(6) സര്‍ക്കാരിന്, ഔകദയാഗിേ ഗസറിടേ വിജ്ഞാപനത്തിേൂടെ ഒരു 

പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ തയ്യാറാക്കുന്നതികനാ 

തയ്യാറാക്കിക്കുന്നതികനാ മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാകൊ മുനിസിപ്പല്‍ 

േൗണ്‍സിേികനാകൊ ൌണ്‍ പഞ്ചായത്തികനാകൊ പ്ഗാമ പഞ്ചായത്തികനാകൊ 
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ആവശ്യടപ്പൊവുന്നതും, അങ്ങടനയുള്ള വിജ്ഞാപനടത്ത 49 ഡി വേുപ്പിടേ (1)-ാം 

ഉപവേുപ്പ് പ്പോരം പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ 

തയ്യാറാക്കുന്നതികനാ തയ്യാറാക്കിക്കുന്നതികനാ പ്പകമയം വെി എെുത്ത തീരുമാനമായി 

േരുകതണ്തും ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ കോര്‍പ്പകറഷന്‍പ, മുനിസിപ്പല്‍ േൗണ്‍സില്‍, ൌണ്‍ 

പഞ്ചായത്ത് അടല്ലങ്കില്‍ പ്ഗാമപഞ്ചായത്ത്  (2) മുതല്‍ (5) വടരയുള്ള  ഉപവേുപ്പുേള്‍ക്ക്ക ്

അനുസൃതമായി തുെര്‍ന്ന് പ്പവര്‍ത്തികക്കണ്തുമാണ്. 

(7) 49 ബി വേുപ്പിടേ (3)-ാം ഉപവേുപ്പിനുേീെില്‍ സര്‍ക്കാര്‍ തയ്യാറാക്കിപ്പിച്ച 

ഒരു പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ, ടവബ്പസറില്‍ സര്‍ക്കാര്‍ 

പ്പസിദ്ധീേരികക്കണ്തും ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ കോര്‍പ്പകറഷന്‍പ, മുനിസിപ്പല്‍ 

േൗണ്‍സില്‍,  ൌണ്‍  പഞ്ചായത്ത്  അടല്ലങ്കില്‍  പ്ഗാമപഞ്ചായത്ത്,  (2) മുതല്‍  (5) 

വടരയുള്ള ഉപവേുപ്പുേള്‍ക്ക്ക്   അനുസൃതമായി, അവരുടെ ഔകദയാഗിേ ടവബ്പസറില്‍ 

ആയത് പ്പസിദ്ധീേരികക്കണ്തും നെപെി എെുകക്കണ്തും അനുമതിക്കായി 

സമര്‍പ്പികക്കണ്തുമാണ.് 

(8) സര്‍ക്കാര്‍, പ്പകതയേ പ്പകദശ് പ്ലാനിന് അനുമതി 

നല്‍േിയതിനുകശ്ഷം എപ്തയും കവഗത്തില്‍, ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ 

മുനിസിപ്പല്‍ േൗണ്‍സികോ ൌണ്‍ പഞ്ചായകത്താ പ്ഗാമപഞ്ചായകത്താ അതിടെ ഒരു 

പേര്‍പ്പ,് ജില്ലാ ആസൂപ്തണ േമ്മിറിക്കും ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറി,    

ഏടതങ്കിേും ഉടണ്ങ്കില്‍, അതിനും അയച്ചുടോെുകക്കണ്തും സര്‍ക്കാര്‍ പ്പകതയേ 

പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാനിന് അനുമതി നല്‍േിയത് സംബന്ധിച്ച 

കനാട്ടീസ്, അതിടെ പേര്‍പ്പ് ഏടതാടക്ക സ്ഥേങ്ങളില്‍ പരികശ്ാധനയ്കക്കാ 

വില്‍പ്പനയ്കക്കാ േഭയമാടണന്നുള്ള വിവരവും േൂെി പ്പസ്താവിച്ചുടോണ്്, േുറഞ്ഞത് ഒരു 

പ്പാകദശ്ിേ പപ്തത്തിടേങ്കിേും, പ്പസിദ്ധീേരികക്കണ്തുമാണ്. സര്‍ക്കാര്‍ അനുമതി 

നല്‍േിയ പ്പകതയേ പ്പകദശ്ത്തിനു  കവണ്ിയുള്ള സ്ഥേപരപ്ലാകനാ അതിടെ പ്പസക്ത 

ഭാഗങ്ങകളാ ബന്ധടപ്പട്ട മുനിസിപ്പല്‍ കോര്‍പ്പകറഷടെകയാ മുനിസിപ്പല്‍ 

േൗണ്‍സിേിടെകയാ ൌണ്‍ പഞ്ചായത്തിടെകയാ പ്ഗാമപഞ്ചായത്തിടെകയാ 

ടവബ്പസറിേും പ്പസിദ്ധീേരികക്കണ്തുമാണ.്”. 

46. അദ്ധയായം VIII-ടേ ശ്ീര്‍ഷേത്തിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ അദ്ധയായം 

VIII-ടേ ശ്ീര്‍ഷേത്തിനുപേരം  “സ്ഥേപര ടപര്‍സ്ടപേ്റീവ് പ്ലാന്‍പ, മാസ്റ്റര്‍ പ്ലാന്‍പ,  

വിശ്ദനഗരാസൂപ്തണപദ്ധതി, പ്പകതയേ പ്പകദശ്ത്തിനുകവണ്ിയുള്ള സ്ഥേപരപ്ലാന്‍പ 
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എന്നിവയുടെ പുനരവകോേനവും പുതുക്കേും വയതിയാനം വരുത്തേും റോക്കേും” 

എന്ന ശ്ീര്‍ഷേം കെര്‍കക്കണ്താണ്. 

47. 50-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റില്‍, 50-ാം വേുപ്പിടേ (1)-ാം 

ഉപവേുപ്പിനുപേരം താടെപ്പറയുന്ന ഉപവേുപ്പ് കെര്‍കക്കണ്താണ,് അതായത്:— 

“(1) ഈ ആേറ്ിന്‍പേീെില്‍  സ്ഥേപരടപര്‍സ്ടപേ്റീവ് പ്ലാനികനാ മാസ്റ്റര്‍ 

പ്ലാനികനാ പ്പകതയേ പ്പകദശ്ത്തിനു കവണ്ിയുള്ള സ്ഥേപരപ്ലാനികനാ വിശ്ദ 

നഗരാസൂപ്തണ പദ്ധതികക്കാ അനുമതി നല്‍േിയ തീയതി മുതല്‍ പത്ത് വര്‍ഷം 

േെിഞ്ഞാേുെടനകയാ സര്‍ക്കാരിടെ സമ്മതകത്താെുേൂെി, അതിനു മുന്‍പപുള്ള  ഒരു 

തീയതിയികോ, അതതുസംഗതി കപാടേ, സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറികയാ 

ജില്ലാ ആസൂപ്തണ േമ്മിറികയാ ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ േമ്മിറികയാ കജായിെ് 

ആസൂപ്തണ േമ്മിറികയാ മുന്‍പസിപ്പല്‍ കോര്‍പ്പകറഷകനാ മുന്‍പസിപ്പല്‍ േൗണ്‍സികോ ൌണ്‍ 

പഞ്ചായകത്താ പ്ഗാമപഞ്ചായകത്താ കജായിെ് ആസൂപ്തണ േമ്മിറികയാ അങ്ങടനയുള്ള 

പ്ലാന്‍പ പുനരവകോേനം ടെയ്യുേയും ആവശ്യടമന്ന് േരുതാവുന്ന അങ്ങടനയുള്ള 

പരിഷ്േരണങ്ങകളാെുേൂെി പുതുക്കുേകയാ പുതുക്കിപ്പിക്കുേകയാ ടെകയ്യണ്തും ഈ 

ആേ്റിടെ വയവസ്ഥേള്‍ക് അനുസരിച്ച് അതിന് അനുമതി വാകങ്ങണ്തുമാണ്. പ്ലാന്‍പ 

ോോവധി തീരുന്നതിനു മുന്‍പപായി, പുതുക്കിയ പ്ലാനിന്, ഈ ആേറ്ിടെ വയവസ്ഥേള്‍ക് 

അനുസരിച്ച് അനുമതി േഭയമാക്കിയിട്ടുണ്് എന്ന് ബന്ധടപ്പട്ട അധിേൃതര്‍ 

ഉറപ്പുവരുകത്തണ്താണ:് 

എന്നാല്‍, അനുമതി േഭിച്ച ഒരു മാസ്റ്റര്‍ പ്ലാന്‍പ, ഈ ആേ്റിടേ 

വയവസ്ഥേള്‍ക്ക്കനുസൃതമായി പിന്നീെ് പ്പസിദ്ധീേരിക്കുേയും അനുമതി േഭിക്കുേയും 

ടെയ്ത ഒരു മാസ്റ്റര്‍ പ്ലാന്‍പ മുകഖന റോകക്കണ്തും, അനുമതി േഭിച്ച ഒരു  

വിശ്ദനഗരാസൂപ്തണ പദ്ധതി, ഈ ആേ്റിടെ വയവസ്ഥേള്‍ക്ക്കനുസൃതമായി പിന്നീെ് 

പ്പസിദ്ധീേരിക്കുേയും അനുമതി േഭിക്കുേയും ടെയ്ത ഒരു വിശ്ദനഗരാസൂപ്തണ 

പദ്ധതി മുകഖന റോകക്കണ്തുമാണ്: 

എന്നുമാപ്തമല്ല, ആവശ്യടമന്ന് േരുതുന്ന പക്ഷ്ം, അനുമതി േഭിച്ച ഒരു 

വിശ്ദനഗരാസൂപ്തണ പദ്ധതി, ഈ ആേ്റിടേ വയവസ്ഥേള്‍ക്ക്കനുസൃതമായി 

പ്പസിദ്ധീേരിക്കുേയും അനുമതി േഭിക്കുേയും ടെയ്ത ഒരു മാസ്റ്റര്‍ പ്ലാന്‍പ മുകഖന 

റോക്കാവുന്നതാണ്. അപ്പോരമുള്ള സംഗതിേളില്‍, നിേവിേുള്ള അനുമതി േഭിച്ച 

വിശ്ദനഗരാസൂപ്തണ പദ്ധതിയിടേ നിര്‍കേശ്ങ്ങള്‍ക്, മാസ്റ്റര്‍ പ്ലാനില്‍ പ്പകതയേമായി 
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പുനരവകോേനം ടെകയ്യണ്തും അതിടെ ോരണങ്ങള്‍ക് വയക്തമായി 

പ്പസ്താവിച്ചുടോണ്് അനുകയാജയമായി പരിഹരികക്കണ്തുമാണ്.”. 

48. 51-ാം വേുപ്പിനുപേരം പുതിയ വേുപ്പ് കെര്‍ക്കല്‍.—പ്പധാന ആേ്റിടേ 

 51-ാം വേുപ്പിനുപേരം താടെപ്പറയുന്ന വേുപ്പ്  കെര്‍കക്കണ്താണ,് അതായത്:— 

“51. വിേസന അകതാറിറിയുടെ രൂപീേരണം.—സര്‍ക്കാരിന്, ആസൂപ്തിതമായ 

പ്പാകദശ്ിേ വിേസനത്തിടെയും ഒരു നഗര പ്പകദശ്ത്തിടെ അടല്ലങ്കില്‍ വിേസന 

സാധയതയുള്ള ഏടതങ്കിേും പ്പകദശ്ത്തിടെ പ്പധാന വിേസന പദ്ധതിേള്‍ക് 

നെപ്പിോക്കുന്നതിടെയും അടല്ലങ്കില്‍ പ്പധാന സ്േീമുേളുടെയും പദ്ധതിേളുടെയും 

ഏകോപനത്തിടെയും അടല്ലങ്കില്‍ പ്പധാന വിേസന പദ്ധതിേള്‍ക് 

നെപ്പിോക്കുന്നതിനായി വിവിധ കപ്സാതസ്സുേളില്‍ നിന്നുള്ള വിഭവങ്ങള്‍ക് 

സമാഹരിക്കുന്നതിടെയും താല്‍പരയങ്ങള്‍ക്ക്കായി, െീെ് ൌണ്‍ പ്ലാനറുമായി 

േൂെിയാകോെിച്ച്, ഗസറ ് വിജ്ഞാപനം വെി, വിജ്ഞാപനത്തില്‍ പ്പകതയേം പറയാവുന്ന 

അങ്ങടനയുള്ള തീയതി മുതല്‍ പ്പാബേയകത്താെുേൂെിയും അങ്ങടനയുള്ള 

പ്പകദശ്ങ്ങള്‍ക്ക്കുകവണ്ിയും, ഈ ആേ്റിടെ 56-ാം വേുപ്പിടെ വയവസ്ഥേള്‍ക് പ്പോരമുള്ള 

അധിോരം വിനികയാഗിക്കുന്നതിനും െുമതേേള്‍ക് നിര്‍വഹിക്കുന്നതിനുമായി ഒരു 

വിേസന അകതാറിറി രൂപീേരിക്കാവുന്നതാണ്.”. 

49. 54-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 54-ാം വേുപ്പില്‍, (1)-ാം 

ഉപവേുപ്പില്‍, (എെ്) ഖണ്ഡത്തിനുപേരം താടെ പറയുന്ന ഖണ്ഡം കെര്‍കക്കണ്താണ,് 

അതായത:്— 

“(എെ്) വിേസന അകതാറിറിയുടെ ടമമ്പര്‍ ടസപ്േട്ടറി, അകേഹം ൌണ്‍ 

പ്ലാനറുടെ  പദവിയില്‍ താടെയല്ലാത്ത, നഗര-പ്ഗാമാസൂപ്തണത്തികോ മുനിസിപ്പല്‍ 

അഡമ്ിനിസ്കപ്െഷനികോ പത്തു വര്‍ഷത്തില്‍ േുറയാത്ത പ്പവൃത്തിപരിെയമുള്ള, ഒരു 

സര്‍ക്കാര്‍ ഉകദയാഗസ്ഥന്‍പ ആയിരികക്കണ്താണ്.”. 

50. 61-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 61-ാം വേുപ്പില്‍,— 

(i) “മാസ്റ്റര്‍ പ്ലാനുേള്‍ക്ക്കും” എന്ന വാക്കുേള്‍ക്ക്ക് കശ്ഷം “പ്പകതയേ 

പ്പകദശ്ത്തിന് കവണ്ിയുള്ള സ്ഥേപരപ്ലാനുേള്‍ക്ക്കും” എന്ന വാക്കുേളും “മാസ്റ്റര്‍ പ്ലാകനാ” 

എന്ന വാക്കുേള്‍ക്ക്ക് കശ്ഷം “പ്പകതയേ പ്പകദശ്ത്തിന് കവണ്ിയുള്ള സ്ഥേപരപ്ലാകനാ” 

എന്ന വാക്കുേളും കെര്‍കക്കണ്താണ;് 

37

This is a digitally signed Gazette.
Authenticity may be verified through https://compose.kerala.gov.in/



(ii) “അനുസൃതമായല്ലാടതകയാ ഭംഗം വരുത്തുന്ന വിധത്തികോ” എന്ന 

വാക്കുേള്‍ക്ക്കുപേരം “അനുസൃതമായല്ലാടത” എന്ന വാക്ക് കെര്‍കക്കണ്താണ്; 

(iii)  നിേവിേുള്ള േുറിപ്പ് വിട്ടുേളകയണ്താണ്. 

51. 62-ാം വേുപ്പിന് പേരം പുതിയ വേുപ്പ്  കെര്‍ക്കല്‍.—പ്പധാന ആേ്റിടേ 62-ാം 

വേുപ്പിനുപേരം താടെപ്പറയുന്ന  വേുപ്പ് കെര്‍കക്കണ്താണ്, അതായത്:— 

“62. പ്ലാന്‍പ പ്പവര്‍ത്തനത്തില്‍ വരുന്ന തീയതി.—(1) 61-ാം വേുപ്പിടെ 

ആവശ്യത്തികേക്കായി പ്ലാന്‍പ പ്പവര്‍ത്തനത്തില്‍ വരുന്ന തീയതി, ഈ ആേ്റിടെ 

വയവസ്ഥേള്‍ക്ക്കുേീെില്‍ പ്ലാനിന്‍പകമല്‍ ആകക്ഷ്പങ്ങളും അഭിപ്പായങ്ങളും 

ക്ഷ്ണിച്ചുടോണ്ുള്ള കനാട്ടീസ് ഔകദയാഗിേ ഗസറില്‍ പ്പസിദ്ധീേരിക്കുന്ന 

തീയതിയായിരിക്കുന്നതാണ്. 

(2) ഒരു പ്പകദശ്ത്ത് അനുമതി േഭിച്ച മാസ്റ്റര്‍ പ്ലാനും അനുമതി േഭിച്ച വിശ്ദ 

നഗരാസൂപ്തണ പദ്ധതിയും നിേവിേുള്ള സാഹെരയത്തില്‍, ഈ ആേ്റിടേ 50-ാം 

വേുപ്പുപ്പോരം അനുമതി േഭിച്ച ഒരു വിശ്ദ നഗരാസൂപ്തണ പദ്ധതിടയ  അനുമതി േഭിച്ച 

ഒരു മാസ്റ്റര്‍ പ്ലാന്‍പ മുകഖന റോക്കിയിട്ടുള്ള സംഗതിയിടോെിടേ, അനുമതി േഭിച്ച 

വിശ്ദനഗരാസൂപ്തണ പദ്ധതിയിടേ വയവസ്ഥേള്‍ക് അനുമതി േഭിച്ച മാസ്റ്റര്‍ പ്ലാനിടേ 

വയവസ്ഥേള്‍ക്ക്കു കമല്‍ നിേനില്‍ക്കുന്നതാണ്. 

(3) ഒരു പ്പകദശ്ത്ത് അനുമതി േഭിച്ച മാസ്റ്റര്‍ പ്ലാനും പ്പസിദ്ധീേരിച്ച 

വിശ്ദനഗരാസൂപ്തണ പദ്ധതിയും നിേവിേുള്ള സംഗതിയില്‍, അനുമതി േഭിച്ച മാസ്റ്റര്‍ 

പ്ലാനിടേ വയവസ്ഥേള്‍ക് പ്പസിദ്ധീേരിച്ച വിശ്ദ നഗരാസൂപ്തണ പദ്ധതിയിടേ 

വയവസ്ഥേള്‍ക്ക്കു കമല്‍ നിേനില്‍ക്കുന്നതാണ്. 

(4) ഒരു പ്പകദശ്ത്ത് പ്പസിദ്ധീേരിച്ച മാസ്റ്റര്‍ പ്ലാനും അനുമതി േഭിച്ച 

വിശ്ദനഗരാസൂപ്തണ പദ്ധതിയും നിേവിേുള്ള സംഗതിയില്‍, അനുമതി േഭിച്ച വിശ്ദ 

നഗരാസൂപ്തണ പദ്ധതിയിടേ വയവസ്ഥേള്‍ക് പ്പസിദ്ധീേരിച്ച മാസ്റ്റര്‍ പ്ലാനിടേ 

വയവസ്ഥേള്‍ക്ക്കു കമല്‍ നിേനില്‍ക്കുന്നതാണ്. 

(5) ഒരു പ്പകദശ്ത്ത ് പ്പസിദ്ധീേരിച്ച മാസ്റ്റര്‍ പ്ലാനും പ്പസിദ്ധീേരിച്ച 

വിശ്ദനഗരാസൂപ്തണ പദ്ധതിയും നിേവിേുള്ള സംഗതിയില്‍, പ്പസിദ്ധീേരിച്ച 
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വിശ്ദനഗരാസൂപ്തണ പദ്ധതിയിടേ വയവസ്ഥേള്‍ക് പ്പസിദ്ധീേരിച്ച മാസ്റ്റര്‍ പ്ലാനിടേ 

വയവസ്ഥേള്‍ക്ക്കു കമല്‍ നിേനില്‍ക്കുന്നതാണ്. 

(6) ഈ ആേ്റിനനുസൃതമായി അനുമതി േഭിച്ച പ്പകതയേ പ്പകദശ്ത്തിനു 

കവണ്ിയുള്ള സ്ഥേപര പ്ലാനിടേ വയവസ്ഥേള്‍ക്, അകത പ്പകദശ്ത്തിനുകവണ്ിയുള്ള, 

മകറടതാരു പ്ലാനിടേയും വയവസ്ഥേള്‍ക്ക്കു കമല്‍ നിേനില്‍ക്കുന്നതാണ്.”. 

52. 63-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 63-ാം വേുപ്പില്‍,— 

(1) (1)-ാം ഉപവേുപ്പില്‍,— 

(i) “ഈ ആേ്റില്‍ എന്തുതടന്ന അെങ്ങിയിരുന്നാേും” എന്ന വാക്കുേള്‍ക് 

വിട്ടുേളകയണ്താണ്; 

(ii) “മാസ്റ്റര്‍ പ്ലാന്‍പ തയ്യാറാക്കുന്നതിനായി പ്പകമയംവെി തീരുമാനം 

എെുത്തകതാ, വിശ്ദ നഗരാസൂപ്തണ പദ്ധതി തയ്യാറാക്കുന്നതിനായി വിജ്ഞാപനം 

ടെയ്തിട്ടുള്ളകതാ ആയ” എന്ന വാക്കുേള്‍ക്ക്ക് പേരം “ഒരു മാസ്റ്റര്‍ പ്ലാകനാ ഒരു വിശ്ദ 

നഗരാസൂപ്തണ പദ്ധതികയാ തയ്യാറാക്കുന്നതിനുള്ള ഉകേശ്യത്തിനായി വിജ്ഞാപനം 

ടെയ്തിട്ടുള്ള” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 

(2) (1)-ാം ഉപവേുപ്പിനു േീെിേുള്ള നിേവിടേ േുറിപ്പിനു പേരം താടെപ്പറയുന്ന 

േുറിപ്പ് കെര്‍കക്കണ്താണ്, അതായത്:— 

േുറിപ്പ്:—ഈ വേുപ്പിടെ ആവശ്യത്തികേയക്്കായി “ഇെക്കാേ വിേസനം” എന്ന 

പ്പകയാഗത്തിന്, ഈ ആേ്റ് പ്പോരം ഒരു പ്ലാന്‍പ തയ്യാറാക്കുന്നതിനുള്ള ഉകേശ്യം ഗസറില്‍ 

വിജ്ഞാപനം ടെയ്യുന്ന തീയതിക്കും േരെ് പ്ലാന്‍പ ഔകദയാഗിേ ഗസറില്‍ 

പ്പസിദ്ധീേരിക്കുന്ന തീയതിക്കും ഇെയിേുള്ള ോേയളവിടേ വിേസനം 

എന്നര്‍ഥമാേുന്നു.”; 

(3) (2)-ാം ഉപവേുപ്പില്‍ “അംഗീേരിക്കാവുന്നതാണ്.” എന്ന വാക്കിനും 

െിഹ്നത്തിനും കശ്ഷം താടെപ്പറയുന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ,് അതായത്:— 

“ഇെക്കാേ വിേസന ഉത്തരവിന് അനുമതി നല്‍േിയ വസ്തുത ഗസറില്‍ 

വിജ്ഞാപനം ടെകയ്യണ്താണ്.”; 
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(4)  (4)-ാം ഉപവേുപ്പില്‍, “പ്ലാന്‍പ പ്പവര്‍ത്തനത്തില്‍ വരുന്നകതാെു േൂെി” എന്ന 

വാക്കുേള്‍ക്ക്ക ് പേരം “ഈ ആേ്റിടേ വയവസ്ഥേള്‍ക്ക്കു േീെില്‍ ആകക്ഷ്പങ്ങളും 

അഭിപ്പായങ്ങളും     ക്ഷ്ണിച്ചുടോണ്ുള്ള പ്ലാനിടെ പ്പസിദ്ധീേരണം സംബന്ധിച്ച 

കനാട്ടീസ് ഔകദയാഗിേ ഗസറില്‍ പ്പസിദ്ധീേരിക്കുന്നകതാെു േൂെി” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ;് 

(5) ഒന്നും രണ്ും മൂന്നും നാേും ക്ലിപ്തനിബന്ധനേള്‍ക് വിട്ടുേളകയണ്താണ്. 

53.   71-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ 71-ാം വേുപ്പില്‍,— 

(i)  നിേവിേുള്ള വയവസ്ഥ അതിടെ (1)-ാം ഉപവേുപ്പ് ആയി അക്കമികെണ്തും 

അപ്പോരം അക്കമിട്ട (1)-ാം ഉപവേുപ്പില്‍, “തയ്യാറാക്കാവുന്നതും” എന്ന വാക്കിനുപേരം 

“തയ്യാറാക്കുേകയാ തയ്യാറാക്കിക്കുേകയാ പരിഷ്േരണങ്ങകളാെ് േൂെികയാ അല്ലാടതകയാ 

സവീേരിക്കുേകയാ ടെയ്യാവുന്നതും” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(ii) അപ്പോരം അക്കമിട്ട (1)-ാം ഉപവേുപ്പിന് കശ്ഷം താടെപ്പറയുന്ന ഉപവേുപ്പ് 

കെര്‍കക്കണ്താണ,് അതായത്:— 

“(2) മുനിസിപ്പല്‍ കോര്‍പ്പകറഷകനാ മുനിസിപ്പല്‍ േൗണ്‍സിേികനാ ൌണ്‍ 

പഞ്ചായത്തികനാ പ്ഗാമപഞ്ചായത്തികനാ, അതിടെ അധിോരിതയിേുള്ള പ്പകദശ്ടത്ത 

ഏടതങ്കിേും ഭാഗം സംബന്ധിച്ച്, ഒരു ോെ് പൂളിംഗ് സേ്ീം തയ്യാറാക്കുന്നതികനാ 

തയ്യാറാക്കിക്കുന്നതികനാ പരിഷേ്രണങ്ങകളാെ് േൂെികയാ അല്ലാടതകയാ 

സവീേരിക്കുന്നതികനാ, ഒരു പ്പകമയം വെി, തീരുമാനിക്കാവുന്നതുമാണ.്”. 

54. 74-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ  74-ാം വേുപ്പില്‍, (1)-ാം 

ഉപവേുപ്പ് വിട്ടുേളകയണ്താണ്. 

55. 76-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 76-ാം വേുപ്പില്‍, “ജില്ലാ 

ആസൂപ്തണ േമ്മിറിയും” എന്ന വാക്കുേള്‍ക്ക്ക് കശ്ഷം “ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ 

േമ്മിറിയും” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 

56. 83-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 83-ാം വേുപ്പില്‍, (3)-ാം 

ഉപവേുപ്പില്‍,“െുമത്തുന്നതില്‍ നിന്നും ഒെിവാകക്കണ്തുടണ്ങ്കില്‍” എന്ന വാക്കുേള്‍ക്ക്ക ്

പേരം “െുമത്തുന്നത് ഒെിവാകക്കണ്ത് ആവശ്യമാടണന്്ന േരുതുന്നുടവങ്കില്‍,”എന്ന 

വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 
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57. അദ്ധയായം XII-ടേ ശ്ീര്‍ഷേത്തിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ അദ്ധയായം 

XII-ടേ  ശ്ീര്‍ഷേത്തിനുപേരം “കേരള േോ പപതൃേ േമ്മീഷന്‍പ” എന്ന ശ്ീര്‍ഷേം 

കെര്‍കക്കണ്താണ്. 

58. അദ്ധയായം XII-ടേ െിേ പദപ്പകയാഗങ്ങള്‍ക്ക്ക് പേരം മറ് െിേ പദപ്പകയാഗങ്ങള്‍ക്  

കെര്‍ക്കല്‍.—പ്പധാന ആേ്റിടേ  അദ്ധയായം XII-ല്‍, “അര്‍ബന്‍പ ആര്‍ട്ട”് എന്ന വാക്കുേള്‍ക് 

എവിടെടയല്ലാം വരുന്നുകവാ അവിടെടയല്ലാം പേരം “േോ പപതൃേ” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ്. 

59. 86-ാം വേുപ്പിടെ കഭദഗതി—പ്പധാന ആേ്റിടേ 86-ാം വേുപ്പില്‍,— 

(i) “പരിപാേിക്കുന്നതിനും” എന്ന വാക്കിനുകശ്ഷം “സംരക്ഷ്ിക്കുന്നതിനും” 

എന്ന വാക്ക് കെര്‍കക്കണ്താണ്; 

(ii) “നഗര പാരിസ്ഥിതിേ രൂപേല്പനയുടെ” എന്ന വാക്കുേള്‍ക്ക്ക് പേരം 

“ഭൂസവഭാവം, നിര്‍മ്മിത-പാരിസ്ഥിതിേ വികശ്ഷണങ്ങള്‍ക്/സവികശ്ഷതേള്‍ക്, രൂപേല്‍പ്പനാ 

സവഭാവം, അര്‍ബന്‍പ സക്േപ്പ് എന്നിവയുടെ” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 

60. 91-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 91-ാം വേുപ്പില്‍ 

“പരിപാേിക്കുന്നതും” എന്ന വാക്കിനുകശ്ഷം “സംരക്ഷ്ിക്കുന്നതും” എന്ന വാക്ക ്

കെര്‍കക്കണ്താണ്. 

61. 97-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 97-ാം വേുപ്പില്‍, (1)-ാം 

ഉപവേുപ്പില്‍, (ബി) ഖണ്ഡത്തില്‍, “ മറു ൊര്‍ജുേളും െീസും” എന്ന വാക്കുേള്‍ക്ക്ക ്

പേരം “മറു ൊര്‍ജുേകളാ പിെേകളാ െീസുേകളാ” എന്ന വാക്കുേള്‍ക്  

കെര്‍കക്കണ്താണ്. 

62. 98-ാം വേുപ്പ് വിട്ടുേളയല്‍.—പ്പധാന ആേ്റിടേ 98-ാം വേുപ്പ് വിട്ടുേളകയണ്താണ്. 

63. 99-ാം വേുപ്പ് വിട്ടുേളയല്‍.—പ്പധാന ആേ്റിടേ 99-ാം വേുപ്പ് വിട്ടുേളകയണ്താണ്. 
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64. 100-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ 100-ാം വേുപ്പില്‍,— 

(1) (1)-ാം ഉപവേുപ്പില്‍, “െണ്ുേടള സംബന്ധിച്ച് ശ്രിയായ അക്കൗണ്ുേളും 

പ്പസക്തമായ മറു കരഖേളും” എന്ന വാക്കുേള്‍ക്ക്കുപേരം “അക്കൗണ്ുേടള 

സംബന്ധിച്ച ശ്രിയായ കരഖേള്‍ക്” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(2) (2)-ാം ഉപവേുപ്പിനുപേരം താടെപ്പറയുന്ന ഉപവേുപ്പ് കെര്‍കക്കണ്താണ,് 

അതായത്:— 

“(2) (1)-ാം ഉപവേുപ്പ് പ്പോരം വച്ചുകപാരുന്ന അക്കൗണ്ുേള്‍ക് സര്‍ക്കാരിടേ 

നിേവിേുള്ള എല്ലാ ആഡിറ് നെപെിപ്േമങ്ങള്‍ക്ക്കും വികധയമായിരികക്കണ്താണ്.”. 

65. 101-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 101-ാം വേുപ്പില്‍, 

(2)-ാം ഉപവേുപ്പില്‍, “സമര്‍പ്പികക്കണ്തും” എന്ന വാക്കിനുപേരം “േഭയമാകക്കണ്തും” 

എന്ന വാക്കും, “സമര്‍പ്പികക്കണ്തുമാണ്” എന്ന വാക്കിനുപേരം 

“േഭയമാകക്കണ്തുമാണ”് എന്ന വാക്കും, “കബാര്‍ഡിന്” എന്ന വാക്കിന് പേരം 

“സര്‍ക്കാരിന്” എന്ന വാക്കും   കെര്‍കക്കണ്താണ്. 

66. 102-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 102-ാം വേുപ്പില്‍  

“കബാര്‍ഡ് നിയമിച്ചകതാ അധിോരടപ്പെുത്തിയകതാ ആയ ആളുേള്‍ക്കക്കാ” എന്ന 

വാക്കുേള്‍ക്ക്കുപേരം “സംസ്ഥാന നഗര-പ്ഗാമാസൂപ്തണ േമ്മിറികക്കാ” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ്. 

67. 106-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ 106-ാം വേുപ്പില്‍,— 

(i) “െണ്ികേക്്ക” എന്ന വാക്കിനുപേരം “അക്കൗണ്ികേക്്ക” എന്ന വാക്ക ്

കെര്‍കക്കണ്താണ;് 

(ii) “ജില്ലാ ആസൂപ്തണ േമ്മിറിയുടെകയാ ടമകപ്ൊകപാളിറന്‍പ ആസൂപ്തണ 

േമ്മിറിയുടെകയാ" എന്ന വാക്കുേള്‍ക് വിട്ടുേളകയണ്താണ.് 

68. 108-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേ്റിടേ 108-ാം വേുപ്പില്‍,  

“അര്‍ബന്‍പ ആര്‍ട്ട”് എന്ന വാക്കുേള്‍ക്ക്ക ് പേരം “േോ പപതൃേ” എന്ന വാക്കുേള്‍ക് 

കെര്‍കക്കണ്താണ്. 
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69. 110-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ 110-ാം വേുപ്പില്‍,— 

(i) മാര്‍ജിനല്‍ ശ്ീര്‍ഷേത്തിനുപേരം താടെപ്പറയുന്ന മാര്‍ജിനല്‍  ശ്ീര്‍ഷേം 

കെര്‍കക്കണ്താണ,് അതായത്:— 

“വിേസന അകതാറിറിേള്‍ക്ക്കു പണം േെം വാങ്ങുന്നതിനുള്ള അധിോരം”; 

(ii) നിേവിേുള്ള വയവസ്ഥയിടേ “തകേശ്സവയംഭരണ സ്ഥാപനത്തികനാ 

വിേസന അകതാറിറികക്കാ ” എന്ന  വാക്കുേള്‍ക്ക്ക ് പേരം “വിേസന അകതാറിറിക്ക്” 

എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 

70. 111-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ 111-ാം വേുപ്പിടെ മാര്‍ജിനല്‍ 

ശ്ീര്‍ഷേത്തില്‍ “സര്‍ക്കാരിടെയും കബാര്‍ഡിടെയും” എന്ന വാക്കുേള്‍ക്ക്കു പേരം 

“സര്‍ക്കാര്‍ മുതോയവയുടെ” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്. 

71. 112-ാം വേുപ്പിടെ കഭദഗതി.—പ്പധാന ആേറ്ിടേ 112-ാം വേുപ്പില്‍,— 

(1) (2)-ാം ഉപവേുപ്പില്‍, “െട്ടത്തിടെകയാ ടറഗുകേഷടെകയാ” എന്ന 

വാക്കുേള്‍ക്ക്ക ്പേരം “െട്ടത്തിടെ” എന്ന വാക്ക് കെര്‍കക്കണ്താണ;് 

(2) (3)-ാം ഉപവേുപ്പില്‍,— 

(i) (പവ), (ഇസഡ്), (എഎ) എന്നീ ഖണ്ഡങ്ങളില്‍, “അര്‍ബന്‍പ ആര്‍ട്ട് “എന്ന 

വാക്കുേള്‍ക്ക്ക ്പേരം “േോ പപതൃേ” എന്ന വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ;് 

(ii) (എഎ) ഖണ്ഡത്തില്‍, “െണ്്” എന്ന വാക്കിന് പേരം “അക്കൗണ്്” 

എന്ന വാക്ക് കെര്‍കക്കണ്താണ്; 

(iii) (എബി) ഖണ്ഡത്തില്‍, “തകേശ്സവയംഭരണ സ്ഥാപനങ്ങളും  വിേസന  

അകതാറിറിേളും” എന്ന വാക്കുേള്‍ക്ക്ക് പേരം “വിേസന അകതാറിറിേള്‍ക്” എന്ന 

വാക്കുേള്‍ക് കെര്‍കക്കണ്താണ്; 

(iv) (എഎെ്) ഖണ്ഡത്തില്‍, “െണ്ികേക്്ക” എന്ന വാക്കിന് പേരം 

“അക്കൗണ്ികേക്ക്” എന്ന വാക്ക് കെര്‍കക്കണ്താണ്; 

(3) (4)-ാം ഉപവേുപ്പില്‍,— 
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(എ) “അടല്ലങ്കില്‍ ടറഗുകേഷനും” എന്ന വാക്കുേള്‍ക് വിട്ടുേളകയണ്താണ്; 

(ബി) “െട്ടത്തികോ ടറഗുകേഷനികോ” എന്ന വാക്കുേള്‍ക്ക്ക ് പേരം 

“െട്ടത്തില്‍” എന്ന വാക്കും, “െട്ടത്തികനാ ടറഗുകേഷകനാ” എന്ന വാക്കുേള്‍ക്ക്കുപേരം 

“െട്ടത്തിന്” എന്ന വാക്കും “െട്ടകമാ ടറഗുകേഷകനാ പ്പോരം” എന്ന വാക്കുേള്‍ക്ക്കുപേരം 

“െട്ട പ്പോരം” എന്ന വാക്കുേളും കെര്‍കക്കണ്താണ്. 

72. റോക്കാേും ഒെിവാക്കേും.—(1) 2021-ടേ കേരള  നഗര-പ്ഗാമാസൂപ്തണ (കഭദഗതി) 

ഓര്‍ഡിനന്‍പസ ്( 2021-ടേ 122)  ഇതിനാല്‍ റോക്കിയിരിക്കുന്നു. 

(2) അങ്ങടന റോക്കിയിരുന്നാല്‍ത്തടന്നയും, പ്പസ്തുത ഓര്‍ഡിനന്‍പസ ് 

പ്പോരം കഭദഗതി  ടെയ്യടപ്പട്ട പ്പധാന ആേ്റിന്‍പേീെില്‍ ടെയത്കതാ ടെയ്തതായി 

േരുതടപ്പെുന്നകതാ ആയ ഏടതങ്കിേും ോരയകമാ എെുത്തകതാ എെുത്തതായി 

േരുതടപ്പെുന്നകതാ ആയ ഏടതങ്കിേും നെപെികയാ, ഈ ആേ്റ് പ്പോരം  കഭദഗതി 

ടെയ്യടപ്പട്ട പ്പധാന ആേ്റിന്‍പേീെില്‍ ടെയ്തതാകയാ എെുത്തതാകയാ 

േരുതടപ്പകെണ്താണ്. 
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GOVERNMENT OF KERALA 

Law (Legislation-C) Department 

NOTIFICATION 
 

No. 16509/Leg. C1/2020/Law.                  Dated, Thiruvananthapuram,  14th November, 2021 

 29th Thulam, 1197 

 23rd Karthika, 1943. 

 

 
In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of 

Kerala is pleased to authorise the publication in the Gazette of the following translation in 

English language of the Kerala Town and Country Planning (Amendment) Act, 2021  

(33 of 2021). 

 By order of the Governor, 

 V. HARI NAIR, 

 Law Secretary. 
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[Translation in English of “2021-ടേ കേരള നഗര-പ്ഗാമാസൂപ്തണ (കഭദഗതി) 
ആേ്റ”് published under the authority of the Governor.] 

ACT  33  OF  2021 

THE KERALA TOWN AND COUNTRY PLANNING (AMENDMENT)  

ACT, 2021 

An Act  to amend the Kerala Town and Country Planning Act, 2016. 

Preamble.—WHEREAS, it is expedient  to amend the Kerala Town and Country Planning 

Act,  2016 ( 9 of 2016) for the purposes hereinafter appearing; 

BE it enacted in the Seventy-second Year of the Republic of India as follows:— 

1. Short title and commencement.—(1) This Act  may be called the Kerala Town and 

Country  Planning (Amendment) Act, 2021. 

(2)  It shall  be deemed to have come into force on  the 25th day of February, 2021. 

2. Substitution of certain expressions for certain other expressions.—In the Kerala Town 

and Country Planning Act, 2016 (9 of 2016) (hereinafter referred to as the principal Act),— 

(i) for the words “Town and Country Planning Department”, wherever  they occur, 

the words “Local Self Government Department (Planning)” shall be substituted; 

(ii) for the words “perspective plan”, wherever they occur, the words “spatial   

perspective plan” shall be substituted; 

(iii) for the   words “Board” or “State Town and Country Planning Board”, wherever 

they  occur, the words  “State Town and Country Planning Committee” shall be substituted.                                                                            

3. Amendment of section 2.—In section 2 of the principal Act,— 

(i) after clause (b), the following clause shall be inserted, namely:— 

“(ba) “Annual Plan”  means socio- economic plan prepared by the State or Local 

Self Government Institutions for implementing schemes and  projects within a fixed  financial 

year, in accordance  with  development priorities of the State;”; 
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(ii) for clause (h), the following clause shall be substituted, namely:— 

“(h) “development” means in a wider perspective, the social, economic and 

sustainable development of  an area in total, and  includes various aspects of development 

relating to land or space and shall specifically include sub division of any land, construction of 

the building, engineering, mining or other activities in, on, over or under the land, or making 

of any physical change in any building or land, or any change in the use of any building or 

land ;”; 

(iii) after clause (h),  the following clause shall be inserted, namely:— 

“(ha) “disaster” means a disaster as defined in the Disaster Management Act, 

2005 ( Central Act  53 of 2005);”; 

(iv) for clause (j), the following clause shall be substituted, namely:— 

“(j) “Five Year Plan” means an economic plan prepared by the State or Local 

Self Governments to achieve the goals and objectives like growth, development, employment, 

self-reliance, and social justice for a period of five years or for a period as decided by the 

Government from, time to time; ”; 

(v) after   clause (n), the following clause shall be inserted, namely:— 

“(na) “land” includes benefits arising out of land, and things attached to the earth 

or permanently fastened to anything attached to the earth and shall also include, but not limited 

to, water bodies, forest, mangroves, wetland and the like;”; 

(vi) in clause (r), after the  words “carried out” the words “and the said plan shall  be 

in force  for a period of fifteen years” shall be inserted; 

(vii) after clause (t), the following clause shall be inserted, namely:— 

“(ta) “mitigation” means mitigation as defined in the Disaster Management Act, 

2005  ( Central Act 53 of 2005)  in force in the State; 

(viii) after clause (x), the following clause shall be inserted, namely:— 

“(xa) “Perspective Plan”  means, for the purpose of this Act, a long term plan 

approximately for a period of twenty years providing the goals, policies and strategies  for the 
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economic and spatial development of the State, District or a Metropolitan area, as the case may 

be;”; 

(ix) in clause (z),  after the words “a master plan for a joint planning area” the  symbol 

and words “, spatial plan for special area” shall be  inserted; 

(x) after clause (aa), the following clauses shall be inserted, namely:— 

“(aaa) “priority action plan” means an action plan prepared within the 

framework of a plan prepared in accordance with this Act for a district, metropolitan area, local 

planning area or a special area, as the case may be, indicating priorities and programmes for 

the spatial development of said area, and it shall form part of the respective plan; 

(aab) “published plan”  means a plan published, in accordance with the 

provisions of this Act and rules made thereunder, inviting objections and suggestions to be 

received within the prescribed time limit; ”; 

(xi) after clause (ab), the following clause shall be inserted, namely:— 

“(aba) “sanctioned plan” means a plan published  in accordance with the 

provisions of this Act and rules made thereunder, and sanctioned after incorporating suitable  

modifications,  taking into consideration of the objections and suggestions if any;”; 

(xii)  after clause (ac), the following clauses shall be inserted, namely:— 

“(aca) “Special Area” means an area, identified by the State or a Municipal 

Corporation or a Municipal Council constituted under section 4 of the Kerala Municipality Act, 

1994 (20 of 1994) or a Town Panchayat or a Village Panchayat constituted under section 4 of 

the Kerala Panchayat Raj Act, 1994 (13 of 1994) which needs immediate planning in the 

backdrop of disaster, environmental vulnerability, heritage conservation, urgent infrastructure 

development as directed by Government and such special area shall come under the jurisdiction 

of one or more Local Self Government Institutions; 

(acb) “Spatial plan for a Special Area” means a plan prepared for a Special Area 

providing the policies, programmes and detailed proposals for spatial development of such 

area,  and indicating the manner in which the use of land and developments therein shall be 

carried out; 
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(acc) “State Development Council” means the State Development Council 

constituted under section 55 of the Kerala Municipality Act, 1994 (20 of 1994); 

(acd) “State Planning Board”means the advisory board constituted under the 

Government, to enable the Government to formulate development plans based on  scientific 

assessment of the resources of the State and growth priorities, and to facilitate planning and 

implementation of development schemes or projects in the State, as  the case may be.”. 

4. Amendment of heading of Chapter II.—In the  principal Act, in Chapter II, for the 

heading “STATE TOWN  AND COUNTRY PLANNING BOARD  AND THE PERSPECTIVE 

PLAN FOR THE STATE”, the heading  “STATE TOWN AND COUNTRY PLANNING 

COMMITTEE AND THE SPATIAL PERSPECTIVE PLAN FOR THE STATE” shall be 

substituted. 

5. Substitution of new section for section 3.—In  the principal Act, for section 3, the 

following section shall be substituted, namely:— 

“3. Constitution of the State Town and Country Planning Committee.— (1) As soon  

as may be,  after  the  commencement  of  this Act,  the Government may, by notification in the 

Gazette, constitute and appoint the State Town and Country Planning Committee  for the 

purpose of carrying out the functions assigned to it under this Act. 

(2)  The State Town and Country Planning Committee shall consist of a  

Chairperson, a Vice-Chairperson and other eighteen members as specified in sub-section (4). 

(3)  The Minister for Local Self Government Department, in the State, shall be 

the Chairperson of the State Town and Country Planning Committee, and the Vice- Chairperson 

of the State Planning Board shall be the Vice -Chairperson of the said Committee. 

(4)  The other members of the State Town and Country Planning Committee 

shall be the following, namely:— 

(a) the Principal Secretary to Government, Local Self Government  

Department; 
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(b) the Secretaries of the Departments of Revenue, Finance, Agriculture, 

Planning and Economic Affairs, Environment, Public Works, Transport, Forest and Wildlife, 

Power and Water Resources; 

(c) the Member of the State Planning Board in charge of  Decentralised 

Planning; 

(d)  the Chief Town Planner; 

(e)  the Land Revenue Commissioner; 

(f)  the Chairperson, Kerala State Pollution Control Board; and 

(g) three non-official members, as nominated by the Government, of whom  

one person shall be an expert qualified in Town and Country Planning and the other two persons 

shall, in the opinion of the Government, possess special knowledge or practical experience in 

matters relating to transportation, agriculture, economics or environment. 

(5) The Principal Secretary to Government, Local Self Government Department 

in the State shall be the ex-officio Member Secretary of the State Town and Country Planning 

Committee and the Chief Town Planner shall be its Joint Secretary. 

(6)  The following persons may be invited to the meetings of the State Town and 

Country Planning Committee as special invitees, as and when their presence is required at those 

meetings, namely:— 

(a) representatives of the Ministries of the Central Government, in-charge 

of Railways, Civil Aviation, Shipping, Defence, Transport and Communications, Environment 

and Forest, Urban Development, Rural Development, etc.; 

(b) Secretaries to Government Departments other than those mentioned in 

clause (b) of sub-section (4); 

(c) the Chairperson of the Kerala Regional Chapter Institute of Town 

Planners, India; 

(d) the Chairpersons of the District Planning Committee, the Metropolitan 

Planning Committee, Local Self Government Institution and the Development Authority 

concerned; and 
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(e)  any other experts, officials, representatives of organizations and the 

like, with whom the State Town and Country Planning Committee desires to consult.”. 

6. Amendment of section 4.—In section 4 of the principal Act, in clause (f), for the word 

“operations”,  the words “development activities” shall be substituted. 

7. Amendment of section 5.—In section 5 of the principal Act, for the word  “committees”, 

wherever it occurs, the words “ sub committees” and for the word “committee” wherever it 

occurs, the words “sub committee” shall be substituted. 

8. Amendment of section 6.—In section 6 of the principal Act, in sub-section (2), the 

words “for a period of not less than fourteen days” shall be omitted. 

9. Amendment of section 7.—In sub-section (2) of section 7 of the principal Act, for  the 

words “one of the Vice-Chairpersons” , the words “ the Vice-Chairperson” shall  be substituted. 

10. Substitution of new section for section 8.—In the principal Act, for section 8, the 

following section  shall be substituted, namely:— 

“8. Matters that may be dealt within the Spatial Perspective Plan for the State.—(1) 

The Spatial Perspective Plan for the State shall contain,— 

(a)  integrated vision for the spatial development of the State; 

(b) strategies and policies for spatial development approximately for a 

period of twenty years. 

(2) The Spatial Perspective Plan  for the State shall, inter alia, deal with all or 

any of the following matters, namely:— 

(a) physical and natural resource potentials and their utilisation; 

(b) urbanisation, population assignment, settlement pattern of urban  centres 

and rural centres  with their hierarchy and functional specialisation; 

(c) national and state level transportation network; 

(d) infrastructure development; 

(e) generalized land utilization; 

(f) natural hazard prone areas; 
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(g) protection of environmentally and ecologically sensitive areas; 

(h) conservation of national and state level heritage areas; 

(i) spatial dimensions of the following sectors, namely:— 

(i) development  of trade, commerce and industries; 

(ii) agriculture and rural development; 

(j) any other particulars and details, as may be deemed necessary for 

ensuring spatial planning of the State and as may be directed, by the Government.”. 

11. Amendment of section 9.—In section 9 of the principal Act,— 

(1) in sub-section (3), for the words” one hundred and eighty”, the word “ninety” 

shall be substituted; 

(2) in sub-section (4), for the words “shall be forwarded to Government for 

sanction”,  the words “ shall be   forwarded to the State Development Council and the said fact 

shall be  informed to the Government” shall be substituted; 

(3) after sub-section (4), the following sub-section shall be inserted, namely:— 

“(4A) The State Development Council shall consider the  draft Spatial 

Perspective Plan for the State, and forward the same to the Government for sanction, with 

suggestions for modifications, if any,  as soon as may, within sixty days from the date of its 

receipt.”; 

(4) in sub-section (5), for the words “one news paper”, the words, and brackets  “two 

newspapers (of which one shall be in the regional language)”, and for the word “sale” the words 

“sale and the spatial perspective plan for the State as sanctioned by the Government shall also 

be published in the official website of the Technical Secretariat of the State Town and  Country 

Planning Committee” shall be substituted; 

(5) after sub-section (5), the following sub-section shall be inserted, namely:— 

“(5A) The Government shall forward  the Spatial Perspective Plan for the State 

sanctioned under sub-section (5), to the State Planning Board for incorporating the Plan 

suitably in the State Perspective Plan, Five Year Plans  and  Annual Plans, or in any of them.”; 
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(6) in sub-section (6), after the brackets and  figures “(3), (4)”,  the  brackets, figure 

and letter “(4A)” shall be  inserted. 

12. Amendment of section 11.—In section 11 of the principal Act,— 

(i) in clause (a), for the words “spatial development” the words “spatial planning and 

development” shall be substituted; 

(ii) in clause (b), for the word  “Commission” wherever it occurs, the words “State 

Town and Country Planning Committee” shall be substituted; 

(iii) in clause (e), after  the words “Master Plans”,  the words “spatial Plans for 

special Area” shall be inserted; 

(iv) in clause (h), for the words “ Urban Art”, the words “Art and Heritage” shall be 

substituted; 

(v) in clause (i), the words “to him” shall be omitted. 

13. Amendment  of heading of CHAPTER III.—For the heading of CHAPTER III of the 

principal Act, the heading “DISTRICT PLANNING COMMITTEE AND THE SPATIAL 

PERSPECTIVE PLAN FOR THE DISTRICT” shall be substituted. 

14. Amendment of section 13.—In section 13 of the principal Act,— 

(1) in the marginal heading, for the words “District Planning Committee and Plans 

for the District”, the words “District Planning Committee and the Spatial Perspective Plan for 

the District” shall be substituted; 

(2) for sub-section (1), the following sub-section shall be substituted, namely:— 

“(1) The District Planning Committee constituted by the Government under 

section 53  of the Kerala Municipality Act, 1994 (20  of 1994) shall prepare or get prepared, 

the Spatial Perspective Plan for the district as a whole, which shall be the spatial component of 

the draft Development Plan for the district  envisaged  under section 53 of the Kerala 

Municipality Act, 1994 (20 of 1994) and exercise such other  functions as assigned to it under 

this Act.”. 
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15. Amendment of section 14.—In section 14  of the principal Act,— 

(1) in the marginal heading,  for the words “ Powers and functions of the District 

Planning Committee”,  the words “Powers and functions of District Planning Committee in 

respect of spatial planning” shall be  substituted; 

(2) in sub-section (2),— 

(i) for clause (a), the following clause shall be substituted, namely:— 

“(a) prepare or get prepared for the District as a whole, in consultation with 

the Local Self Government Institutions in the district , the district level officer  of the Local 

Self Government Department (Planning)  of the Government and district level officers of other 

Government Departments and agencies in the district, a spatial Perspective Plan for the district, 

taking into account the plans, if any, prepared by various Local Self Government Institutions 

and any other  plans prepared under this Act which have relevance to the district;”; 

(ii) after clause (a), the following clause  shall be inserted, namely:— 

“(aa) Metropolitan Planning Committees, if any, having jurisdiction in any 

part of the district shall be consulted while preparing Spatial Perspective Plan for the district;”; 

(3) in sub-section (3),— 

(i) for the words “special committees”, the words “sub committees” shall be 

substituted; 

(ii) in the proviso,  for  the words “perspective plan and execution plan”, the 

words “spatial perspective plan” and for the word “special”, the word “sub” shall be 

substituted. 

16. Substitution of  new section for section 15.—In the principal Act, for section 15, the 

following section shall be substituted, namely:— 

“15. Spatial Perspective Plan for the district and the matters that may be dealt  

within  the  Spatial  Perspective  Plan.—(1) The District Planning Committee constituted by 

the Government under section 53 of the Kerala Municipality Act, 1994 (20 of 1994) shall 

prepare or get prepared the Spatial Perspective Plan for the District and it shall contain an 

integrated vision, strategies and policies for the district on spatial development for a plan period 

of approximately twenty years. 
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(2) The Spatial Perspective Plan for the District shall, inter alia, deal with all or 

some of the following matters, namely:— 

(a) physical  and natural resource potentials and their utilisation; 

(b) population assignment and settlement pattern including rural as well as 

urban centres and their hierarchy and functional specialization; 

(c) district level transportation system; 

(d) generalized land utilisation pattern; 

(e) housing and shelter development; 

(f) conservation of environment, forests, ecologically sensitive areas and 

heritage zones; 

(g) integrated infrastructure development covering water, energy, 

sanitation, education, health, recreation, communication and other utilities, facilities and 

services; 

(h) development of specific areas, if any, such as tribal areas, coastal areas, 

economically backward areas, areas for establishment of  new towns, etc; 

(i) situational analysis in respect of hazard, vulnerability, risk  and proposals 

for mitigation and resilience; 

(j) spatial development aspects of various sectors, namely:— 

(i) agriculture and rural development and allied sectors; 

(ii) trade, commerce and industries; 

(iii) tourism; 

(iv) animal husbandry and fisheries; 

(v) any other sector which is determinant in the spatial planning and 

development of the District; 

(k) mobilization of fiscal resources for Plan implementation; and 

(l) any other  particulars and details as may be considered  necessary for 

ensuring planned development of the State and as may be directed by the Government. 
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(3) Priority action plan, taking into account major schemes and projects 

envisaged in the spatial perspective plan for the District and also the development priorities 

assigned by the Central and State Governments, indicating phasing and prioritization of actions 

for the implementation of short, medium and long term sectoral programmes, projects and 

schemes or any other particulars, as may be considered necessary in respect of spatial 

development by the District Planning Committee concerned.”. 

17.Omission of section 16.—Section 16  of the principal Act shall be omitted. 

18. Amendment of section 17.—In section 17 of the principal Act,— 

(1) in sub-section (1),  for the words “to prepare”, the words “to prepare or  get 

prepared” shall be substituted; 

(2) for the existing  proviso to sub-section (3), the following proviso shall be 

substituted, namely:— 

“Provided that the District Planning Committee may appoint a sub committee under sub-

section (3) of section 14,  consisting of not more than four of its members including the person 

nominated by the Government, two persons possessing special knowledge or practical 

experience  in matters relating to transportation, agriculture, economics or environment and the 

district level officer of the  Local Self Government Department (Planning)  of the Government 

for processing the objections and suggestions and to submit its report to the District Planning 

Committee.”; 

(3) after sub-section (4), the following sub-section shall be inserted, namely:— 

“(4A) The Government shall forward  the Spatial Perspective Plan for the 

district sanctioned under sub-section (4) to the District Planning Committee concerned for 

incorporating its proposals suitably in the District Development Plan while preparing the same 

as envisaged under section 53 of the Kerala Municipality Act, 1994 (20 of 1994).”; 

(4) in sub-section (5),   for the word “sale” the following shall be substituted, 

namely:— 

“sale and the Spatial Perspective Plan for the District sanctioned by the 

Government shall be published in the official website of the District Planning Committee 

concerned.”. 

19. Omission of section 18.—Section 18 of the principal Act shall be omitted. 
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 20. Amendment of section 19.—In section 19 of the principal Act, for the words 

“Perspective Plan and Execution Plan of the district  and any other plans under this Act”, the 

words “spatial perspective plan” shall be substituted. 

21. Amendment of heading of  Chapter  IV.—For the heading   of CHAPTER IV of the 

principal Act,  the  following heading shall be substituted, namely:— 

“METROPOLITAN PLANNING COMMITTEE AND THE SPATIAL 

PERSPECTIVE PLAN FOR THE METROPOLITAN AREA”. 

22. Substitution of new section for section 21.—For section 21 of the principal Act, the 

following section shall be substituted, namely:— 

“21. Metropolitan Planning Committee and the Spatial Perspective Plan for the 

Metropolitan Area.—The Metropolitan Planning Committee, if any, constituted by the 

Government under section 54 of the Kerala Municipality Act, 1994 (20 of 1994), shall prepare 

or get prepared a Spatial Perspective Plan for the Metropolitan Area, which shall be the spatial 

component of the draft Development Plan for the Metropolitan Area envisaged under section 

54 of the Kerala Municipality Act, 1994 (20 of 1994) and exercise such other functions 

assigned to it under this Act.”. 

23. Amendment of section 22.—In section 22 of the principal Act, — 

(1) in sub-section (2),— 

(i) for clause (a), the following clause shall be substituted, namely:— 

“(a) prepare or get prepared, in consultation with the Local Self Government 

Institutions in the metropolitan area, the district level officer of the Local Self Government 

Department (Planning) of the Government, and other Government Departments and agencies 

in the Metropolitan Area, a Spatial Perspective Plan for the Metropolitan Area, taking into 

account the Plans, if any, prepared by various Local Self Government  Institutions in the 

Metropolitan Area and any other plan  prepared under this Act which have relevance to the 

Metropolitan Area.” ; 

(ii) in clause (b),  for the words “Perspective Plan and Execution Plan”, the 

words “ Spatial Perspective Plan” shall be substituted; 

(2) in sub-section (3),— 
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(i) for the words “special committees”,  the words “sub committees” 

shall be  substituted; 

(ii) in the proviso, for the words “ special committees in the preparation 

of  perspective plan and execution plan ”, the words “ sub committee in the preparation of 

spatial perspective plan” shall  be substituted. 

24. Substitution of  new section for section 23.—For section 23 of the principal Act, the 

following section shall be substituted, namely:— 

“23. Metropolitan Planning Committees and Spatial Perspective Plan for the 

Metropolitan Area  and matters  that may be dealt within the Spatial Perspective Plan.—(1) The 

Metropolitan Planning Committee constituted by the Government under section 54 of the 

Kerala Municipality Act, 1994 (20 of 1994), shall prepare or get prepared the Spatial 

Perspective Plan for the Metropolitan Area and it shall contain an integrated vision strategies 

and policies for the Spatial development of the Metropolitan Area for a plan period of 

approximately twenty years. 

(2) The Spatial Perspective Plan for the Metropolitan Area shall inter alia, deal 

with all or any of the following matters, namely:— 

(a) physical and natural potentials and their utilisation; 

(b) population assignment and settlement pattern including rural as well as 

urban centres and their hierarchy and functional specialization; 

(c)  transportation system including mass transport; 

(d) generalized land utilisation pattern; 

(e) housing and shelter development; 

(f) protection of environmentally and ecologically sensitive areas and 

conservation of heritage; 

(g) integrated infrastructure development covering water, energy, sanitation, 

education, health, recreation, communication and other utilities, facilities and services; 

(h) development of specific areas, if any, such as industrial townships, coastal 

areas, pilgrim centres etc.; 
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(i) situational analysis in respect of hazard, vulnerability, risk  and proposals 

for mitigation and resilience; 

(j) spatial development aspects of various sectors, namely:— 

(i) agriculture and  rural development; 

(ii) trade, commerce and industries; 

(iii) tourism; 

(iv) any other sector which is determinant in the spatial planning and 

development of the Metropolitan Area; 

(k) fiscal resource requirements and its mobilization including the extent and 

nature of investments likely to be made in the area; and 

(l) any other  particulars and details as may be considered necessary for 

ensuring planned development and as may be directed by the Government. 

(3) Priority Action Plan, taking into account major schemes and projects 

envisaged in the Spatial Perspective Plan for the Metropolitan Area and also the development 

priorities assigned by the Central and State Governments, indicating phasing and prioritization 

of actions for the implementation of short, medium and long term sectoral programmes, 

projects and schemes or any other particulars as may be considered necessary in respect of 

spatial development by the Metropolitan Planning Committee concerned.”. 

25. Omission of section 24.—Section 24 of the principal Act shall be omitted. 

26. Amendment of section 25.—In section 25 of the principal Act,— 

(1) in sub-section (1), for the words “to prepare”, the words “to prepare or get 

prepared” shall be substituted; 

(2) in the proviso under sub-section (3), for the words, “temporarily a special 

committee”,  the words “ a sub committee” shall be substituted. 

(3) after  sub-section (4), the following sub-section shall be inserted, namely:— 

“(4A). The Government shall return the Spatial Perspective Plan for the 

Metropolitan area sanctioned under sub-section (4) by the Government, to the Metropolitan 

Planning Committee concerned, for incorporating its proposals suitably in the draft 
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Development Plan for the Metropolitan area while preparing the same as envisaged under 

section 54 of the Kerala Municipality Act, 1994 (20 of 1994).”; 

(4) in sub-section (5), after the word and symbol “sale” the following shall be 

inserted, namely:— 

“The Spatial Perspective Plan for the Metropolitan area as sanctioned by the 

Government shall  be published in the official website of the Metropolitan Planning Committee 

concerned.”. 

27. Omission of section 26.—Section 26 of the principal Act  shall be omitted. 

28. Amendment of section 27.—In section 27 of the principal Act, for the words “in 

conformity with the Perspective Plan and Execution Plan of the Metropolitan Area and any 

other plans under this Act”,  the words “ taking into account of the State Planning framework 

for five year plans and Annual Plans  of the Metropolitan Area”  shall be substituted. 

29. Amendment of heading of Chapter V.—For the heading in Chapter V of the principal 

Act, the heading “MASTER PLANS FOR LOCAL PLANNING AREAS” shall be substituted. 

30. Amendment of section 30.—In section 30 of the principal Act, for clause (a), the 

following clause shall be substituted, namely:— 

“(a) prepared or get prepared or adopt with or without modifications for the Local 

Planning Area or part thereof a master plan, taking into account the Plans, if any, prepared 

under this Act which is relevant  to the Local Planning Area;”. 

31. Amendment of section 31.—In section 31 of the principal Act, in the marginal heading 

after the words “Standing Committees” the words “in relation to spatial planning” shall be 

inserted. 

32. Amendment of section 32.—In section 32 of the principal Act,— 

(1) in sub-section (1), after clause (iv), the following clause shall be inserted, 

namely:— 

“(v) Town Planner or Engineer of the Local Self Government Institution 

concerned, not below the rank of Assistant Town Planner or Assistant Engineer, who shall be 

the Joint Convenor.”; 
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(2) in sub-section (2), for the words “Town and Country Planning”, the words and 

symbol “Town and Country Planning or in Town/Spatial Planning” shall be substituted; 

(3) in sub-section (3), for the  words “master plan and execution plan”, the words  

“master plan” shall be substituted; 

(4) after sub-section (3), the following sub-section  shall be inserted, namely:— 

“(4) Discuss the problems relating to development and consolidate the directions 

of gramasabha or ward sabha  or ward committee. ”. 

33. Amendment of section 34.—In section 34 of the principal Act,— 

(1) in sub-section (2),— 

(i) in clause (d), after the words  and symbols “ developments etc.; ” the word 

“and”  shall be omitted; 

(ii) after clause (e), the following clauses shall be inserted, namely:— 

“(f) situational analysis in respect of hazard, vulnerability, risk and 

proposals for mitigation and resilience; and 

(g) Priority Action Plan, taking into account major schemes and projects 

envisaged in the Master Plan for the Local Planning Area or part thereof along with 

development priorities assigned by the Central and State Governments, indicating phasing and 

prioritization of actions for the implementation of short, medium and long term sectoral 

programmes, projects and schemes or any other particulars as may be considered necessary  in 

respect of spatial development by the Municipal Corporation, Municipal Council, Town 

Panchayat or Village Panchayat concerned or as may be directed by the District Planning 

Committee or Metropolitan Planning Committee, as the case may be.”; 

(2) in sub-section (3), after clause (xiii) the following clause shall be inserted, 

namely:— 

“(xiv) fiscal requirements and resource mobilization proposals.”. 

34. Omission of section 35.—Section 35 of the principal Act shall be omitted. 

35. Amendment  of section 36.—In section 36 of the principal Act,— 
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(1) in sub-section (1),  for the words “ adopt a master plan for the Local Planning 

Area or part thereof”,  the words “get prepared or adopt with or without modifications a master 

plan for the Local Planning Area or part thereof and shall notify the intention of the same in 

the Official Gazette and shall be duly published in the notice board and the website of the Local 

Self Government Institution, and in at least one newspaper having wide circulation in the area 

in the prescribed manner in a time bound manner” shall be substituted; 

(2) for sub-section (2), the following sub-section  shall be substituted, namely:— 

“(2) The Municipal Corporation, Municipal Council, Town Panchayat or Village 

Panchayat shall, in consultation with the Local Self Government Department (Planning)  of the 

Government and other Government Departments and agencies, within two years from the date 

of notification in the Official Gazette regarding the intention to prepare the Plan under sub-

section (1), prepare or get prepared or adopt with or without modifications a draft Master Plan 

for the Local Planning Area or part thereof, after reviewing such plans, if any, prepared earlier 

and after ensuring compliance with national policies, and forward the Master Plan along  with  

resolution to the Government through the Chief Town Planner, in such form as may be 

prescribed: 

Provided that the Chief Town Planner shall forward such plans to Government, as far as 

possible, within forty five  days along with the remarks  that whether such plans are in 

accordance with other plans under  this Act and also  with respect to any other matter pertaining 

to master plan.”; 

(3) in sub-section (3),  the words  and symbol “in consultation with the Board and/or 

the Chief Town Planner” shall be omitted; 

(4) in sub-section (4), for the word “website”, the words  “website of the Local Self 

Government Institution” shall be substituted; 

(5) in sub-section (5), after the words  “to Government”, the words “and to the Local 

Self Government Institution  concerned” shall be inserted; 

(6) in sub-section (7),— 

(i) after the words, “to the Government for sanction”, the words “through the 

Chief Town Planner” shall be inserted; 

(ii)  the following proviso shall be inserted, namely:— 
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“Provided that the Chief Town Planner shall forward such plans  to the Government, as 

far as possible, within forty five  days along with the remarks  that whether such plans are in 

accordance with other plans under  this Act and also  with respect to any other matter pertaining 

to master plan .”; 

(7) in sub-section (8),— 

(i) after the words “Village Panchayat concerned thereon”, the words “the 

remarks of the Chief Town Planner” shall be inserted; 

(ii) for the words “the Perspective Plans and any other plan”, the words “any 

other plans”  shall be substituted; 

(iii)  the first proviso shall be omitted; 

(8) for sub-section (12) and the proviso, the following sub-section shall be 

substituted, namely:— 

“(12) In cases where a sanctioned Master Plan already exists, its provisions shall 

apply until the published Master Plan is sanctioned in accordance with the provisions of this 

Act .”. 

36.  Omission of section 37.—Section 37 of the principal Act shall be omitted. 

37. Amendment of section 38.—In section 38 of the principal Act, the existing provision  

shall be numbered as  sub-section (1) thereof, and after sub-section (1) as so numbered the 

following sub-sections shall be inserted, namely:— 

“(2) In case the Municipal Corporation, Municipal Council, Town Panchayat or 

Village Panchayat concerned, fails to process and get the Plan sanctioned as required by 

Government as laid in sub-section (1), the Government may, by order, require the District 

Planning Committee to take action  for obtaining sanction  for  the published Master Plan. 

(3) The Government may require the District Planning Committee to constitute a sub 

committee as may be deemed necessary to perform the function under sub-section (6) of section 

36 of the Act. The Chairman of the sub committee shall be one member nominated from the 

District Planning Committee and Convenor of the sub committee shall be the District Officer 

of the Local Self Government Department (Planning). The sub committee shall within sixty 

days of its constitution submit its report on the draft Plan to the District Planning Committee. 
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(4) The District Planning Committee shall, within thirty days of receipt of the report 

of the sub committee under sub-section (3) above, modify the draft Master Plan as considered 

necessary and submit the modified Plan as passed by the District Planning Committee together 

with the objections and suggestions in original, the report of the sub committee and the 

recommendations thereon to Government for sanction. The Government shall accord sanction 

to the Master Plan with or without modification and publish a notice in the Official Gazette 

intimating the fact of sanction of the Master Plan and the Local Self Government Institution 

concerned shall proceed in accordance with sub-section (10) of section 36 of this Act. 

(5) In case the District Planning Committee fails to submit the draft Plan within three 

months from the date of order under sub-section (2), the Government in consultation with the 

Chief Town Planner and the Municipal Corporation, Municipal Council, Town Panchayat or 

Village Panchayat concerned, process and accord sanction to the Master Plan with or without 

modifications and publish a notice in the Official Gazette intimating the fact of sanction of the 

Master Plan and the Local Self Government Institution concerned shall proceed in accordance 

with sub-section (10) of section 36 of this Act.”. 

38. Amendment of section 39.—In section 39 of the principal Act, the following provisos 

shall be inserted, namely:— 

“Provided that if the Municipal Corporation, Municipal Council, Town Panchayat or 

Village Panchayat concerned fails to comply with the above Government direction, the 

Government may issue direction as deemed necessary, under clause (e) of section 11 of this 

Act to prepare Master Plan for such area which shall be binding on the Municipal Corporation, 

Municipal Council, Town Panchayat or Village Panchayat concerned: 

Provided further  that, if the Municipal Corporation, Municipal Council, Town Panchayat 

or Village Panchayat fails to publish such Master Plan as in the proviso under sub-section (4) 

of section 36 within the time limit prescribed, the Government may, suo motu, publish it, 

process objections and suggestions, modify the plan to the extent required and sanction it in 

accordance with this Act.”. 

39. Amendment of heading of CHAPTER VI.—For the heading of CHAPTER VI in  the 

principal Act, the heading “JOINT PLANNING COMMITTEE AND MASTER PLANS FOR 

JOINT PLANNING AREAS” shall be substituted. 
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40. Amendment of section 41.—In section 41 of the principal Act, in sub-section (1),  the 

words  and symbol “the Government may make in this behalf,” shall be omitted. 

41. Amendment of section 42.—In section 42 of the principal Act,— 

(i) for the words “ Joint Planning Committee shall be”  the words “Joint Planning 

Committee shall include”  shall be substituted; 

(ii) in clause (i), after the words “or get prepared”, the words  “or adopt with or 

without modifications” shall be inserted. 

42. Amendment of section  43. - Clause (a) of section 43 of the principal Act shall be 

omitted. 

43. Amendment of section 44. -In section 44 of the principal Act,— 

(i) the words  and symbol “within the framework of the Master Plan if any, under 

this Act” shall be omitted; 

(ii) the following proviso shall be inserted, namely:— 

“Provided that Detailed Town Planning Scheme shall be prepared  within the framework 

of  Master Plan, if any, existing in an  area.”. 

44. Amendment of section 46.—In section 46 of the principal Act,— 

(1) in sub-section (1), for the word “adopt ”, the words “get prepared or adopt with 

or without modifications” shall be substituted; 

(2) in sub-section (2),— 

(i) after the words “or get prepared” the words “or adopt with or without 

modifications” shall be inserted; 

(ii) after the word “website” the words “of the Local Self Government 

Institution” shall be inserted; 

(3) in sub-section (4),— 

(a) after the words “for sanction of the Government”, the words “through the 

Chief Town Planner” shall be inserted; 

(b) the following proviso shall be inserted, namely:— 
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“Provided that the Chief Town Planner shall forward such plans to the 

Government within sixty days   along with the remarks  that whether such plans are in 

accordance with other plans under  this Act and also  with respect to any other matter pertaining 

to the Plan.”; 

(4) in sub-section (5), for the words “in consultation with”, the words “suggestions 

of” shall be substituted; 

(5) for sub-section (7) and proviso, the following sub-section shall be substituted, 

namely:— 

“(7) In cases where a sanctioned Detailed Town Planning Scheme already exists, 

its provisions shall apply until the  Detailed Town Planning Scheme published in accordance 

with the provisions of the Act is sanctioned.”. 

45. Insertion of new CHAPTER  after CHAPTER VII.—After CHAPTER VII of  the 

principal  Act, the following CHAPTER shall be inserted, namely:— 

“ CHAPTER VII A 

SPATIAL AREA PLAN FOR SPECIAL AREA 

49A. Declaration of Special Area.—(1) A Municipal Corporation, Municipal 

Council, Town Panchayat or Village Panchayat shall in consultation with the District  Town 

Planner having jurisdiction over the area,  by resolution of the council, delineate an area as a 

Special Area which needs immediate planning intervention specifying the purpose for which 

the plan is intended to be prepared. 

(2) Government may, in consultation with the Chief Town Planner, by order, 

delineate an area as a Special Area which needs immediate planning intervention specifying 

the purpose for which the plan is intended to be prepared. 

49B. Power of the Municipal Corporation, Municipal Council etc. to prepare Spatial 

plan for a Special Area.—(1) Subject to the provisions of this Act and the rules made 

thereunder, a Municipal Corporation, Municipal Council, Town Panchayat or Village 

Panchayat may prepare or get prepared or adopt with or without modifications Spatial plan for 

a Special Area. 
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(2) The Government may, by order, require a Municipal Corporation, Municipal 

Council, Town Panchayat, or Village Panchayat to prepare or get prepared or adopt with or 

without modifications a Spatial plan for a Special Area. 

(3) The Government may, if deemed necessary, by order, get  prepared a Spatial 

plan for a Special Area in cases where immediate planning intervention is required. 

49C. Matters that may be dealt within the Spatial plan for a Special  Area.—(1) The 

Spatial plan for a Special Area shall generally indicate the manner in which spatial 

development of the Special Area shall be carried out and or the manner in which the use of 

land shall be regulated. 

(2) The Spatial plan for a Special Area shall include the following, namely:— 

(a)  a development concept and a strategy for the spatial development of the 

Special Area. It may also incorporate, goals, objectives, strategies, and policies pertaining to 

various sectors of spatial development that are pertinent to the Special Area; 

(b)  situational analysis in respect of hazard, vulnerability, risk and proposals 

for mitigation and resilience; 

(c) plan documents with land use proposals, Plans for infrastructure 

development and development control regulations; and 

(d)  priority action plan and implementation mechanism. 

49D. Procedure for preparation and sanctioning of Spatial plan for  a Special 

Area.—(1) The Municipal Corporation, Municipal Council, Town Panchayat or Village 

Panchayat may, at any time, by resolution, decide to prepare or get prepared or adopt with or 

without modifications a Spatial plan for the area delineated as Special Area and shall notify the 

same in the website of the Local Self Government Institution concerned and in  at least one 

newspaper having wide circulation in the area and such notification shall specify the boundaries 

of the Special Area and the purpose for which such plan is intended to be prepared. 

(2) The Municipal Corporation, Municipal Council, Town Panchayat or  Village 

Panchayat shall, within a period of six months from the date of notice in the newspaper, prepare 

or get prepared or adopt with or without modifications a draft Spatial plan for the Special Area, 
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in consultation with the Local Self Government Department (Planning) of the Government and 

other Government departments and agencies concerned, and sanction the draft Plan and publish 

the draft Plan in the official website and the notice of publication in at least two newspapers 

having wide circulation in the local planning area (of which one shall be in the regional 

language) specifying the place or places where a copy thereof shall be available for inspection 

and also inviting objections and suggestions to be submitted within thirty days from the date 

of publication of notice in the newspaper. 

(3) Immediately after a Spatial plan for the Special Area is published  under this 

Act, the Municipal Corporation, Municipal Council, Town Panchayat or Village Panchayat 

concerned shall forward a copy of the published Plan to the District Planning Committee or 

Metropolitan Planning Committee, if any, and the District Planning Committee or the 

Metropolitan Planning Committee may, as far as possible, within  twenty one days from the 

date of receipt of such Plan,  communicate their remarks if any, on the Plan to the Local Self 

Government Institution concerned and the Government. 

(4) After the expiry of the period allowed under sub-section (2) for filing 

objections and suggestions, the Municipal Corporation, Municipal Council, Town Panchayat 

or Village Panchayat concerned shall consider the remarks of the Special Committee under 

section 32 of the Act, on all the objections and suggestions received and remarks, if any, of the 

District Planning Committee or Metropolitan Planning Committee, and make such 

modifications in the Spatial plan for the Special Area as it considers necessary within a period 

of thirty days from the time limit prescribed for receiving objections and suggestions under 

sub-section (2) and submit the Plan  with or without modifications, together with all objections 

and suggestions in original, to Government for sanction through the Chief Town Planner: 

Provided that the Chief Town Planner shall forward such plan  to the Government 

within fourteen days with remarks whether such plan is in accordance  with the other  Plans 

under this Act, and also with respect to  any other matter  pertaining to the Spatial plan for the 

Special Area. 

(5) The Government may, as far as possible, within twenty one days from the 

date of receipt of such Spatial plan for the Special Area, after considering remarks, if any, 

received from the District Planning Committee or the Metropolitan Planning Committee and 
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remarks of the Chief Town Planner, either accord sanction with or without modifications or 

refuse such sanction specifying reasons thereof: 

Provided that if the Spatial plan for the Special Area is returned for incorporating 

modifications, if any, suggested by the Government, the modified Plan shall be resubmitted to 

Government for sanction within fifteen days from the date of receipt of the same as if  it is 

submitted afresh under this Act: 

Provided further that in case modification of a draft Plan involves, inclusion or 

exclusion of any land from the special area or new restrictions or acquisition of any land not 

originally proposed to be acquired, the modified Plan shall be republished and processed for 

sanction under the provisions of this Act after inviting objections and suggestions: 

Provided also that the Government may extend the above time limits prescribed, as 

deemed necessary. 

(6) The Government may, by notification in the Official Gazette, require a 

Municipal Corporation, Municipal Council, Town Panchayat or Village Panchayat to prepare 

or get prepared a Spatial plan for a Special Area, such notification shall be deemed to be a 

decision taken through a resolution to prepare or get prepared a Spatial plan for a Special Area 

under  sub-section (1) of section 49D and the Municipal Corporation, Municipal Council, Town 

Panchayat or Village Panchayat concerned shall proceed in accordance with sub-sections (2) 

to (5). 

(7) A Spatial plan for a Special Area got prepared by the Government under sub-

section (3) of section 49B shall be published by the Government in the website and the 

Municipal Corporation, Municipal Council, Town Panchayat or Village Panchayat concerned 

shall publish the same  in their official website, process and submit for sanction in accordance 

with sub-sections (2) to (5). 

(8) As soon as may be, after the Spatial plan for a Special Area has been 

sanctioned by the Government, the Municipal Corporation, Municipal Council, Town 

Panchayat or Village Panchayat concerned shall forward a copy thereof to the District Planning 

Committee and Metropolitan Planning Committee, if any, and shall publish a notice regarding 

the sanction of the Spatial plan for the Special Area by the Government in at least one local 

newspaper, also stating the place or places where a copy thereof shall be available for reference 
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or for sale. The Spatial plan for the Special Area as sanctioned by the Government or its extracts 

shall also be published in the website of the Municipal Corporation, Municipal Council, Town 

Panchayat or Village Panchayat concerned.”. 

46. Amendment of heading of CHAPTER VIII.—For the heading of CHAPTER VIII in 

the principal Act, the Heading “REVIEW, REVISION, VARIATION AND REVOCATION 

OF SPATIAL PERSPECTIVE PLAN, MASTER PLAN, DETAILED TOWN PLANNING 

SCHEME AND SPATIAL PLAN FOR A SPECIAL AREA” shall be substituted. 

47. Amendment of section 50.—For sub-section (1)  of section 50 of the principal Act,  

the following sub-section shall be substituted, namely:— 

“(1)  Immediately after the expiry of ten years from the  date of sanction of a 

Perspective Plan, Master Plan, Spatial Plan for a Special Area or Detailed Town Planning 

Scheme under this Act or at an earlier date with the concurrence of the Government, the State 

Town and Country Planning Committee, the District Planning Committee, Metropolitan 

Planning Committee, Joint Planning Committee, Municipal Corporation, Municipal Council, 

Town Panchayat or Village Panchayat, as the case may be, shall review, revise or get revised 

such Plan incorporating such modifications as may be considered necessary and get it 

sanctioned in accordance with the provisions of this Act. The authority concerned shall ensure 

that the revised plan is sanctioned in accordance with the provisions of this Act before the 

expiry of the Plan period: 

Provided that a sanctioned Master Plan shall be revoked by a subsequent Master Plan 

published and sanctioned in accordance with the provisions of this Act and a sanctioned 

Detailed Town Planning Scheme shall be revoked by a subsequent Detailed Town Planning 

Scheme published and sanctioned in accordance with the provisions of this Act: 

Provided further that if it deemed necessary, a sanctioned Detailed Town Planning 

Scheme may be revoked by a Master Plan published and sanctioned in accordance with the 

provisions of this Act. In such cases, proposals in the existing sanctioned Detailed Town 

Planning Scheme shall be specifically reviewed and suitably addressed in the master Plan 

stating clearly the reasons thereof.”. 

48. Substitution of new section for section 51.—For section 51 of the principal Act,  the 

following section shall be substituted, namely:— 
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“51. Constitution of Development Authority.—The Government may in the interests 

of planned local development and for the implementation of major development projects and/or 

co-ordination of major schemes and projects and/or mobilisation of resources from various 

sources for implementation of major development projects, in an urban area or in any area with 

development potential in consultation with the Chief Town Planner, by notification in the 

Gazette, constitute with effect from such date and for such areas, as may be specified, in the 

notification, a Development Authority to exercise the powers and to perform the functions 

under section 56 of this Act.”. 

49.  Amendment of section 54.—In the principal Act, for clause (f) of sub-section (1) of 

section 54,  the following clause shall be substituted, namely:— 

“(f) the Member Secretary of the Development Authority, who shall be an officer of 

the Government not below the rank of a Town Planner with not less than ten years of experience 

in Town and Country Planning or Municipal Administration.”. 

50. Amendment of section 61.—In section 61 of the principal Act,— 

(i) after the words “Master Plan”, the words  “Spatial plans for a Special Area” and 

after the words “Master Plans”, the words “Spatial plans for a Special Area” shall  be inserted; 

(ii)  the words “or with prejudicial to” shall be omitted; 

(iii) the existing note shall be omitted. 

51. Substitution of new section for section 62.—For section 62 of the principal Act, the 

following section  shall be substituted, namely:— 

“62. The date of coming into operation of a Plan.—(1) For the purpose  of section 

61  the date of coming into operation of a plan shall be the date of publication of notice in the 

Official Gazette inviting objections and suggestions, under the provision of this Act. 

(2) In cases where a sanctioned Master Plan and a sanctioned Detailed Town 

Planning Scheme exist in an area, the provisions of the sanctioned Detailed Town Planning 

Scheme shall prevail over the provisions of the sanctioned Master Plan except in cases where 

the sanctioned Detailed Town Planning scheme is revoked by a sanctioned Master Plan under 

section 50 of this Act. 
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(3) In cases where a sanctioned Master Plan and a published  Detailed Town 

Planning Scheme exist in an area, the provisions of the sanctioned Master Plan shall prevail 

over the provisions of the published Detailed Town Planning Scheme. 

(4) In cases where a published Master Plan and a sanctioned Detailed Town 

Planning Scheme exist in an area, the provisions of the sanctioned Detailed Town Planning 

Scheme shall prevail over the provisions of the published Master Plan. 

(5) In cases where a published Master Plan and a published Detailed Town 

Planning Scheme exist in an area, the provisions of the published Detailed Town Planning 

Scheme shall prevail over the provisions of the published Master Plan. 

(6) The provisions of the Spatial plan for a Special Area sanctioned in 

accordance with this Act shall prevail over the provisions of any other Plan for the same area.”. 

52. Amendment of section 63.—In section 63 of the principal Act,— 

(1) in sub-section (1),— 

(i)  the words “Notwithstanding anything contained in this Act,” shall be 

omitted; 

(ii) for the words “a decision has been taken by a resolution to prepare a plan or 

notified for preparing Detailed Town Planning Scheme,” the words “intention to prepare a 

Master Plan or a Detailed Town  Planning Scheme has been notified” shall be substituted; 

(2) for the existing note under sub-section (1), the following note shall be substituted, 

namely:— 

“Note:—The expression ‘interim  development’ means development during the period 

between the date of notification of intention in the Gazette to prepare a Plan and the date of 

publication of the draft Plan in the Official Gazette  under  this Act.”; 

(3) in sub-section (2), after the words and symbol “with or without modifications.”, 

the following words shall be inserted, namely.— 

“The fact of approval of the Interim Development Order shall  be notified in the 

Gazette.”; 
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(4) in sub-section (4),  for the words “coming into operation of the Plan”, the words 

“publication of notice of the Plan in the Official Gazette inviting objections and suggestions 

thereon under the provisions of the Act” shall be substituted; 

(5) first, second , third and fourth provisos shall be omitted. 

53. Amendment of section 71.—In section 71 of the principal Act,— 

(i) the existing provision shall be numbered as sub-section (1) thereof, and in sub-

section (1) as so numbered, after  the words “ prepare” the words  “or get prepared or adopt 

with or without modifications” shall be inserted; 

(ii) after sub-section (1) as so numbered, the following sub-section shall be inserted, 

namely:— 

“(2) The Municipal Corporation, Municipal Council, Town Panchayat or  

Village Panchayat may also, through a resolution, decide to prepare or get prepared or adopt 

with or without modifications a Land Pooling Scheme in respect of any part of the area within 

its jurisdiction.”. 

54. Amendment  of section 74.—Sub-section (1) of section 74 of the principal Act shall 

be omitted. 

55. Amendment of section 76.—In section 76 of the principal Act, after the words 

“District Planning Committee”, the words “Metropolitan Planning Committee” shall be 

inserted. 

56. Amendment of section 83.—In section 83 of the principal Act,  in sub-section (3), for 

the words “it is to be exempted”, the words “if it is deemed necessary” shall be substituted. 

57. Amendment of heading of CHAPTER XII.—For the heading of CHAPTER XII in the 

principal Act the heading “THE KERALA ART AND HERITAGE COMMISSION”  shall be 

substituted. 

58. Substitution of certain expressions for certain other expressions in  

Chapter XII.—In CHAPTER XII of the principal Act, for the words “Urban Art” wherever they 

occur, the words “Art and Heritage” shall be substituted. 
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59. Amendment of section 86.— In section  86 of the principal Act,— 

(i)  after the word “preserving”  the word “conserving” shall be inserted; 

(ii)  for the words “urban and environmental design” the words “landforms, built and 

environmental features/specifications, architectural character, and urban scape” shall be 

substituted. 

60. Amendment of section 91.—In section 91 of the principal Act, after the word 

“preserving”, the word “conserving” shall be inserted. 

61. Amendment of section 97.—In clause (b) of sub-section (1) of section 97 of the 

principal Act, for the words “other charges or fees” the words “other charges or fines or fees”  

shall be substituted. 

62. Omission of section 98.- Section 98 of the principal Act shall be omitted. 

63. Omission of section 99.- Section 99 of the principal Act shall be omitted. 

64.  Amendment of section 100.—In section 100 of the principal  Act,— 

(1) in sub-section (1), for the words “and other relevant records in respect of the 

funds”,  the words  “and  proper records in respect of accounts” shall be substituted; 

(2) for sub-section (2), the following sub-section shall be substituted, namely:— 

“(2) The accounts maintained under sub-section (1) shall be subject to all audit 

procedures   in force in the Government.”. 

65. Amendment of section 101.—In section 101 of the principal Act, in sub-section (2)  

for the word “submit” wherever they occur the word “provide”  and for  the word “Board”  the 

word “Government” shall  be substituted. 

66. Amendment of section 102.—In section 102 of the principal Act, for the words 

“persons appointed or authorized by the Board”, the words “the State Town and Country 

Planning Committee” shall be substituted. 
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67. Amendment of section 106.—In section 106 of  the principal Act,— 

(i) for the word “fund”, the word “account” shall be substituted. 

(ii) the words and symbols “the District Planning Committee, the Metropolitan 

Planning Committee,” shall be omitted. 

68. Amendment of section 108.— In section 108 of the principal Act, for the words 

“Urban Art”, the words “Art and Heritage” shall be substituted. 

69. Amendment of section 110.- In section 110 of the principal Act,— 

(i) for the  marginal heading, the following marginal heading shall be substituted, 

namely:— 

“Power of the Development Authority to borrow money”; 

(ii) in the existing provision, for the words  “A Local Self Government Institution or 

a Development Authority”, the words “ A Development Authority”  shall be substituted. 

70. Amendment of section 111.—In section 111 of the principal Act, in the marginal 

heading, for the words “by the Government and the Board”, the words “by the Government 

etc.” shall be substituted. 

71. Amendment of section 112.—In section 112 of the principal Act,— 

(1) in sub-section (2), for the words “rule or regulation”, the word “rule” shall be 

substituted; 

(2) in sub-section (3),— 

(i)  in clauses  (y), (z), (aa) for the words “ Urban Art”, the words “ Art and 

Heritage” shall be substituted; 

(ii) in clause (aa), for the word “fund”, the word “account” shall be substituted; 

(iii)  in clause (ab), for the words “Local Self Government Institutions and 

Development Authorities”, the words “Development Authorities” shall be substituted; 

(iv) in clause (af), for the word “fund”, the word “ account” shall be substituted; 

75

This is a digitally signed Gazette.
Authenticity may be verified through https://compose.kerala.gov.in/



(3) in sub-section (4), for the words “rule or regulation” wherever they occur the 

word “rule” shall be substituted. 

72. Repeal and saving.—(1) The Kerala Town and Country Planning (Amendment)  

Ordinance, 2021 (122 of 2021) is hereby repealed. 

(2) Notwithstanding such repeal, anything done or  deemed to have been done or any 

action taken or deemed to have been taken under the principal Act as amended by the said 

Ordinance shall be deemed to have been done or taken under the principal Act as amended by 

this Act. 
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